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LOK SABHA

—

Thureday, March 1,
10, 1900 (Saka)

1979/Phalguna

The Lok Sabha met at Eleven of the
Clock

[Mg. SrEAKER in the Chair]
"ORAL ANSWERS TO QUESTIONS

Measures to Control Jaundice

*142, SBRI DHARAM VIR VASI-
SHT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that Jaundice
cages and deaths therefrom had increa-
sed four fold during the year 1678
a8 compared to 1077; and

(b) if so, measures taken to control
and eradicate this yellow epidemic?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
- RAY): ,(a) No, Sir, According to the
reports . furnished by the State and
; Union: Territory Govermnents, there
have been 58,778 cases and 1043 dea-
ths due to Jaundice during 1878 as
compared to 89,040 cases and 1,175
_deaths during 1977,

(®, 'A'_itntement containing the re-
_m.!nfqr@aﬁonh 1aid on the Table

: ..i.-.'-.'ui' e — m -
“Fwanitiee (infectious hepatitls) is a

ingestion of water/food contaminat-
ed with the virus, e.g. by fasces and
sewerage etc, The following measures
have beer suggested to the State Gov-
ernmentg to check the disease:— :

1. Since faecel contamination ¢f en-
vironment, particularly community
water supply, appears to be mostly
responsible for the spread of the
disease, improvement of wuater sup-
ply and night soil disposal are needed
for control and prevention of the
disease,

2. Health education of the people
directed towards good sanitation and
personal hygiene.

3. Reporting of occurrence of cases
to local health authorities,

4, Isolation of patient and proper
treatement.

5. Disinfection of stool

6. Immunisation of the individuals
with immunoglobulin.
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BHRI R. K. MHALGI: In regard to
the serious situation created by jaun-
dice disease in my constituency I made
a statement under rule 377 in this
House. Has the Government applied
its mind and did, necessary things
the grea? ‘ }

SHRI RABI RAY: He has referred
to hig constituency. I have gone
through his statement also. I think be
Is under gne missppreivension that this
disease is due to contaminmted witer,

SHRI R K, MHALGI: T said, first, -

" it s because of the non-appilcation of

the Water Pollution Act and second,

miasquitoes ‘aye the carriers of this -
disease. :

SHRI RABI RAY: Regarding your
second statement I found it out from
the experts and they said that mos-
quitoes are not carriers of the disease.

Flight of Medical Talent

*143. SHRI R. MOHANARANGAM:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have taken
a fresh look at the flight of medical
talent from our country o Iucrative
occupstions in forelgn countries des-
pite their having been trained in our
country at enormous cost;

(b) the positive stepg proposed to
be taken to ensure that the experiise
developed et such cost remains with-
in our borderg fer the needs of our
community; and

(c) whether Government have svol-
ved a blue print for effective utilisa-
tion of such talent in the country it-
nelf? ' -

FAMILY WELFARE (SHRI RABI
RAY): (a) to (c). A statement is Jaid
on the Table of the Sabhm, o

Btatement

(a) The Government of India have
not conducted any recent studies with.
regard to the migrition of medical
manpower from the countty. How-
ever, in 50 far as the Government.



* (b) and (c¢). There iz no restriction
on the issue of passports fo the me-
dical personnel who want to go ab-

tries. These measures include (1) ex-
pansion of facilites for postgraduate
medical education in the country; (2)
granting of advance increments to spe-
cially qualified candidates, on the re-
commendation of the Public Service
Commissions; (3) improvement of
the working conditions of the medical
graduate:, particularly in the rursl
areas; (4) reorientation of Medical
Educetion with emphasis on the pre-
ventive, promotive, curative and the
rehabilitative aspects of health care
services; and (5) holding of the pres-
tigious MN.AMS. examination in
India. In addition, the “Scientists’
Pool”, administered by the Council
of Scientific and Industrial Research,
offers to well qualified Indian scien-
tists and technically qualified persons
studying or working abroad tempor-
ary Placement in India until they are
‘absorbed in suitable posts on a more
or less permanent basis..

- SHRI R. MOHANARANGAM: It is
a well known fact that the Govern-
ment of India and State Governments
are spending thousands and thou-
sands of rupees on' a medical student
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is whether, after getting the degrees

from foreign countries they will be
given employment here.

MR. SPEAKER: The question is
whether there is a rule asking them
to come back immediately atter gett-

ing the degree or within a particular
time.

SHRI RABI RAY: Mr. Speaker, Sir
we had only discouraged the doctors
in certain  specialities to leave the
country. About those people who
come to the country after getting
necessary degrees, let me inform the
House that we have interviewed them
and given all the facilities to come
and join the service in the Al] India

Institute of Medical Sciences, but

they have not yet been able to join
the service.

'MR. SPEAKER: There is no rule
requiring them to come back?

SHRI RABI RAY: No rule
MR, SPEAKER: That is all.

SHRI RAGAVALU MOHANARAN-
GAM: I want to know from the Minis-
ter concerned whether there is &ny
agreement executed by the govern-
ments of foreign countrieg with our-
students or doctors that after getting
the degree, they should work at lemst
for 5 years in foreign countries.
Where will they get experience aﬂar
taking the degree? :

SHRI RABI RAY: 'mmunoueh

- agreement?



SHRI K, GOPAL: Mr. Speaker, Sir,
the hon, Minister in his statement has
enumerated two or three things for
asking the medical graduates who have
already gone abroad. One of them is
improvement of working conditions of
medica] graduates particularly in the
rural areas. He cannot expect a man
who has gone abroad and worked
there for 4 or 5 years to come and
work here in the rural areas,

MR. SPEAKER: Why not?

SHRI K. GOPAL: The diffoulty
“arises here. It is not the salary and
remuneration alone that they get in
foreign ' countries, but it is the job
satisfaction. You have formed a Scien-
tists Peol, You have said that 'when
they come back they can be absorbed
in institutions like All India Institute
..o Medical Sciences. All India Insti-
tute is not India. In respect of those

doctors who want to come even for a

years, I would like to know ‘whether
you utilise their services thereby it
will inure the benefit to the counth:“

SHRI RABI RAY: Mr, Speaker, Sir,
if g doctor comes from any foreign
country and if he wants that we should
give the same facillties as are given
there, prequisites and all that we can-
not give him. But if any doctor is
abroad and if he writes to me that he
wanfs to serve in India, under our
conditions 1 consider that.

Indians sent to Gulf Countries

*145. SHRI M. RAMGOPAL RED-
DY.: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

" (a) whether large number of per-
sons have been sent to Gulf countries
to work as labourers; and ’

(b) if so, the number of persons sent

" during 1978 and the criteria for their

requirements?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). The Government permit deploy-
ment of workerg of difierent levels of
skills for jobs abroad. During 1978,
about 81,000 workers of different levels
of skill have been permitted to be de-
ployed in various countries including
the Gulf countries, It is for the for-
eign employer to determine how..many
workers and of ‘what levels of skill he




‘ wmﬂ;,'and'ltm:a, is the Minister
agreeable to send persons of those
categories to Gulf countries?

SHRI RAVINDRA VARMA: I am
afrald the hon. Member has over-
locked the fact that these people are
deployed in the countries for which
they are recruited on the basis of the
requiremenis of the employers, So, it
is obvious that it is those who employ
who will determine the kind of skills
that they want. Whether these work-
ers are recruited from India or Korea
or Philippines or anywhere else, the
nature of the demand depends upon
the employer. Therefcre, there is no
difference between the kinds of skills
that are demanded from one country
or the other. As far as the Govern-
ment is concerned, the Government
will do evervthing to {facilitate the
citizens of our country availing of the
opportunities for employment in other
countries subject to terms and condi-
tions which will guarantee fair work-
ing conditions and fair wages for them.

SHRI M. RAMGOPAL REDDY:
Though it is not specifically stated in
the question, I would like to ask how
much money has been remitted so far
by such persons working in foreign
countries. Yesterday, the Finance

is scope for it.” But several demands
from foreign countries ‘have been re-

jestéd on fiimsy and trivial grounds. I
brotght tHese ~things to the notice of
the Minister, I have been  writing
lstters to him that if he is gving to re-
joét the offers of the foreifln people on
ee# will go down ::lfﬂﬂ’

E
A
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whether the Minister is going to take
a more liberal view as he has been
taking so far. T

. BHRI RAVINDRA VARMA:. It is
very difficult to give the figures of the
earnings that are remitted to this
country by workers who are deployed
outside. But in answer to a question -
in this House or the othey House, ] am
not quite gure, the Finance Minister
once sald that the invisible earnings
which include such earnings were
Res. 1008 crores in 1977 and Rs. 2218
croreg in the year 1978. It is obvious
that the entire amount is not account-
ed for by the remittances of those who
are deployed outside,

SHRI RAVINDRA VARMA: As far
as Government i{s concerned, Govern-
ment is very keen that everything
should be done to maximise the utilisa-
tion of the opportunities for employ«
ment outside the country that are
available for our citizens. ' The Hon.
Member referred to the fact that he
has often brought cases to my atten-
tion, He will bear with me and he
will agree with me that in all such
cases, ‘whenever he has brought a case
to me, I have looked into it sympathe-
tically.” There have been no occasion
on which any request has been reject-
ed on any flimsy grounds.

The House will agree with me that
it is the responsibility of the Govern-.
ment to ensure that the terms on which
workers are recruited from this coun=
try are advantageous to our workers,
that they are not recruited from _this
country for work of ambiguous des-
cription or for kinds of work which we
may regard as kinds of work tor which
we should not allow cur workers to £0
outside, I do not want to go-into the
detalls of such questions, but the House
is aware of the reports that have ap~
peared in the Press, It is the respon- -
sibility of the Government {p ensure
that, consistent with fair conditions of
work, and ' fair wages for work, and
consistent with national dignity, every
effort {6 made to see that such offers’

are availed of.
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SHR] YASHWANT BOROLE: We
are thenkiul tp the Minister for the
keen interest he is showing in the la-
bourers employed abroad. But may I
know from the Minister whether any
probe has been carried out by the Cen-
tral Government itself into the ‘work-
ing conditions and the fairness of
wages that are glven to the labourers
deployed in foreign countries, Were
the Embassies contacted in order to
lotk fnto the actual working conditions
under +which these persons in foreign
countries are working? Has any at-
temipt been made or has only sympathy
been empressed by the Minister here?

SHRI RAVINDRA VARMA: OQOur
Embassies in all these countries keep
a constant walch on the conditions of
our wdrkers in these countries, When-
ever any complaints are brought to
the attention of our Embassies, they
take such steps ag should be taken to
ensure that a ful] enquiry is con-
ducted and the information is trans-
mitted to the Government here.

The Hon. Member and the House
 are aware that I myself went on a visit
to these countries to enquire about the
conditions of our workers. During my
visit to those countries I had discus-
sions with the representatives of the
Governments of these countries, with
representatives of the employers and
of the employees. I went to the sites
where workers are employed and
where they are working: I visited
their kitchens and 1 inspected the ac-
commodation they had. :

Therefore, 1 can assure the House
that the Centra} Government has not
only been making statements express-
ing sympathy on the floor of the
House, but hag taken every step at the
highest level to enguire and see for
themgelves what the conditiens of
work are like.

SHRI G. M. BANATWALLA: The
Hon. Minister has sald that we intend
to make the maximum utillsation of
the opportumities coming to us. Now,
there are very ' irksome restrictions
placed on the terms, For example, the

N

foreign emplayer is expected {p get {
abroad, * No loreign employer
také the trouble of going to.{

an important ; )
tion.  Secondly, the foreign em-
ployer is '

such security deposits, the foreign em-
ployer ig mot prepared to undertake
this responsibility with the result that
the ‘workers here, who want to go

on behalf of the foreign employer.
When such irksme conditions are
placed, will the Government assure
this House that these irksome condi-
tions would be removed at the earliest
possible opportunity in accordance with
the objective just enunciated by the
hon. Minister? .

SHRI RAVINDRA VARMA: I am
afraid it will not be very easy to agree
with the hon. member 'when he des-

" eribes all the conditions that have been

imposed as irksome, The conditions
that have been imposed have been
framed to ensure that the workers who
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otfier Contracts are signed under du-

ress, Nobody can protect these work=

ers when they are in another country
" and they are compelled under duress,

to sign comtzacts which are different

from the coniracts that they have
signed in this country, Therefore, it
is absolutely necessurv to protect our
cilizeng and to ensure that the con-
tract is duly signed and attested and
a copy of the contract is made avail
atle to our Umtb.ascics so that they can

cortinuously eep a watch over such
elements who try to exploit  the
anxiety of our workerg to work ab-
raad,
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of the Principal in g foreign couatry
recruits people for geployment in the
foreign country. Unfortunately or
fortunately we do not bave many
recruiting agents from the ares -from
which hon. member comes. If any-
body applies for registration, his
application will be considersd along
with other applications.

Provident Fund Ouistanding against
Authorised Controliers

+

*148. SHRI P.

BAIAH:

SHR1 BHAUSAHEB
THORAT:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state: :

(a) whether the dues of Rs. 919.07
lakhs outstanding towards Provident
Fund arrears against the establish-
mentg under Authorised Controllers as
on 31st March, 1978, have been reali-
sed; and . :

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF -LABOUR. AND
PARLIAMENTARY - AFFAIRS (DR
RAM KIRPAL SINHA): (a) and (b3.
A gtatement is laid on the Table of the
Sabha. :

Statement _

¢a) The Employees Provident Fund
suthorities have intimated that out of
the total atnount of Rs, 910.07 Jakhs
outstanding towards pm:::mt mn:
under Authorised Comtrolles as on .
31st March, 1978, & sum of Rz 1832
lakhg hap been realised upto the end

VENKATASUB-



(b) A major portion of the reétnaining
amount is due in respect of Sick Tex-
tile Mills. which have been nationalised
with effect from the 1st April, 1974 and
hence claims have been filed with the
Commissioner ' of Payments appointed
under the Sick Textile Undertakings
(Nationalisation) Act, 18074 and these
claims are under process, In respect
of ‘establishments other than Nationa-
lised Sick Textile Mills, the Regional
Provident Fund Commissioners have
filed the claims with the Official Liqui~
dators/Authorised Controllers Wwhere
appointed. Four establishments against
whom action was taken by the Region-
al Provident Fund Commissioners,
have obtained stay orders from the
High Courts. In 2 cages the establish-
ments have been declared as Relief
urdertakings by the State Government
freezing the past liabilities, and in one
case the State Government has stayed
the recovery of the dues,

SHRI K, RAMAMURTHY: Out of
these 919.07 lakh arrearg of provident
fund, Rs. 10.32 lakhs have been realis-
ed, The Minister has also stated that
in old cases, actions have been taken
by the Regional Provident Fund Com-
missioner. But in four cases, stay
orderz have been granfed by the High
Courts. In one case, the State Gov-
ernment has stayed the recovery and

May I know from the Minister, out
of these Rs. 919.07 lakhs, what is the

the Industry Ministry which {s the #d=
ministrative Ministry, in regard - to
oy : '

As far as the amendment of the Act
as suggested by the Member, is. con-
cerned, this is under consideration.
There are several other issues. When
the amendment of the Act is brought,
they will be included.

Ag far as the NTC sick mills are con-
cerned, the liquidator has been ap-
pointed and the cases are being flled
before him for claims, So, steps are
being taken for recovery of these am-
ounts,

SHRI SAUGATA ROY: Thigis a
problem which is peculiar to the sick
companieg and these sick companies,
both. engineering and textile mills, are
a problem which is peculiar to our
State of West Bengal. There a large
number of companies have been taken
over by the Government, Now, when
they go to the High Court, normally
the High Court fixes up the charges.
The first charge will be bank dues,
second charge will be other
dues of Government and the
workers'
comes fourth .
result of that, the workers’ provident
fund is entirely gone. It is very un-
fortunate that even though the Gowv-
ernment is taking over those compe-.
nies, the workers’ charge goes by de-
fault. Tknow of many companies
which have been taken over by Gow-
ernment for the last five years and the
companjes which have been natfona-
lised, but their provident fund hes not
been paid by the Government, "Is the
Government proposing to amend the
law so that the workers' duss become.
first charge because workers, as it is,
are in great distress. T

DR. RAM  KTRPAL SINHA:  We
have brought this to ™e notice: of the .

cerned edministrative Ministry, We are .

in correspondencs with Woem. - . -



o7, SHRI K. GOPAL: Will the
Minister of RAILWAYS be pleased fo
state:. .. . e
(a) ﬁhqthur a survey for Karur-
Dindigul broad gauge line is being
done ggain with a view to start the
construction; and )
(b) if so, when Government propose
to take up the work?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE;: (a)
A survey has recently been ordered for
re-assessment of the traffic prospects
and updating the cost of the conversion
to BG of Tuticorin-Dindigul MG line
alu::g with Karur-Dindigul new BG

(b) Decision regarding construction
of the line will be taken after com-
plgtion of the survey and evalumtion
of its results,

SHRI K. GOPAL: The Minister’s
reply is just like an ice candy to a
crying baby. It is a blatant discrimi-
nation towards South, How many
branch liney you have given to South

Orat: dwewins %-'-:'mma\m'm--{M) Oral Ansvers 18 .

new traffic that is likely to be deve-~
loped in view of -the cement
factories  that have come up
and  therefore, in the Supplemen-
tary Grants which have been accepted
by this House only in the last Session,
already a resppraisal survey has been
accepted, the necessary sanction has
been made, I have made u further
constructive suggestion to see how
best this particular route will become-
more viable with this idea in view, L
have convinceg the Delegation that
rather than the diversion upto Trichi-
nopoly they wated, I am suggesting
gome other route by which the route-
is likely to be more viable. I can as-
sure the House that if the regults of
the survey are good, with their good-

able to deliver the goods.

SHRI K. GOPAL: Sir, the reply to
a part of my question—How long it
will take to complete the gurvey? I
think he wil] add it in his reply now.
Iwoulaliketoknowthiummm_.
The proposal was to link up Salem
with Tuticorin. The steel plant that
is coming up adds to the importance
ofﬂticori!lwhieh!donoth&vew
tell you. As a part of it this Karur-
Dindigul broad gauge line, new cons-
truction, as well as ihe Dindigul-
Tuticorin line is for conversion of
metre guage into broad guage. I
would llke to lmow whether he
réceived any memorandum signed by
MPe. of all partles from Tamil Nedu
and what action he has taken on that.

PROF, MADHU DANDAVATE; As
far as the esrlier part is concerned,
he says that I have not explained as fo
when the survey will be completed.
Our normal experience—I.am. saying
normal’ experience—is that within two
seasons the survey is generally comp-
leted, and I hope.... T

SHR] K. GOPAL: What is the sea-
PROF. MADHU DANDAVATE: A
sepson s a season.



19 Oral Ansioers

SHRL K. GOPAL: In our part of
the cowitry there is no season.as you
:rl;ply to the northern part of the coun~

SHRI RAGAVALU MOHANARAN-
GAM: There are three seasong in
Tamil Nadu—hot, hottey and hottest!

PROF. MADHU DANDAVATE: 1
am sorry if he has misunderstood about
the season. I am referring to the
financial year, excluding of course the
period when it is the raining season.
Otherwise the rest of the portion of
the year is ytilised. I may assure the
22!& that the survey wil] be expedi-

As far as the other suggestions are
concerned, I do concede that a memo-
randum has been recelved, but I have
been able to convince a number of
friends from Tamil Nadu and other
places that while constructing a par-

ticular line, the entire work is to be -

organised in such # manner that our
communications with the metre gauge
in other parts, for instance, trafic on
the .metre gauge coming from Madras,
and traffc on the metre gauge com-
ing from Olavakkot, is not disturbed
and therefore, there will be certain
.sections of this line which will have
to be both metre gauge and broad
gauge; not merely conversion but in
addition to small metre gauge track,
there wil] have to be broag geuge
.track and if this is done we shall re-
the number of transhipment

*149, SHRI RAJ KESHAR SINGH:

~ SHRI C. R. MAEATA:

Will the Minister of EXTERNAL
_ AFFAIRS be pleased to state:

(a) W on,
.mal. have been declared as siatéless @ -
in

in Burms; and
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#1530, SHRIMATI AHILYA P,

. S8HRI P, M. SAYEED;

wm the Minister of EXTERNAL
_manlhmhmm.um

| fomr ®

THE MINISTER OF EXTENWAL
AFFAIRS (SHRI ATAL BIHAHI
VAJPAYEE): Salient features of the .
Ecoomic and Technical Cooperation
Agreement signed by the two Prime
Ministers of India and Malaysiz on
January 24, 1879, include the estab-
lishment of a Joint{ Commitiee to meet
periodically and discuss implementa-
tion of agreed programmes, ang to con-
sider ways and means to promote co-
operation between the two countries,
The two countrfes will also choose
fields of common interest where deve-
lopment of cooperation can be actively
encouraged.

AcopyoftheAgreementislaidm
the Table of the House.

Agreement -

ECONOMIC AND TECHNICAL CO-
OPERATION AGREEMENT
BETWEEN

THE GOVERNMENT OF INDIA
AND

THE GOVERNMENT OF MALAYSIA

The Government of India and the
Government of Malaysia (hereinafter
referred to as “the Contracting Par-
ties”).

Desirous of strengthening the .:ht-
ing friendly relations gnd of promot-
ing cooperation in the ecomomic and
technical flelds between the two coun- .

tries, ‘and

Being conscious that such cobpere-
tion shall be to each other's mutusl be.
nefit, have agreed as ﬂallawa
Article 1

The contracting parties undettake
thedm of g0~
to encourage m &



‘The -contracting parties shall deter-
mine by mutual agreement the various
sectors in which cooperation is desir-
able, taking into consideration the ex-
perience gaineg and the possibilities
available in every field,

Article II

The agréements and arrangements
which shall determine the cooperation
between the contracting parties shall
be concluded in accordance with the
legislations in force in the two coun-
tries.

Article IV

The contracting parties agree to
establish a Joint Commitiee which
shall meet at the request of either con_
tracting party for the purposes of:

(a) discussing gny matter pertain-
ing to the implementation of the pre-
sent sgreement; and

(b) considering ways and means
of promoting economic and technijcal
cooperation between their respective
countries,

The composition and procedure of
the Joint Committee shall be mutually
8d/-
(MORARJI DESAT)
Prime Minister of India
for the Government of India.

ties.:

agreed upen. by  the confractng pa

Article V

The present agreement shall enter
into force on the date when the con-
tracting parties notify each other that
the constitutional requiremens. for the
entry. into force of the agreemént
have beep fulfilled. _ .

Article VI

The present agreement shall be valid
for g period of flve years from the date
of its entering into force. Upon the
expiry of the said period, its validity
shall be automatically extended
for further periods of one year
each time, unless either contracting
party gives a notice to the other in
writing of its intention to terminate
the agreement gix months prior to any
of the aforesaid periods of its expiry.

Done at New Delhi on 24th day of
January, 1979 in two originalg each in
Hindi, Malay and English languages,
each text being equally authentic;
provided that in case of any discrepan-
cy, the English text ghall prevail.

w_ .
(DATUK HUSSEINN BIN O
Prime Ministey of Malaysia
for the Government of Malaysia.
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. “The present agreement shall enter
-~ into force on the date when the
.. contracting parties notify each other
. that the censtitutional requirements
- for the entry into force of the agree_
ment have been fulfilled”,
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SHR] P. M. SAYEED: The Agree-
ment between Malaysia and our coun-
try wag signed on 24th January, 1979.
The Prime Minister of Malaysia pro-
ceeded from here to Pakistan. The
Hon. External Minister had hag spe-
cia] meetings and had detailed
discussion even in the matter of
Vietnam with him that ig what
WS reported in the press.
My pointed question to him is whe-
ther he had any discussion, under this
agreement, with regard to the Kash-
mir issue because thg Prime Minis‘er
of Malaysig stated publicly in Pakis-
tan that they are going to support
Pakistan with regard to the Kashmir
affair, My pointed question to the
Hon. Minister is whether this Govern-
‘ment or he himself considers otcupied
Kaskmir a part of our country and if,
80, under ‘this Agreement, whether
there was any dispute between Malay-
sia_and our_country. After the state-
ment was made, did the Government
of India take it up with the Govern-

- ment of Malaysla, seeking a clarifica-
tion of the position? In the light of
the statement the Government ls re-
quired to look into this agreement
1 ﬁﬂ- o o ; )

| MOUSPEAKER: Thet question does
" fotdflse # all, because this question
";-Mmmmwm

PHALGUNA 10, 1900 (8AKA)

SHRI P, H-“Ym Itm

MR. SPEAKEa ‘l‘he qumba dnll
with the terms and conditions of long
term economic co-operation. _

SHRI P. M. SAYEED: The hon,
Minister is prepared to answer it.

SHRI A. BALA PAJANOR: H you
look at the article, I think jt is really
covered.

SHRI P. M. SAYEED: Kindly look
at the introduction part of the agree-
ment. Occupied Kaghmir is a part of
our country. He has made a statement
in Pakistan, agreeing to support Pakis.
tan in its dispute with India on Kash-
mir, We want friendly relations and
co-operative agreement., So, we ghould
say that it is an unfriendly act on
the part of Malaysia.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): The
fundamental right of irrelevancy is not
guaranteed by the Constitution.

SHR] ATAL BIHAR] VAJPAYEE:
1 wish the hon. Member had gone
through the entire speech of the Prime
Minister of Malaysia while he was in
Pakistan., If he had done that, he
would not have asked that question.

SHRI P, M. SAYEED: I have gone
through it; he has said it.

SHRI ATAL BIHAR] VAJPAYEE:
He did not say that.  We are discus-
sing economic co-operation. There are
many problems. Chendigarh is also
going to be a problem. I can assure
the hon. Member that Chandigarh was
never discussed.

DR. SUBRAMANIAM  SWAMY.
There is a feeling that when we sign
a bilateral agreement with Malaysia,

we are trying to dilute the general

movement for economic co-operation
mongﬂdevﬂopingauun&iu.!woulﬂ-
like to know from the hon. Minister
whether India is committed to econo-
mic co-operation amemg developing



would be suitably 'amende 1,

SHR] ATAL BIHAR] VAJPAYEE:
There is ne coniradiction in develop-
ing beneficial bilateral relations and in
evolving a wider framework within
which al] developing countries can co-

Cancer

*151. SHRI KANWAR LAL GUP-
TA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
1o state:

(a) are Government aware of the
fact that the number of cases of can-
cer has been Increasing every yeer in
India; .

(b) il so, the details thereof;

(¢) what specific steps have been
taken to reduce the number of cancer
caves;

.'.(d) bave Mmt_ opcned some
Centres to see that this dangerous dis-
2ssp in chacked in tune; and

. (2) 't %0, the detatls thereof?

FAMILY Wm
RAY): (a) to (e). A statement giving
therequhuqhmuankidlﬁm'-_
Table of the Sabha,

Statement

Cancer is not a notifiable disease
and as such it cannot be said with any
certainity as to whether the incldence
of cancer is on the increase in the
country. . However, increasing num-
ber of cases are dealt with in the hes-
pitals, but this could be due tg the
growing tendency amongst the sick to
seek treatment in the hospitals, to
better diagnostic facilities or to real
increase in incidence.

A number of instituitons are
throughout engaged in the research
and treatment of cancer. Financia] as-
sistance hag been given to the State
Govts, etc., for the installation of Co-
balt Therapy Units for providing ra-

- diation treatment to cancer patients.

Financial assistance hes also been giv-
for the development of Regienal
Cancer Research and Treatment Cen-

tres. Indigenous Systems of Medicine
and Homoeopathy have also been in-
volved to fight the disease.

Three Regional Cancer Research &
Treatment Centre are being develop-
ed under the Cancer Resarch amd
Treatment Programme at Chittaran-
jan National Cancer Research ‘Centre,
Calcutta; Cancer Institute, Madres
and Rotary Cancer Hospital, : All
India Institute of - m m
New 'Delhl
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SHRI T. A. PALI: In America, the
incidence of cancer and heart diseases.
is the largest, but cancer is not neces-
sarily a disease of the affluent. In a
poor country like ours also we have it.
Wherever facilities havg been estab-.
lished, there is a large number of peo-
ple coming for treatment, but since it
is an expensive treatment, and it
takes time, most of the poor
people are deprived of chance
of an early cure, Will the Go-
vernment consider making a part
of the cost of the treatment
available, even if it is undertaken out-
side a Government hospital, because
it would not be possible to create this
facility all ‘'over the country? Wher-
ever these facilities exist, shoulg we-
not help people take advantage of it
early, so that we may be able to save-

their lives? I am partly asking for
n_lﬁomlisatlon of cancer,

MR, SPEAKER: You want every-
body to have it?

SHRI RABI RAY: This is a sug-
gestion for action,
SHRI P. VENKATASUBBAIAH:

Unfortunately, my brother is a victim
of blood cancer.

When 1 was speaking to the Prime
Minister, he suggested that yrine the-
rapy was the best remedy for cancer,
Some doctors also very recently told
me that it has been giving very good
results,. May I know whether the
hon Minister will think about this
matter and do sufficient propaganda
for this purpose.... (Interruption)
1 wum very serious about it; please
do not take it in a jocular manner,

MR. SPEAKER: It is a suggestion
' SHRI RABI RAY: It ia 8 sugges—
tion for action. X L

R



' QUESTIONS S
-Shitting or South-Eastern Railway
Headquarters

*144. SHRI PIUS TIRKEY:

3

wm Wawm_

GUPTA:

SHRI SHYAM SUNDER

Will the Minister of RAILWAYS

‘be pleased to state:

mw

(a) whethey Goirernment propose to

:ghift the headquarters of the South-
Eagtern Railways from Calcutta to

:Bijlaspur in Madhya Pradesh; ang

EEE

(b) if so, what are the details there-

of?
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O1l Jeity for Tuticorin Harbonr

*153, SHRIMATI MRINAL GORE:
Will the Ministey of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that there
was a major accident some time In
May 1978 while constructing the oil
Jetty for Tuticorin Harbour;

(b) what was the scheduled time for
completion of the construction of this
Jetty;

(c) when is the work expectea to be
completed now; and

(d) wlhnt are the reasons for delay?

THE MINISTER OF STATE IN
CHARGE OF m MINISTRY OF
SHIPPING " TRANSPORT
(BHRI CHAND RAM): (a) There
was 8n accident at the OlI Jetty
under construction at New Tuticorin
on 8rd June, 1978, '

(b) and (c). As per contract
agreement the scheduled date of
" completion was 30th Juns 1878. The
work is now expected to be com-
pleted by 30th June 1978.

{d) During execution of the work,
At way found - 3o - have
.Mﬂm ang for driving- theee
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Meeting of South East Asian Nations

*155. SHRI AMAR ROYPRA-
DHAN: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether Government iz aware
of the outcome of fhe meeting of
the Association of South East Asian
Nations held in Jenuary, 1879; and

(b) if so, the details thereof and
action if, any taken by Government in
the matter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes Sir, A meet-
ing of the ASEAN !‘bﬂil‘n Ministers
was held in Bangkok on January

‘12-18, 1979, to consider the current
threat to peace and stability in the
South East Astan rasion.
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.#156, BHRI G. ¥. KRISHNAN: will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

-l

(a) the number of Indian Labourers

who went abroad in search of employ-
ment during the last two years;

(b) the number amongst them who
are gkilled and unskilled workers; and

(c) whether any complaints have
been received by the Government of
India regarding their unsatisfactory
financial conditions at present, parti-
cularly in Saudi Arabia?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(BHRI RAVINDRA VARMA): (a) and
(b). The number of Indian workers
who went abroad in search of employ-
ment and their skill classification is
not available. Permission has been
granted for deployment of 126,000
Indian workers of different levelg of
skill in varlous countries during 1977
and 1878.

(b) Complaints of different nature
are received in ouwr Missions from
time to time from the Indian workers
and appropriate action is taken on
the complaints,
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Maximising of Loading by Bailways

*159, SHRI A. R. BADRI
NARAYAN:

SHR] R, V. SWAMINATHAN:

Will the Minister of RAILWAYS be
pleased to state:

(8) whether to improve their work-
Mthemﬂwusmmkhgaﬂu‘u
hmwbdhuh thnmm

(b]&no.tlnmo:thum
talen to improve the loading;

(¢) whether the Railways are keep~
ing cloge liaison with Food Corpura=
tion of India ang Fertilizer Corpote-~
tion of India, Minerals and Metals
Treding Corporation and Union Minis-
try of Energy; and

(d) i so, how far the Railways had
improved their loading capacity . in
Decemper, 1978, January and Febru-
ary, 19797 '

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes, Sir. Continuous efforis are made

"to step up loading.

(b) To take full advantage of
superior traction like diesel and elec.
tric trécﬁon, rung of through goods
trains have been extended -on inter-
Railway - basis, beyond the territorial
limits of Zonal Railways. Loads of
goods trains have been increased by
banking of trains on critical sections
and as well as by moving heavier loads
on alternative and easier routes, The
full block
meximised not only for BOX type of
wagong but also for :m-whm
stock. Monitoring Cells have keen set

npennhmﬂwmhmnﬂorpﬂ-'

tm'mﬂ,upndlnyhmlw al

(c) Yes, Sic.

rake running is being
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mmwlnumm
~ MINISTRY OF - RAILWAYS (SHRI
SHED NARAIN): (a) No, Sir. Propos-
dmmmmm
will not provide a shorter route bet-
ween Bombay and Delhi.

(b) Does not arise.

Reimbursement of claims towands the
oot of Contracepiive

1401. SHRI K. MALLANNA: Wil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) wheﬂnrithnht:tthl.tmth
Central Government Employees
mmthouudommw
tives and pills are not reimbursable
under the Rules; and

(b) if so, whether Government pro-
pose to initiate action to amend the
rules and see that this facility is avail-
able during the International Year of
the Child?

- THE MINISTER OP HEALTH AND
FAMILY WELPARE (SHRI RABI
RAY): (a) Yes. There is no provision
in the C. 8. (M.A.) Rules to admit ex-
penses on the purchase of oral con-
traceptives.

(b) Since oral contraceptive pills are
provided under the National Family
Welfare Programme free of cost to
users irrespective of whether they are
Government employees or members of
the public, the guestion of amending
the C. S. (M.A.) Rules does not arise.

‘Withdrawal of P.F. cases pending with
PF, Commimioner, Chandigarh

1302. SHRI BHAGAT RAM: Will the
Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be phl.d
1o state:

pending with the PF. Commissioner
Office, Chandigarh;

(c)thutluhhntomhﬁ
cases tmmediately? _

THE MINISTER OF STATE IN THR
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) and (b). The
Employees’ Provident Fund Authori-
ties have intimated that as on 20th
February, 1079, 805 applications, ouf
of which 758 applications pertained to
the refrenched workers of Beas Sutlej
Link, Talwara and Sunder Nagar,
were pending in the Office of the
Regional Provident Fung Commis-
sioner, Chandigarh for final with~
drawal of provident fund

(c) A team of Officers from the
Regional Commissioner's Office was
sent to Sunder Nagar to provide
guidance to the Project Authorities for
filling up application forms etc. correct-
ly. Additional staff from other
Accounts sections of the Regional Com-
missioner’s Office has been diverted to
handle the applications expeditiously
and constant Hasion is being maintain-
ed with the Project Authorities for
expeditious settlement of the cases
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1404. SHRI L. L. KAPOOR: Will the
Minister of SHIPPING AND TRANS
PORT be pleased to state:

(a) whether any thinking hag been

materia]l locally available and by orgas

ing the use so far mllidenmto;wm
. scheme in different States?

cﬂmEu MINISTER OF STATE _IN-
E OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) snd (b). The

tral Government are primarily con-
cerned with National Highways only
and all other roads including roads
referred to in the Question in States

Writhon Anewers PHALGUNA 10, 1600 (BAKA)  Weitten Aiswotrs 46

& . :

adoption,

gations carried out by the Central
Road Research [Institute, who heve
evolved a number of low-cost $echnd~
ques for rural roads (including vil-
lge approach roads) for maxi-
mum  utilization of low grade
materials like murrum, gravel, h"‘h."'
dhandla, laterite, brick-ballast, etc., at
places, in lieu of the conventional hard
aggregates which, in some areas, may
bave to be brought from long leads.
As a result, the use of locally available
materials for construction of rural
roads Is finding increasing application
in the country.

Alieppey Railway Line :

1405. SHR] VAYALAR RAVL:
SHRI P, K. KODIYAN:

Wil the Minister of RAILWAYS be
pleased to state:

(2) whether Government have given
any assurance to a team of MPs &
MI.As, from Kerala in connection
with Alleppey Railway Line; and

(b) if 30, what are the steps taken
by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). Com.
struction of Alleppey-Ernakulam
B.G. Railway line has been included in
the budget for 1979-80, with a pro-
; outlay, of Rs. 1 crore in the
coming financial year 1678-80. :

Robberies in Long Distance Trains

1406. SHRI RAJ KRISHNA DAWN:
Will the Minister of RAILWAYS be
pleased to state:

that during January 1879 there were °
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sminimum six robberies in, lmu dis-
tance traing within ‘West Bengal itsel;

b) What was the total amoint of

" (¢) whether Government are also
aware that in all the cases of robberies,
‘Home ‘Guards, RPF. were ma:t
whether inside the looting train or
outside in the platform without exert-
ing themselves;

(d) if so, what are the. steps taken
by Government to improve the func-
tlonings of the protection Forces: and

{e) what are the reasons for such
drastic increase of train robberies?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) According to
information obtained from State Police

4d) Does nad-aise. - 4 .
“{e) Thauhuhdmnb&ii_‘ﬂc 'inn
cﬂile n trai-n mﬂ“ il
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1407 SHRIMATI = AHILYA P
RANGNEKAR: Will the Minister of
RAILWAYS be pleased to state: =

(a) the total number of ‘Jtems md
amount of debits raised against sta-
tions in :espactotl‘omuﬁ Goods In-
ward Trafic by the S.A.O/F.TA.,
‘Western Railway, Delhi from Novem-
ber, 1977 to October, 1978, geparately
for each month; and

(b) items and amount of debits withe
drawn out of the above separately for
each month?

THE MINISTER OF STATE IN THE
MINISTERY OF RAILWAYS (SHRI

authovities in January, 1979 there were SHEO NAF'AIN): (8) Sod. (b).
4 cases of robbery in long distance Statement is attached.
trains within West Bengal itself. _ Statement

(b) the total amount of properties Statement showing the number of
looted by the miscreants 8 Rs items and amount of debits raised

20,752.00,

(c) It is not a fact that in all the
tases of robberies Home Guards/R.P.F.
were present either inside the train
being looted or outside on the platform
without escortlng the train themselves.

month-wise from November/77 to
October/78 against the stations in res-
pect of Foreign Inward Goods Traffic
as well as the number of items and
amount of debits withdrawn out of the
debits raised in each month. ‘

l:)elzui(i:::t i‘nwed ' Debits \ﬁﬁﬁ\};ﬁ out of
Month _ e
Items Amount Ttems Amount
Nov.)r7 . i S . 1395  2,16,695'00 gan 18,701+ 00
Dec./17 . e . . 1467 [2,35,216°00 . 190 68,092+ 00
(Jaag8 1368  @,37,927'00 B2 244800
“Febps . . . L, 1308  8,3%.418-00 #19  §,15,813:60
March/8 . , . ., ., 1508 . @,98,57¥-00 = o1 11.048'
Apriljy8 . . . . . . 1589 4358800 357  4b783° 50
May8. . . . . . 1938  §5,07,732-00 119 1,65,h11%00
Juoefs8 . . . . 1735 2,57.879'00  ¥48  s1,839:00
Jiye . oL . L L 2486 3,3780600 ' 546  1,33,371°00 .
Awgfs . . . . . 163 440810000 . ap 28 590. 00:
‘Bepf® . . . . 154 1,97,725'00 1By 93,887°00 B
Oetfys . . . o .- 1162 4,05350°00 .00,  angby.0o -

9090 o,ga0i1700 3088 G Bngaqa0.
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E@&Eﬂﬂ! PAYA RAM SHAKYA:
g _the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state the number of patients examined
daily, in all the Government hospitals
«of Delhi as also the number of deaths
of patients and: the number of those
cured every month in these hospitals
during the last one year?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): In the wvarious Government
Hospitals in Delhi the number of
patients examined daily in the QOut
Patient Department is approximately
13,567 during the year 1978, During
the same year there were on an
average, 950 deaths every month in
these hospitals while the number of
in-door patients cured relieved of their
symptoms every month is approximate-
1y 15,740. -

mw'smmommm

1409. SHRI DINEN BHATTA-
CHARYA; Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government are aware
that {n 1989 Class IV Staff Promotion
Committee recommended that 10 per

cent of total posts of falling vacant in
- unskilleg cedre of mechanicaj work-
shops be filled from Gangmen, Safal-
wala and Khalesis and Store mazdoor
“of Store Depots;

+ (b} whethey he is also awsre that
the Railway Board had secepied these
recommendations and issued instrue-
tions to wonal railways to ill In 10 per
et vatancies from the categorles of
staft referred to above; -

" (c) whether these orders are being

implemented by Northern Railway ad-
| /hinlstedtion 1n respect of Jagadhar)
| “Carflage ind Wagom Workshop, Kalka

¥ ORRS
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Workshop and Amritsar an.
Workshop; and

d (d) Ltnot,themw

THE MINISTER OF STATE IN
THE  MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to
(c). Yes,

(d) Does not arise.

Bombay Suburban Trains Time Table

1410, SHRI R. K. MHALGI: Wil
the Minister of RAILWAYS be
pleased to refer to reply given to
Unstarred Question No, 4139 on the
19th December, 1978 regarding revi-
sion of Time Tables and state;

(a) whether there is any propnsal
under consideration of the Railway Ad-
ministration to revise Bombay Subur-
i:an Trains Time-Table from 1st April,

879; :

(b) whether the Administrations
have considered the various sugges-
tions made by number of passenger
‘associations, other institutions and in-
dividuals ang pending with the Ad-
ministration for over a period uf one
year;

(¢) if so, what are the main likely
changes ih the ensuing Bombay Sub-
urban Railway Time-Tables; and

(d) it the concerned Railway Ad
ministrations are not going to revise
thq Time-Table in spite of large num-
ber of representations and suggest-
ions pending with Administretion the
reasons thereof? '

THE MINISTRY OF RAILWAYS
(SHRI SHED NARAIN): (a) Yes,
only on the Western Railway. On
Central Rallivay, suburban time-
table s revised only wheh substap~ -
tial ‘chihges in services are mwde, -



- {b) ‘Yes,

(c) and (d). The majority of the
suggestions received by Central and

.'(t)u-r it ve
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WIll the Minister of HEALTH AND
TAMILY WELFARE be plessed ¥ -

(a) whether attention of Govern-
ment -has been drawn to the news
report appearing in the Patriot’ dated
31-1-1979 under the caption “Defunct
drug rule to be revived”;

(b) i go, what is the reamction of

Government to the various observa-
tions made therein;

(c) details regarding facts of the
matter; and

{d) details of action taken/propos-
ed?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) Yes.

(b) to (d). The matter jg receive
ing attention Np final decision has
yet been taken for amendment of
Drugs end Cosmetics Rules, '

Detaining of Kasirangs Express

1418. SHRI BEDABRATA BARUA:
Wil] the Minister of RAITLWAYS be
pleased to state: .

(a) whether the down
and twenty five minutes in a wayside
station some mileg from Gauhatl on
the 10th January, 1978: °

(b) whether this detention was

to facilitete ttuin ‘crosting; < .

considered normal by NEFR, srtho-
(d) whether sny action has bees
takén 't locste responsibiiity? -
THE MINISTER. OF STATE 'IN
(SHRI SHEO NARAIN): (s) smd.



Starting of Guna-Bina Shutlle

(a) whether a number of new trains
including Guna-Bina Shuttle train
" were to be started from 26th January,
1979;

(by if so, details thereof;

(c) whether starting of a number of
these new trains were delayeq by the
Zonal Railwdy authorities; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) Does not arise.

(c) and (d). Though introduction
on gn experimental basig of a train
between Guna and Bina has been
agreed to in principle, jt has, how-
ever, not been found feasible at pre-
gent to implement the same due to
overell shortage of coaching stock.

Appointment of Casual Labour as
EKhalasis

. 1418. SHRIMATI PARVATHI KRI-
SANAN: Will the Minister of RATL-
WAYS be pleased to state:

" a) whether it is a fact that casual
- labourers of less than 957 ‘davs  are
“working with TOWs, CB and AMV in

v

(b) H 0, the staps being takes to
confirm them; ey

. (c) whether it is a fact that some of
not appointed as Khalasis and are un-
employed; .

(d) if so, their number; and

(e) stepa being taken to sea that
such casual labourers are given joba?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No
casual labourerg having less than
857 dayg of service as casuml labour
in broken spells of less than 130+
days at g stretch, are working under
IOW/AMV Lucknow, However, some
casual labour having lesy than 957
days service are working under
IOW/CB, Lucknow.

(b) They ure not eligible at pre-
sent for confirmation, which takes
place in the order of seniority, after
screening.

(c) to (e). Retrenched casual
labour are re-engaged based on the
availability of work and their
interse i A

Piifering of Coal from Wagons

1416. SHRI PABITRA MOHAN



-b) -In respect. of pilhrau -of -coal -

#rom collieries in railway lineg lying
in the jurisdiction of local police,
‘cooperation has been established
Wwith .the local police for prevention
-of thefts, In respect of South Baluda
colljery where the weigh-bridge is
located in the colliery itself the loads
mre taken over and escorted by the
R.PF. to prevent pilferage en route.

Strike in X-Ray Department of
Willirigdon Hospital

1417, SHRI MAHI LAL: Will the
‘Minister of HEALTH AND FAMILY
WELFARE be pleazed to state:

{a) whether the employees parti- .

cularly technical of X-Ray Depart-
ment of Willingdon Hospital are on
gtrike for several weeks;

(b) if so, their demands and the
steps taken to settle the dispute;

(c) whether this strike is causing
very much _inconvenience to the
patients needing X-Ray therapy; and

(d) if so, what alternative arrange-
wments have been made by the Hos-

pital authorities for patients helping
them to get themselves X-Rayed?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
'RAY): (a) No, Sir.

(b) to (d). Does not arise.

wrowten wyww fisin
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Super Tanker Berth at Cochin

1419. SHRI C. K. CHAND-
RAPPAN: Wil] the Minister of

pleased to state:

(a) whether it is g fact that the
Shipping C_cnrpqtaﬁon of India which

tonnes of crude every month, of which
200000 tonnes are brought from Gulf

with & capacity of 115000 tonnes and
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““(e) 1t s0, whether it is not proper
and necessary to reconsider the de-
cision of setting of Super Tanker Berth
at Cochin for which lot af money had
m?w and prellminary work
done

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPFING AND  TRANSPORT
(SHRI CHAND RAM): (a) and (b).
Yes, Sir.

"(¢) A proposal for providing faci-
lities for. handling large size tankers
has been received from Cochin Port.

Rallway Lines in States with low
Mileage

1420, SHRI VIJAY KUMAR N.
PATIL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there are plans to give
priority in construction of railway
lines in the States where the total 1ail
mileage is very low as compared to
other States; and

(b) if so, whether fresh surveys and
estimates are undertaken on account
of pressing public demands in such
States for certain rail links?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b) Planning of new railway lines
is closely linked with the transport
requirements of concerned areas.
Adequacy of enticipated traffic rather
than the existing rail mileage is the
guiding criteria in deciding on new
line projects. Surveys are under

taken only for such lines from which
there is reasonable anticipation of
treffic to justify the line.
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" 'afrests of reat from lst January,

after udjusting the amount already
paid by them angd security deposit
ete. avallable with the Railways.

13

¥
3

i
;

i
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(8) the details of encroachment of
Railway land by M/s. Pure Drinks
Pvt. Ltd,, New Delhi; and

~ (b) within what period the Minis-
fry will eject them of illegal and un-
authorised pccupation of land?

THE MINISTER OF STATE IN
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81st December 1972 but they have
80 far not vacated the area. ’

Eviction proceedings against the
firm have already been initiated
under Public Premises (Eviction of
Unauthoriseq Occupants) Act, 1971
in the Court of Estate Officer, Nor-
thern Railway, New Delhi. The firm
has, however, filed a writ petition
and obtained p stay order on
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1427. SHRI CHHITUBHAI GAMIT:
SHRI K. PRADHANI:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether there i3 any proposal
under the consideration of Govern-
ment to relax the condition of econo-
mie viability regarding laying lines in
rural areas and particularly backward
and tribal areas in the country; and

(b) it s0, what is the number of
such railway lines in the backward/
tribal areas of Gujarat and Orissa
Pradesh, proposed to be laid during
the current fingncial year?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): () The question of
avolving a rational criteria for laying
railway lines in backward argas where
railway. {nvestments. would not- normal-
Iy be fingneially viable, i5 under ex-

amination by the . lllﬂﬂnll Tm..

Policy Committeg lmbr
nm:chmmm
regarding rallway lnes in bs )
areas will be laid down after considera-
ﬂono!themmendaﬁmotml
Committee.

(b) The question of new lines for
backward areas in Gujarat and Orissa
under the new criteria does not arise
at this stage.

Proposal for gpening Url and Sialket
Road

1428. SHRI ABDUL AHAD VAKIL:
Will the Minister of EXTERNAL AF-
FAIRS be pleased 1o state whether
Government of India has proposed to
Government of Pakistan for opening
Url Road in Kashmir and Jammu, Sial-
kot Road in Jammu, for trade and
tourist as a step towards further nor-
malisdtion of relation between the tw
countries?

THE MINISTER OF STATE.IN THE
MIN/STRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): No,
Sir.

mm«mmm

1420. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the Government has
seen the statement of five officials of
the Iranian Embassy in New Delhi

Embassy are associated with the Secret
Police agency of Iran; and = - )

{b) if so, whether Government will
check up that oficialy in other Embas-
sies do not belong to the secret agency
of Mmmymdﬂwh' m
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The Government has seen the press
report purpérted to have been lssued
by the five officials of the Iranian Em.
bassy in New Delhl.

(b) the functions of a diplomatic
mission are clearly laid down in the
Vienna Conyention of 1861. Article 3
of the Convention outlines those
functions which include, inter alia,

receiving state and reporting there-
on to the Government of the sending
state. If any diplomatic represen-
tative is found to function in viola-
tion of the Convention, the Govern-
ment will take suitable action.

Survey of Rural Roads

1430. SHRI 8. R. DAMANI: Will the
Minister of SHIPPING AND TRANS.
PORT be pleased to state;

(a) whether Government have
conducted any survey regarding the
development of rural roads; and

‘(b) if so, the details thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI,
CHAND RAM): (a) and (b). Rural
Roads are a Btate subject. The State
Gevernments are, therefore, concern-
ed in the matter.

Unﬂod_s_tlm 1s avoiding resumption
of talks on Hiniting mnilitery activity
0 the Inflan Ocoun; s

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (4)
and (b), USA and USSR have held
four rounds of talks in 1977-78 on what
newspaper reports have described as
“approaches leading to arms limitation
in the area”. Theé fourth round of the
USA—USSR  bilateral talks on the
Indian Ocean was held in Switzerland
in February, 1978. No concrete pro-
gm.appnrstohawbeenmadeantm;
occasion. Both sides mefely agreed to
meet again on an  unspecified date.
No talks have been held gince.

The Government of India has ex-
pressed its disappointment to both the
USA and the USSR over the suspen-
sion of their bilateral talks on the In.
dlan Ocean and has also expressed the
hope that the talks would be resumed
without much delay.

Vacancy in Medica) Council of Indis
Since 1965

1432. SHRI C. N. VISVANATHAN:
Will the Minister of HEALTH AND
FAMILY WELFARE Dbe pleased to
state:

(a) whether it is a fact that the
vacancy in the Medical Council of
India resulting from expiry of the term
of Dr. T, V. Sivanandam on 5-2-1985
has still not been filled;

(b) whether it is also fact that the
nomination of the Returning Officer
under Rule 2(d) of the Indian Medi-
cal Council Rules, 1857 is still to be
decided; and

(c) the steps proposed to obviate
such delays?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
: (8) ‘The terms of membership
of Dr. T. V, Sivanandam expired on
Sth February, 1965, but he still conti-
nues to représent on the Medical
Council of India u/s (2 of the
Indian Medical Coumcil Act, 1§66,
Thevmmy.ﬂurm cannot  be
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(b) Yes, Bir. Government of Tamil
- Nadu have been requested to suggest
a suitable name for appointment as
‘Returning Officer’.

(c) Clause (2) of section 7 of the
Indian Medical Council Act, 1956, pro-
vides that ‘a member shall holgd office
for a term of five years from the date
of his nomination or election or until
his successor shall have been duly elect-
ed or nominated, whichever is longer'.
As the provisions of the Indian Medi-
cal Council Act, 1056, provides that a
member can continue to be the mem-
ber of the Council until his successor
is elected/nominated, the vacancy can-
not be said to have arisen on the ex-
piry of the term of a member. How-
ever, the concerned State Governments
are requested to initiate necessary
action to fill up the vacancy as early
as possible, @s and when the term

expires,
wiwny-groge weamim et §
L] :

1433 st v wif : ¥ ¥w He oy
R W g s e

(%) v v R
Wit F T wrer fsrt # ol wderw fieaT o
™

(w) aft g, &t wg wa oy oy o7 Wi
wt q% X e & frmter wa o e ol
o Y Wwr ww v wTow ¥ wmRE; o

(w) fe wfl, o so® wwrr g ?

o sty o v sieft (it fire wveraw)
(%) & (v).. v o dlowm ® Oy W)
W o r amew @ frefer @ forg o o
Yoroqeew wpit & fog W 1077 F smifee
YltPel wer sy wiww feld @ @ ) uy
siheor fedfre yhe ¥ enbes ot ordy
W + Pty durelt o st sitc W
owr wdet TR & wTOw, W weT i Arie
¥ ot e et gy

' MARCH 1, 107

Writtén Anawers 68
o @ AR At @ Gt @
oo

1434 it wrew fog wiger :
oft e qw:
ot e o o

agg
i3
i

K
g1
3
Py
=
i
3
A
1

2 gﬁﬁ

i O

i?.%a

T
4

i1}

1
k|
i
1
£l
F
2
4
2

q-Pretw 20 @ opl ot dow
1435 st s wew el :
mﬁnmqmﬁ-wuﬂ_k:



R 3
- g
g.

i
24
f
i
-
3 1

|

,....,
i
3
3

-1
1
:
i

g
%4535
g ga‘:_,

;iggigii

§;i§§g

73
agiig

g |
1
4

i

i
7
7

132t

i1
i
'é“
:
g
:

g
33,%"% i
FEFFEES
L
LICEEERPRF

Anti-leprosy vaccine

1436. 8HRI F. P. GAEKWAD: will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) the leper population in India a8
against the world leper population and
the percentage it forms part thereof;

(b) whether it is a fact that the
Indian Council of Medical Research
has developed anti-leprosy vaccine in
the laboratory;

(¢) are Government contemplating
la.rx_a-lcale' production of this vaccime;

“() if s0, how long will the disease
take to disappear from India; and

{e) steps taken at present to arrest
the spread of the disease at least

~THE MINISTER OF HEALTH AND
PAMILY < WELFARE (SHRI RABI
BAY): (s) The estimated - number of
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Leprosy Patients in the world is about
12 million and that in India is about
3.2 million or about 26 per cent of the
population of Leprosy patients.

(b) Not yet.

(c) Does not arise at this stage.

(d) With the existing methodology
of detection and treatment of Leprosy
cases, it is possible to reduce the in-
cidence of the disease by about 50 per
cent within the next 10 to 15 years;
but complete eradication will require
longer time. '

(e) In areas covered by Leprosy
Control Units and Survey, Education
and Treatment Centres in endemic
areas, school surveys are conducted for
detection of the disease. Steps are
taken for its early treatment. Child
contacts of infectious cases are also
given chemo-prophylactic treatment
with D.D.S. tablets.

Joint Statement by Pakistan President
and Malaysian Prime Minister

1437. SHRI P. M. SAYEED:
SHRI NIHAR LASKAR:

SHRI A. R, BADRINARA-
YAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it has been reported in
the presg that Kashmir has figured in
the joint statement issued at the end
of the four-day officia] visit +o Pakistan
by Malaysian Prime Minister;

(b) it so, whether the Indian Gov-
ernment has obtained the copy of the
statement; and

(c) it so, the details of the same?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(S8HRI SAMARENDRA KUNDU): (a)
to (c). In the joint statement issued in
Islamabad on January 28, 1879, on the -
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visit of Mr. Dato’ Hussein bin Onn,
Prime Minister of Malaysia, to Pakis-
tan, it was mentioned that “Both sides
agreed that the question of Jammu and
Kashmir should be resolved peaceful-
1y".

Import of Buses from UK.

1438. SHRI DHIRENDRA NATH
BASU: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether it is a fact that the
Union . Government has proposed to
import about 1000 (One Thousand)
‘buses’ from the U.K, as per reported
announcement by the Chairman, Bihar
Transport Corporation;

(b) if so, what is the reason of im-
porting the same from other countries
when we are self sufficient enough to
produce/manufacture them in India;
and

(c) the details thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes Sir. A pro-
posal has been under consideration of
the Government to import about 1500
bus chassis from U.K. under U.K. Aid,
to meet the urgent needs of the various
State Road Transport Corporationg in
the coufry.

(b) and (c¢). The imports are
proposed in the context of current
shortage of preferred models of chassis
for heavy vehicles and are only fo sup-
plement the indigenous production
which is not enough to meet the pre-
sent requirements,

ftm A WEm

1439, *t wedw sane ¢ ¢ A7 ke Wl
g FAT FOHA FGT

(%) &9 &1 g & Tomfas wwifa
& 21 99 39 A fRaT WA sAmTEy, FET
gfs & w@Tiqr 999 ¥ BRY Y S
nrifer waar fadirafa g ;
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(7) #1 S F @A a AT A
g & fadt #1¢ fadi sty 8 17 § ooy
i, a1 Teaadr S #ar g ?

fadn darwm § wea Ady (st quiE gw) :
(%) & (7) $T@ & wrwder Afa 7 Sww

0N & g @ & &t A7 W wEm
wﬁza‘tnﬁémaﬁfm:m
1978 ¥ fgaa & ws wrem ufees i fr
T HA-HATHT 4T, 0 F AT A5 THFTet
8T &Y MU %% WEW FT Ieaad 7 ar

F THAA AW & S AR AT A AR
g\ w22, 1979 #1 faw aredm ufves
ﬁwmmwm;rqamﬁmm

m‘&ﬁuahﬁﬁ FTH & o ST feam mr g
TU9 6-7 g A Wites fad afam
¥ mifier § wiea e wmd § W w36 f
# F6 WX AW FT AL AT AW FY qaEa
2 1399 § F FY ATaHEHAT T4 T, TA R
F1 fFdra 331 % g2 1 &w A faa G mm
FHTT TSZATET T 40T &1 g2 qAfwa wifaw
T @0 Ay st 1 Fa vEw
i1 {37 &t A< wr w@fawm 1 w6t $ oER
97 faerar =nfge, a9t siver faer sg

o & #1% wrw faddy wE @R
fee ot dgam fera g TorgarETE W F
A AT ATAET #T AT WL Foamr &
Wﬁrﬁ#amﬁ%a&w%wﬂﬁm&q‘i
§ AT a7 a9 @l | U9EEEE 58
mzqmwmmqmm%sﬁ
T a0 @1 A1 9 45 He fagrad 4 f5
g fomt &1 averT w3 HIT QT et 9% Wi
SEl TEAT Y AHET &

iferr T ¥w grrerdw afaaw @
wrat faar s

1440. =t FuET : Fq7 @reey Aqx ofeaw
weM HAT 4 W, 1978 F wATATRA 597 dew
6193% IUTH Tz #, oW @@ aqmm



73 Written' Answers PHALGUNA 10, 1008 (SAKA) Written Answers 74

FEpe L
FETEEF
g; gid’
§§a 131
I
24q

ﬂﬂ%%w ;;

g
£

i
4
i

H
i1
f
1

17

3

p
H
3243
1§§ﬁy

i

(a) is government considering to
bring central legislatfon on minimum
!uel for agricultural labourers; and

(b) it so, when will the said bill be
introduced in Parliament?

fHE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(8HRI RAVINDRA VARMA): (w)
There is a central law on mhunkux
wages, namely Minimum Wages
1048, ‘which is spplicable to agricul-
" (b) Does not, arise, In view of the
mnr (a) sbove. _

: ALy

1442 oy femyme ey Qe : g g
wihe wfiomgn wiaft o o o T W 6R

('Fg wragaw § fegec sdw & wewr
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1443, DR. BALDEV PARKASH:
Will the Minister of RAILWAYS be
pleased to state;

(a) the total number of berths in

(b) the pumber of chair car seats'tn
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Amritsar to Bombay and the quots of
sitting seats reserved from Amritsar
to Bombay;

(c) whether the long distance pas-
sengers travelling from Bombay to
Amritsar in Delux train on reserved
seats have got to change their chair
cars gt New Delhj and shift to another
car and if so, why the long distanre
passengers gre put to such inconveni-
ence when direct chair cars are also
provided from Bombay to Amritsar;
and

 MARCH 1, 1979

(d)wmmwymﬂalnth -this
aspect has been recelved by him-and
W

bay,nndituo.theacﬁontakenon!tf

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b), The information of accommoda~
tion in bogies running between
Amritsar and Bombay i as under:—

4 Up Fronticr Mail 26 Up A. C. Express
“Total  Quota  Total  Quota
for

accommo- for accommo-

dation  Amritsar dation  Amritsar
AQC First. . . 18 4
First. . 22 3 4“4 8
AC-2 Tier. . . " 48 8
and Sleepers. 75 55 249 48
AC Chair Seats. . i 219 34
The above quotas have been ear- passengerg in New Delhi coaches.

marked on the basis of traffic pattern
offering from various points jnclud-
ing Amritsar, As bulk of traffic
moves from Delhi, major portion of
accommodation has been earmakeq for
booking from Delhi. The utilisation of
accommodation is reviewed from
time to time and suitable adjust-
mentg in quotas are made as war-
ranted by ftrafic pattern offering
from different stations.

(c) No, except in cases when
accommodation in Bombay-Amritsar
through coaches available for book-
ing at Bombay Centra] hag been
fully bhooked and passengers choose
-to travel upto New Delhi at their
- own request.

.. (d) During last six monthg one
complaint in respect of 25 Dn Deluxe
and one for 8 Dn Frontier Mail was
received in February, 1879, for
.arroneous booking of '~ Amritsar

Suitable action has been taken
against the erring staff.

Shipyard at Tuticorin

1444. SHRI K. T. KOSALRAM:
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state: )

(a) whether there is a pending pro-
posal for the construction of a ship-
yard at Tutieorin, Tamil Nad.n and

(b) if so, when thig. project of ship-
yard at Tuticorin will be taken up for
implementation and the reasoms for
the delay in implementing thia pm}uﬂ

THE MINISTER OF ' STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING = AND ~ TRANSPORT
(SHRI CHAND RAM): mm,sa-.

(b)nuqnottﬂ.n
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mnmmum

uu. DR, VASANT KUMAR PAN-
DIT: Wil] the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) what is the ratio of qualified
doctors compared to the population of
the country as on 31st December, 1878;

(b) how many Primary Health Cen.
tres are running in the country under
the Rural Health Scheme;

(c¢) whether Government has far-
mulated a National Medical Education
policy; and

(d) if so, the main recommendations
concerning quantitive and qualitative
development of trained health person-

nel in all categories?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RABI RAY): (a) As per the Indian
Medical Register maintained by the

the country upto December, 1877.
This accounts for a doctor population
ratip of 1:3185 on 5 conservative

for 1878 are not available.
(b) 5480,

(c) and (d). The Government of
India have prepared a draft paper on

Commission, reorientation of Medi-
cal Education, spatial distribution of
Health manpower by incorporating,
if necessary, obligatory rural service,
provision of continuing education
and utilisation of available know-
ledge from both ancient and modern
systems of Medicine.

Working Hours of Loco Running Staff

1448, SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister
of RAILWAYS be pleased to state:

(a) whether Government propose to
consider the reduction of working
hours for loco running staff of the
railway employees; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b), Railways have been instructed
to take measures to restrict the duty
hours at g stretch of the running
staff from the time of ‘signing on’ to
the time of ‘signing off’ to 10 hours and
provide them with relief thereafter,
save in exceptional circumstances of
umavoidable operationa] exigencies
or of accidents, floods, etc. The Rail-
way Administrations have already
taken action to cover all passenger-
carrying trains and about 82 per cent
of the goods tmreing under the
10-hour rule and steps are being
taken to bring the running staff of
the remaining goods trains under the
10-hours rule. Sanction has already
been issued for recruitment of
additional staff required for imple-
mentation of the 10-hour rule,

Conversion of Myvore-Bangalore Line

1449, SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of RAIL-
WAYS be pleased to state: '

(a) whether the Union Government
have taken any decision on a prelimi-
nary engineering-cum-traffic m
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'-cardnd.mdbythc Railwwanthe
demand for the conversion of the
Mysore Bangalore metre gauge lnto
broad gauge;

(b) if so, the details thereof;

(c) whether Government have given
any due consideration to the demand
for retention of the Yelahanks—
Bangarpet narrow gauge line also; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQO NARAIN): (a) and
(b). Yes. Conversion of Bangalore-
Mysore MG line to BG hag been
included in the budget for 1978-80,
at an anticipated cost of Rs. 14 crores,

(c) and (d), Final decision re-
garding retention or dismmntling of
the Yelahanka-Bangarpet narrow
gauge ling has not yet been taken.

 Operationa] Research Methods for
Hospital Management

1450, SHRI D. N. TIWARY: Wil
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the operational research
methods for hospital management has
been exsmined for introduction In

hospital management;
(b) it o, the results thereof; and
(¢) whether it is 3 fact that this

.mthodhubmmedwhdlnm-

ways hospitaly with good results?

AND FAMILY W'I:LF'ARE (SHBI
RABI RAY): () and (b). The
question operational re-
Mmum@mw
ment hag not been apadﬂu’lly
um!m

“?%m““

§§E§
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%

wﬂm.m : 13‘,

3L

vnsi wire * ocghals o 'i:fﬁ 3mu‘a‘rr‘,

1974 and April-May, 1076. 'The re-

mmmwuuw

“4 Crores Looteq from Job-Seekers” '
* 1451, SHRI MANOHAR LAL:
SHRI R. L, P, VERMA:

Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether his attention has been
drawn to the caption “4 crores looted
from job-seekers, but no jobs” appear-
ing in the ‘Blitz’ of 9th Declmber, 1978;
and

(b) the full details thersof and
action proposed to be taken by Govern.
ment against the guilty?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yeg Sir.

(b) The news item relates to the
charges against M/s. Independent
Consultancy Services Inc. Pvt. Litd,
New Delhi who are registered with
the Ministry of Labour ag an autho-

i
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1452, SHRI R. KOLANTHAIVELU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is. a fact that the
proposed broad geuge track = from
Salam ta Karur has been surveyed;

(b) if so, when was the survey com-
pleted; and

(¢) the reasons for delay in finalisa~
tion despite reported representations
from Parliament Members from Tamil
Nadu?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.
There i3 no proposa] under consi-
deration for a survey for Salem-
Karur broad gauge line.

(b) and (c). Do not arise.

P. F. Dues against Shyam Bamar
"Hotel, Caloutta

1453. SHRI BRIJ RAJ SINGH:
SHR] HUKAM CHAND
" KACHWAL

“this firm and if so, the action beltg
taken by Government In this regard?

THE MINISTER OF STATE IN
THE MINIBTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA):; (a)' Action
can be taken by the “Appropriate
Government” if the specific labour
law which is not being complied with
is indicated.

(b) The Employees' Provident
Fund authorities have intimated that
during the last three years ending
December, 1878, the establishment
has paid g sum of Rs. 2158.50 and it
hes still to pay a sum of Rs. 68
towards provident fund contribution
for June-July, 1877.

(c) The matter fally in the State
Sphere.

(d) Position in regard to the Em-
ployees State Insurance contributions
is being aseertained.
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Minister of S¢ate’y visit to Fhilippines

1456, SHRI NARENDRA SINH:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Wil] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether during the visit of the
Minister of State in his Ministry dis-
cussiong for stepping up of imports
from Philippines were held with Gov-
ernment of that country recently; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir.

(b) I discussed with the Philip-
pines leaders the possibilities of
import of their mineral products and
cement. The matter is being pursu-
ed further through
channels.

Expansion Scheme of Cochin Shipyard

1456. SHRI SKARIAH THOMAS:
SHRIL P. K. KODIYAN:

Will the Minister of SHIFPING
:.Né) TRANSPORT be pleased to

(a) whether the Cochin Shipyard

Eutmt:éohu-mt ;o;chametothe
en vernment the expansion
of the shipyard;

(b) it so, the total expenditure

involved; :

(c) whethey the Central Government
has ganctioned the scheme; and

(d) if s0, the reasons thereof?

THE MINISTER OF - STATE IN

CHARGE OF THE MINISTRY OF
SHIPPING  AND' . TRANSPORT

diplomatic
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(SHRI CHAND RAM): " 40). Yes,

* (b) Rs, 22.88 crores.
(¢) No, Sir.
(d) Does not arise.

worefrge-gev wrew o wft ampw F wewen

(w) = , GCwT: ut
fraei—srgare-—amd [ anEl w1
o o qu gom?

Will the Minister of EXTERNAL

(b) ¥ w0y reaction of Government
thereto? . = IR 2
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.THI}H.INIBT.ERO!'!T&TBIN Abojition of Viss for Peoply of Indian

THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) No Sir.

(b) ‘The Question does not arise.

1459, SHRI K. LAKKAPPA: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether it has come to  the
notice of Government that M/s. Inter-
national Trade Linkers which has its
agencies in Punjab, Delhi and Haryana
has collected more than Rupees 30
lakhs from more than 400 persong for
getting them jobs abroad;

(b) whether this firm is holding a
genuine licence from hig Ministry to
transact their business;

(c) whether Government have
veceiveg complaints in this regard
from the persons who deposited money
with this company;

(d) whether Government propose to
enquire into this company about their
involvement for collecting money from
innocent persong for getting them jobs
abroad; and

(e) if not, the reasons therefor? *

_THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
‘to (e),. A firm by the name of M/s.
International Trade Linkers with
registered office at 1826 Sector 22 B,
Chandigarh has been granted provi-
. sional registration. Some complaints
- alleging charging of money from
“individual job-seekers have been
. recelved. - Two of thege -complaints
.~ were found to be anonymous as the
- Police authorities could not trace the
i oomplainants gt the addresses given
- 8% the complaints. - The remaining
i Whilk ‘are bnlng investigated.

Origin in.

1460. SHRI D. D. DESAI: Wwill
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government is consi-
dering abolition of the visa require-
ment for people of Indian origin in
Africa to visit India; and

Africa

(b) if so, whether this facility would
be extended to all persons of Indian
origin settled abroad?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). There is
no general proposal under considera-
tion by the Government for the
abolition of visas for people of Indian
origin who have become full-fledged
citizens of other countries, Such
people will continue to be governed
by the regulationg applicable to the
nationals of the countries of which
they have become citizens, However,
in the case of persons of Indian
origin holding UK. Passports and
ordinarily resident in Kenya, g pro-
posa]l to abolish the visa requirement
is being implemented,

Stopping of bookings of all categories
of labour hy twe shipping companies

1461, SHRI BALASAHEB VIKHE
PATIL: Will the Minister .of
SHIPPING AND TRANSPORT be
pleased to state: )

(a) ig it g €act that two shipping
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{c) how far this agitation  has
affected the movement of vessels and
hwurreneeofd_emunm?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(BHRI CHAND RAM): (a) and (b).
Two shipping companies, namely,
Shipping Corporation of India and
Scindig Steam Navigation Company
decided on 27th January 1079 to
stop booking of all categories of Dock
Labour Board workers as well as
watchmen from 30th January 1879
in protest against the agitation of a
section of watchmen at the Calcutta
Docks. They, however, called off the
proposed action on the intervention
of the Chairman, Calcutta Dock
Labour Board and the State Govern-
ment of West Bengal.

"{c) The agitation of watchmen
particularly affected sailing of SCI
vesse]l ‘Archana’ and Scindia vessel
‘Jala Yemuna'. These two Vessels
are reported to have incurred losg of

six dayg waiting time at the port

which amounted to agbout Rs, three
lakh logg in monetary terms, Fur-
ther, other ghips which could have
utilised the two berths occupied by
vesse]lg ‘Archana’ and ‘Jalg Yamuna’
could not do so0. Since these two
ships were general cargo ships, no
demurrage on them or the cargo was

" Plafform difficulties at Bombay V. T.
1462 SHRI ANNASAHEB GOTK-

HINDE: Will fhe Minister of RAIL~

WAYS be pleased to state:
(a) whether the composition of

Mahalaxmi Express, §. C. Railways

’._BomhlyV._Q;'

(b)whathorthewukdmm
the reception platforms at Bombay
V. T. is belng wmf,thocm-
tral Rallway; and ,

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
issue of augmenting the loads of
303/304 Mahalaxmj Express ig linked
up with adjustment in reception of
trains after creation of additional
maintenance facilities at Mazgaon in
Bombay V.T. area which are in
progress.

(b) No, There is8 no proposa] at
present for extending reception plat-
form at Bombay V.T. However, a
survey hag recently been undertaken
for augmenting terminal facilities at
Bombay V.T.

(¢) When additional facilities be-
come available, augmenting the
loads of 303/304 Mahalaxmj Express,
alongwith similar other demands,
will be duly considered. .

New Family Weltsre Programsse

1463. SHRI MANORANJAN BHAK-
TA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government have for-

‘mulated g new Family Welfare Pro-
featiires

gramme and i =0, main
therefor; and '

. (b)whltMmbduhkm to
hplomlnt

the programme particue
hrlymmmmorthlmhﬂ S
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.Iiﬂi.l‘n Policy on- - the !‘nnils
Welfare  Programme i3 con-
talaed in the Family Weltare Policy
Statement, dated 20th June 1977. It
envisages, inter alia, raising the
minimum age of marrin@e to 18 for
girls and 21 for boys, earmarking
8 per cent of Centra] Assistance in
the State Plans against performance
in Family Welfare, higher priority
and adequate outlay for maternal
and child health, child nutrition and
female uteracsr introduction of
papulation valueg in the educational
system, new multi-media motiva-
tional strategies, involvement of all
Departments of the Central and State
Governments in the Programme, ete.

- The Government of India are
vigorously pursuing the Family Wel-
fere Programme and have intensified
the Educationa] and Motivational
effort in order to further the volun-
tary acceptance of the small family
norm. Nearly 10,000 orientation
campg are being organised during
this year for training Public Opinion
Leaders, Special attention js being
given to the promotion of mother
and child care schemes and immuni-
sation programme has been iniensi-
fied. In order to encoursge a healthy

between the States/

Undon Territoriee and non-official

orgurisations, g scheme for National

Awards has also been introduced.

also been

wrl Child Health activities during
Juttuary to March, 1979,

fb) In respect of rural areas,
ﬂm the majority of population
lives, !paeial attention is being given
I _ maternity

activities in the rural aress. The
training facilities for Auxilery Nurse
Midwives who are posted in rural
sub-centres have been augmented.
The Community Health Workers
Scheme which is a part of the effort
to provide Primary Health Care to
the people in the remotest areas is
also contributing to a better imple-
mentation of the Family Planning
and M.C.H. aspects of the programme
in the rural areas. The Community
Health Workers have already started
distributing condoms in rural areas.

Railway level crossing in Itarsi tewn

1464. SHRI HAR] VISHNU KA-
MATH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that the
Madhya Pradesh Government has
undertaken to bear 50 per cent of the
total cost of constructing a road over-
bridge of the railway level crossing
in Ttarsi town;

(b) if so, whether the Union Gﬁ'-
ernment will go ahead expeditidusly
with the working of building the
overbridge; and

(c) i so, the details of the time
and work schedule ‘in connection
therewith?

THE MINISTER OF STATE IN
THE MINISTRY OF BRAILWAYS
(SHRI SHEO NARAIN): <{(a) Ne
Matter is still pending with the State
Government and their final dechim
is awaihd .

]

(b) and (e). Do hot artbe,  *
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Violation of minknum wage . law in

1488. BHRI P. K. KODIYAN: will
the Minister of PARLIAMENTRY
AFFAIRS AND LABOUR be pleased to
state:

(a) how many cases of violation of
minimum wages law in the agricul-
tura] sector have been reported from
different parts of the country in 1377
and 1978;

(b) how many of these m_asﬁere
challaned with State-wise, break up
and how meany of them were gettled;
and

(c) what was the total gain of agri-
cultural workers in terms of money
from these pettlements in each State?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (c) The
required information is being collected

and will be laid on the Table of the

House as soon as received,
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WAYS be pleaséd to state: .

(a) whether robbers losted 3 @nd
class gieeper compartment ' of ‘the
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() I!m. what turther safety mea-
sures proposed to be taken in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) Escorting by RFP.F. and GR.P.
Bas been introduced in this area for
preventing thefis in passenger trains.
Close limison at all levels is maintain-
ed by the Railways with Covern-
ment Railway Police.

Congestion at Bombay Port

1472. SHRT V. ARUNACHALAM:
Will the Minister of SHIPPING AND
TRANSPORT be pleaseq to state:

- (a) the phaximum and minimum
‘wait for unloading of ships at Bom-
bay during each of the last six
months;

(b) the reasons for the continued
congestion indicating any sizeable im-
provements due to measures already
taken;

(c) the part playeq by barges
<learing the goods amidstream; and

(d) the estimate of the economic

loss caused to the nation by the state

of congestion?

THE MINISTER OF BSTATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Maximum and
minimum wait for unloading of ships
at Bombay is given helow:—-

Month Mllnm.umm Minimum

lmg

pesiod in  periodin

days  days

August, 3978 ., . 83 . Nil
September, 1978 . 95° Nil
October, 1978 . 8¢ Nil
November, 1978 . 63 . Nil
December, 1978 . 68+ . Nil
Jamumry, 1979 . so** . Nil

" '#Veuels could have been berthed earlier
'l:lut mmhﬂﬂudltlhenquat of the

" ‘#ﬁullmnlt{nghaﬂau u-uth!‘elm»

(b) and (c). The main reagon for the
continued congestion at Bombay I8
frequent strikes/stoppageg of work by
the varioug labour unions, Important
measures taken to improve the situa-
tion are given below:—

(i) Diversion of cargo to other
ports is being resorted to as far as
possible.

(ii) Piece-rate/incentive
are being revised.

(iii) Direct delivery has been re~
sorted to, to achieve quick clearance.

#iv) For better out-put, palletisa~
tion has been increased.

(v) Sheds are decongested by revis-
ing demurrage charges.

(vi) Advance carting has been
allowed for pre-shipment build-up of
cargo.

(vii) Preferential berthing is allowa=
ed to ships which are also able to
complete operations within 48 hours.

(viii) One berth has been reserved,
for containers.

(ix) Shifting/Unshifting facility
has been provided outside the docks
within port area.

{x) Random checking is done by
customs in selected commodities.

(xi) Permission for hiring material
for handling equipments from outside
is granted liberally.

In addition to the above, mid-stream
unloading into barges is being under-
taken, wherever feasiblee Opn 23rd
February, 1878, 10 vessels carrying
bulk ®nd bresk bulk carrier were
working in mid-stream,

(d) The phenomenon of congestion
does have an adverse impact on  the
economy of the country in several
directions. For example, it could lead
to slowing down of producfion in
various sectors and: affect completion.
of projects for which machinery is re-
quired to be imported. Besides, several

schemes



tion surcharge, which make our impert

‘castlier and export less competitive in
.the inter-national market. Jt is, how-
ever, difficult to quantify the precise
magnitude of this impact.

Pension to MPs,

1473. PROF. P. G. MAVALANKAR:
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased to
state:

(a) whether Goverument propose
to annul the provision of pension to
former Members of Parliament;

(b) if so, how and when and with
what particular steps; and

(c) if not, why not?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA); (a) to (c).
The question

the BSelary, Allowances and Pen-

sion of Members of Parliament Act,.

1854 in relation to pension to former
Members of Parliament is under
consideration of
Government feely that a decision
shoulg be taken only after consul-
tation with the leaders of apposition
parties/groups in Parliament. A deci-

Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that the
demands of the watchmen in -

THE MINISTER < OF = STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT . (SHEK
CHAND RAM): (a) to (c). Demands
for registration of sddi

meeting of Dock Workers Advisory
Committee held on 3-12-1977 and it was
agreed that Government would evolve
criteria for considering all such de-
mands. Accordingly, the criteria evol~
ved by Government were sent to all
Dock Labour Boards on §-6-78 to con-
sider all pending demands in the light
of the same. The Calcutty Dock
Labour Board examined the gdemand
for registration of watchmen and re-
solved In the meeting held on 12-2-79
that the watchmen did not fulfil the
criteria laid down by Government. Tha
matter will now be examined by Gov~
ernment and before a fina] decision is
taken, discussions will be held with
the representatives of all the interests
toncerned.

wefre crwaw droert @ welew quit ey fewder
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Development of Tirapaty snd Chittess
Railway Stations

1477. BHRI P. RAJAGOPAL NAIDU:

*Will the Minister of RAILWAYS be

pleased to state:

(a) whether estimates were sanc-
tioned for the development of Tiru-
pati and Chittoor Railway Stations;
and

)

(b) if so, the cost of estimates?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) Estimated cost of remodelling the
old station buildings at Tirupati and
Chittoor is Rs. 16.85 lakhs and Rs. 5.25
lakhs respectively. .

Referemoe of rovisiom of wages of
Werking Journalisis to Tribamal

1478. S8HR] S. R. REDDY:

SHRI P. K. KODIYAN:

SHRI VIJAY KUMAR N.
PATIL:

SHRI SACHINDRA LAL
 SINGHA;
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present deadlock following the stay
order the employers had obtained
restraining it #rom functioning; and

(b) if so0, the detajly regarding the

on which the Tribuna} is

going into details and the time by

when its report is likely to be sub-
mitted?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) Yes, Sir.

(b} Shri D. G. Palekar, a retired
judge of the Supreme Court is the
person constituting the Tribunal. The
Wage Board has ceased to exist but
the interim wage rates glready noti-
fled by the Government continue to be
operative. The Tribunal will regulate
ite own procedure and may in its dis-
cretion, rely on the material already
gathered by the Wage Board. The
Tribunal will submit its report as
early as possible,

Allegation againet officials of ICMR

1479. FERI JYOTIRMOY BOSU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleaseq fo
state:

(a) whathe:ithafactth&turhm

E'e

&)M&r The ICMR is
rights to defend itself before t
mlulunwlmthomtumo!-
anddaotouokmodrm
adverse orders of the Commission
the High Court,

Whatever expenditure ig incurred in
this connection would be justifiable.

(c) As a result of disciplinary nction
for wrongful drawal of house rent al-
lowance the penalty of “removal from
service with disqualification for
future employment under the Council”
has been imposed by the ICMR on
Dr. A. K. Ghosh, who was an Assistant
Director at the National Institute of
Cholera and Enteric Diseases, Calcutta,
Dr. Ghosh has flled a petition in the
West Bengal High Court, Calcutta,
against this penalty.

F
5 ;5_5_?--

Location of Oflcs of RIT.ES.

1480. SHRI SHIV NARAIN SAR-
SONIA: will the Minister of RAIL-
WAYS be pleased to state: '

(a) whether it ig a fact that office
of the Rail India Technological snd
Economic Services (RIT.E.8.M.I.) is
situated in New Delhi;

(b) if so, the total strength of the
staft, category-wise may please be
stated; .
(c}thenumherdemplw be-
longing to Scheduleq Caste and Sche-
duced Tribes along with the per cent
of ratio may also be stated; and

(d) why thg Scheduled Caste quota
has not been filled up in this office?

THE MINISTER OF STATE IN
THE - MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(o) Mmulumamr ¥
. . L
Mlllnn. . 48
Other Offices 99 .
Stenographess . ., -, 24 -
Draftsman and Inspectors 19
Office Sl | .
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- {e) 4(19 .per cent),
(@) Posts in Rail India Technical and
Econotnic Services Ltd. (RITES) are
filled by drafting officers and
staff on deputation basis from the
Indian Reilways and there is mo
specific quota for Scheduled Caste/
Scheduled Tribe in this organisation.
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1483. SHRI DURGA CHAND: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government are con-
templating to restructure the working
Of our missions in the neighbouring
countries in such a way that person-
nel posted in these missions should
enhance the image of India not only
at official level but also among the
people of these countries; and

(b) if 50, the details thereof?



Io7 mamn mu mr

' THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). The working
of Indian Missions abroad is under
constant review and suitable directions
are given from time to time to Mis-
sions to improve their effciency. Go-
vernment have paid particular atten-
tion to the working of our missions in
neighbouring countries and the need
for them to project the image of
; modern, democratic anq resurgent

ndia.

Personnel posted in our missions
abroad are peing given suitable train-
ing and briefing for publicity work.
The training of officers in publicity
work is also among the recommenda-
tions of the Chanchal Sarkar Commit-
tee which was appointeq by the Minis-
ter of External Affairs to review the
working of India’s External Publicity
Set-up and whose recommendations ure
presently being examined in detafl,

Raliway dues from Synthetiog & Che-
micals Léd, Bareiily

1484. SHRI SURENDRA BIKRAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) how much dues of the Railways
from Synthetics & Chemicals Ltd,,

during the last ten years and why;

(b) whether it has been alleged that
* Divisional Railway authorities of Mo-
radabag Division are intentionally do-
ing 80 in collusion with factory autho-
rities; and
© (c) whether Rallway suthorities
have kept Mvmhm-
— M ctmm

wagons
Wmm and oufgoing and that :
-have been

i
g%ﬁgi

th-gmim

m ummm orm:m m.
THE - MINISTRY OF mwx!ﬂ_
(BHRI BHEO NARAIN): (a) to fc).

The information i¢ belug collected and
will be daid onthu‘hbko!ﬂam.

Coenversion of Purulia-Kotshils u-.

1485. SHRI BAUGATA ROY: will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government have any
plan for converting the present  line
from Purulia to Kotshila to a broad~
gauge line; and

(b) if so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAYAN): (a) and
(b). There is no proposal at present
to convert the Purulia-Kotshila nar-
row gauge section into broad gauge.

Disparity in Scale of Pay of Class Il
and Olass I Officery

1486. SHRI M. KALYANASUNDA--
RAM: Will the Minister of RAILWAYS
be pleased to state:

(a) why there is a wide disparity in

(b) whether it is also 5 fact that
these disparities are not prevalent in
other stages when direct recruits enter
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19 these posts. While recommending
the scales of pay, the Third Pay Com-
wmission took into consideration all the
relevant factors ag also the represen-
tations made by the Associations of the
Class II Gazetted Officers who demand-
«d abolition of the Class II Services
and their merger with the Junior Scales
of the corresponding Class I Services
on the ground that members of the
«Class II Services normally perform the
same functions as are performed bYy
members of the Class I Services at
junior level. The Pay Commission ob-
served that distinction made between
the Class II gnd Junior Clasg I Grades
is justified and that it is not repugnant
to any  particular principle. They
recommended that Class II cadre should
<continue as a separate entity.

Class II officers are, however, eligible
for permanent appointment tp Class 1
posts and 40 per cent of the vacancies
in Clasg I in the organised services on
the Railways are reserved for them.
After their permanent absorption to
Class I Services, there is no distinction
‘between promotee Class I Officers and
directly recruited Clasg I Officers in
the matters of further promotional
chances; etc. '

MMMWMMMW
Buftock Ouris

1487. SHRI P, KANNAN: Wil the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government have
made an indepth study of the findings
of Ingtitute of Management of Banga-

!
Jod
g

|

3
Ll
¥ ¥

SHIPPING AND TRANSPORT (SHRT
CHAND RAM): (a) The findings of the
‘Indian Institute of Management, Ban-
galore are not definitive and complete.
They themselves are, therefore, mak-
ing further studies and research in
thig area.

(b} It is also not possible at thilz
stage to give any positive indication as

“to the extent to which the develop-

ment of bullock-cart can be integrated
in the National Transport Policy as the
National Transport Policy Committee
of the Planning Commission currently
considering the question of formulating
the national transport policy has not
submitted its report so far,

Conversion of Varanasi.Bhainj Rail-
way Line

1488. SHRI KUSUM KRISHNA
MURTHY: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether it is a fact that Rs. 50
lacs were sanctioned during 1977-78
for the conversion of Varanasi-Bhatni
Rallway line into broad gauge;

(b) if so, the amount spent on the
work during that period: and

{c) what is the approximate time
by which this work is lkely to be
completed?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQO NARAIN): (a) Yes.

(b) and (c). In view of the urgency
and higher priority given to Barabanki-
Samastipur and other conversion pro-
jects, which were wel] in progress,

more funds were spent on these pro-

jects to expedite their completion. Ex-
penditure imcurred om Varsnasi-Bhatini
project during 1977-78 was, therefors,
nominel. No target date for comple--
mnatthowo}ﬂetmumﬂwdﬂ-.
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Indian Construction Company

1480. SHRI B. P, KADAM:

1480, SHRI B. P, KADAM: Wil
the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether an Indian construction
company had, an year ago, recruited
about 700 to 800 people for construct-
ing a defence projest near Masjid
Soleiman in Southern Iran;

(b) whether the company had
directly or through a 1eglstered agent
in New Delhi recruited these -workers

{c) whether none of the ‘workers
had been paid snything after having
worked for nearly seven to eight
months; '

(d) is it true that the company did
not sign a formal contract or pay the
agreed salary; :

(e) whether workers approached the
Indian embassy in Tehran and are
now helplessly housed in a school, &
gurudwara and the head office of the
company; .

(f) whether Indian embassy had
done nothing in pleading their case
with the company; and -

(g) what is the name of the com-
pany and what action the Indian em-
bassy propose to take?

THE MINISTER OF STATE IN
THE MINISTRY ‘'OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) to (g). An Iranian
Firm, the Precision Building Company
recruiteg in 1878 about 700 Indian wor.
kers through a registered agent in New
Delhi, in various capacities. A formal
contract was signed between the Com-
pany and the recruiting agent setting
out the emoluments of the various cate-
gories of workers, On the arrival of
the workers at the site in Masjid-e-
Soleman, the Company contended that
the skilled workers supplied were
below the required standard. The
Company subjected the workers to &
professional test, and proposed that
those failing to qualify in their requi-
site trade for which they were re-
cruited would be offered to work as
simple labourers or failing that - the
workers would be sent back home.
Some of the workers were repatriated
but most chose to stay on leading to &
downward revision of their confracts.

Blecause df its financial difficulties
and economic dislocation in ‘the country
the Indian workers their salaries, Our
Embasey took up the matter with the -
Company in August 1978, whenr the
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ed and our Embassy.took up the matter
with the Iranian Ministries of Foreign
Affairs and Labour in September-Octo-
ber 1978 after which the Company
agreed to pay one month's salary and
to repatriate the workers after clear-
ing their dues. It repatriated one patch
of about 45 workers after clearing their
dues, but again defaulted because of its
acute financia] difficulties. Later it
sent another baich of about 40 persons
i December, 1078.

The matter was again taken up with
the Firm, and the Foreign Office. In
February 1979, the Company made part
payment to the workers and gave an
undertaking to the Embassy to clear
the outstanding amounts over a period
of 3 to 44 months. The Company has
also requested the Indian Embassy in
Tehran to arrange to have the workers
sent back to India on Air India flights
stating that it would relmburse the
expenditure to Air India in 3 months
time,

Pending repatriation, the workers
were housed in the local Sikh guru-
dwara, the Indian School and the Em-
bassy compound. Air India has flown
special flights to repatriate some of
these workers to India. Bulk of these
workers have come back to India and
the remaining are expected fo be re-
patriated soon,
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1493. SHRI RAM NARESH KUSH-
WAHA: Will the Minister of RAIL-
WAYS be pleased to state: -

(a) the total numbey of persong who
applied for jobs in the Railways on

(b) how many of them have been
given jobs; .

(c¢) how many of them belonged to
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backward people is snsured job?

THE MINISTER OF STATE IN
‘THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
The tota] number of persons who ap-
plied for jobs on compassionate grounds
and the number out of them who have
been offered jobs is 15,534 and 7,270
respectively. These figures exclude
those of Northern, North Eastern, South
Central and South Eastern Railways,
Information from these Railways is
behzcou.ctedandwiubemdonme
Tane of the House.

(c) to (e). Community-wise statistic
of- appointments on compassionate
grounds are not maintained. Appoint-
ments on these grounds are offered
according to the following priorities and
not on any communa] considerations:

(1) Dependents of Class III and

IV employees whg die or are perma- -

nently crippled as a result of their
devotion to duty;

(ii) Dependents of Class III and
IV who dle in harness as g result of
Railway accidents when off duty:;

(i) Dependents of Clags III and
IV employees who die in harness as
a result of natural causes.

No discrimination is shown between
backward and non-backward classes.

‘Fenuation of uuu Policy
‘1404, SHEI SHANKERSINAII
: VAGHELA:
'SHRI G. M. BANATWALLA:
SHRI MUKHTIAR SINGH
MALIK: '

Wil the Miniswr of PARLIAMEN-
mmmm i_w.
Mbm: B

m a labour the
ﬂuq‘:il plltlm

(b)ituwhltmthcduhn. h
regard thereto?

THE MINISTER OF ‘PARLIAm
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b).
The Government jg constantly review-
ing the labour policy to ensure that it
‘best sub-serves the interest of the
workers, whether in the organised or
in the unorganised sector.

Number of Vehicles used by Indisn
High Commission, London -

. 1495, SHRI PRADYUMNA BAL:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state.

(a) the number of vehicles used by
our High Commission in Britain and
their cost; and

(b) the annual recurring expendi-
ture on the magintenance of these
vehicles? '

THE MINISTER OF STATE IN

The cost of vehicles is Rs. 5,56,854.48.

(b) Approximately Rs. 41,000/~ an-
nually is spent on Bervicing and re-
pairs, (Average of financial years
(1076-T7 and 1877-78).

Fourth National Conference on Mines
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{¢) the next date and venue of the
mmr i

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND LABOUR
+ (SHRI RAVINDRA VARMA): (a) and
(c). Since discussions on the agenda
.of the Conference could not be con-
cluded on 24th December, 1978 it was
decided to hold the next session of the
Conference on a future date. The
date and venue of the next session of
the Fourth Conference have not yet
‘been finalised.

(b)Y Most of the recommendations of
the earlier Conferences have been im-
plemented. Th remaining recommen-
dationg are being processed.

Construction of Fly-Over at K. §.
Road and K. T. Road near Asansol

1497, SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleaseg to
state:

(a) whether he is aware ef the long
standing demand for constructing a
fiy-over bridge in place of existing
tunnel (Sub-way), situateq at the
junction of K. 8. Road and K. 'T. Road
near Asanso] Railway Station; and

(b) if so, the stepg so far taken to
construct fly-over bridge there?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

(SHRI SHEO NARAIN): (a) Repre. .

puiblic for the provision of a road over-
beidge in replacement of the existing
tunnel (sub-way) situsted at the junc.
tion of K. 8. Road and K. T. Road near
Al ." Stati

. (b) Actioni will be taken sccording
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mhﬂthrmuhihaahhw
or the Local Authority. '

Seitlement of Claimg of Repatriates
from Mozumbigus

1498. SHRT ANANT DAVE: Wil] the

Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether 600 affecteg families of
Eﬂmup«mmwm
have been represent-
ingforsememamofﬂutrchlm for

the last many years have remained
unsettled sp far; and _

(b) if so, what steps Government
propose to take for early settiement
of their claims? o

THE MINISTER OF STATE mw
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) Consequent op the libera-
tion of Goa and other ex-Portuguese
enclaves in India in December 1861,
the Portuguese Government had ex-
pelled Indian nationals from Mozam-
bique numbering about 2800 and con.
sisting of sbout 600 families. Since
their arrival in India in 1963, they
have been representing for payment
of compensation for their assets left
behind in Mozambique which were
conflscated by the then colonial Portu-
Buese Government of Mozambique,

(b) The claimg submitted to the
Government are at present under de-
taileq documentary verification and

scrutiny by the Chief Settlement Com-
misgioner (Department of Rehabilita-
tion). At the same time our diploma-
tic missions in Mazambigue and Por-
tugal are trying to obtain information
relevant to the assessment of these

Question of the lLisbility for their set-
tlement. . ' %
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Naumber of Accidents involving Buses

1489, SHR] K. KUNAHAMBU: Wil
the Minister of RAILWAYS be pleased
to state the number of railway acci-
dents involving buses during the last
ong year?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): During the

1st January 1978 to 31st Decem.
ber 1978, there were 11 train accidents
on the Indil.n Government Rallways
jnvolving buses at the level crossing.

Budget for Family Welfare Programme

1500. SHRI AHSAN JAFRI: Wil
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

() the amount of budget for Family
Welfare Programme for 1878-78;

(b) the amount utilised upto Feb-
ruary 15, 1879 during 1078-79;

{c) the amount spant on provision
of contraceptive, sterilisation services,
cash incentives, motivation prog-
rammes, staff (c].ln!cal) salaries, ad-
ministration at HQs—please give sepa-
rate details;

(@) the number of Primary Health
Family

Centres, Welfare Centres
offering contraceptive services (in.

emumf Medical Termination of Preg-

wmm " uo

m)plmmmmm_
of centres Tun by Voluntary - bodhl,
local bodies and Government; '

(e) the number of eligible couples
in the country during .1878<78, the
number of such couples during every
year, the number of couples added
yearly to this pool by marriage; and

(f) what specia) steps are taken to
motivate the newly married couples

for family planning?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAX
RAY): (a) Rs, 11,008.39 lakhs,

(a) and (c). Re.5,702.72 lakhs upto
January, 1979 as detaileg below:

(i) Compensation. Rs. 795° 39 lakhs.

(ii) Mass Education. Rs. 171-96 lakhs.

(iit) Admmlalmmm

s.and Re- :
gwna Offices. R, 41+00 lakhs,

Rs.’4694* 37 lakhs,

In addition, Conventional Contra-
ceptives and MCH supplies in kind
have been supplied by Medical Store
Depots and adjustment of its cost will
be carried out at the close of financial
year.

(d) Position of Centres offering con-
traceptive services on 30th September
1978 is as under:—

No. of Units functioning

Qmmrunby. .

State Local Valuntary Total

MPHCG . . .
(i) Rural¥. W. Ceatres . . .
(i) Ruralsub-centres . L.
(iv) Urban Centres (Type L,IT&IIT) .
(v) Ummmwmmn

3897 . i .. ssey
T )
865 a8y a8 160@

'Gmﬂoomcwdﬂwmm
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{e) The estimated number of eligi-
ble csuples from 1870-T1 to 1978-79 (as
of March each year) with annual ad-
dition 'during each year is as given be-
low. Net increase in the number of
eligible couples indicated in col. 3 be-
low is due to annual addition due to
marriage and attrition due to aging and
mortalty. The precise estimates of the
number of couples added to the pool
during each year due to marriage are
not available in the absence of any
compulsory Marriage Registration Sys.
tem in the country.

Year No. of se over

Eligible proceeding
1 2 3

1970-71 . . . 93,013
1971-72 ., . . 95,101 2,088
973 . . . 9799 2,098
1973-74 . . . 99,306 2,107
1974-75 . . . Lol4ar 2,115
197576 . 1,03,546 2,125
3976-77 . . . 1,08,677 2,131
wrre®. . L !Mﬁls 2,136
1978-79 . 1,090,952 2,139

(f) All spacing methods are being
promoted vigorously through all media,
The current campaign under the title

the First Space the Second,
Btopﬂn'.l'hh'd'h:putoftﬁleﬂort.

Seniority List of Computers and
Investigators

1301, SHRI BALWANT SINGH RA-

. (a) whether the quota lists
seniority otcomputouandznvuﬁ-
gators for the Ministry of Labour have
been finalised and, if s0, a ‘copy each
of these lists may please be placed on
the Table of the House;

(b) whether any steps are contem-
plated to make suitable amendments
in the Recruitment Rules with ' the
concurrence of the Department of
Personne] to provide Computors/In-
vestigators double avenuyeg of promo-
tion also as in the case of LDC’s and
UDC’s who enjoy promotion opportu-
nities both in their own line and alse
In the line of Computors and Investi-
gators; and

indefinitely on deputation
taining their lines in the clerical cadre
also?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRE AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir, Copies of the seniorily lists
are attached as Statement T & TIL

(b) The Department of Personnel to



Seatemant 1 ) _ -
73 Cra [ st n theCae wmﬁ«w (M Soct.) reforred
bﬁnﬂ;b o) of Lok Sabhe Unsigrmed 4 No. 1301 A
(As on 1-10-19%8)
8. Nlhe,Ddie of Birth & Educa- Date of Mode of Remarks
No. tional Qualifications continuous Recruitment Regardinghis present
udnﬂnd_c . posting
Date of con-
firmation in
the Grade
s 2 3 4 5
- ShriDigendra Sharma 67 Promotee Promoted as Investigator
' hll.A. (Eco.) Fire. 5 Grade .'[.'l on ad hoc
basis w.c.f. 1-8-78.
% ShriO.P.KhadariaB10-43,M.A, 7668  DR.  RESIGNED
3. Bbri0.P.Kshol17-1240, B. A, | 9-5-70 Promotee
(Eco.)
4+ Shri Asim Sarkar 8-1-47, M.A. (Eco, e D.R. Left ation  as °
147, (Eco) 1770 : ;:‘E’éf'm g -
tant rtment
of Rural Dmpmmt
w.c.f. a1-3-78.
5. ShriR.N.P.Singh 5-1-47, M.A. 20-7-70 D.R.  Left onselection as Small.
(Eco.) Industries P
Officer, Ministry of In-
dustry wee.f. 15079
6. Shri¥ad Ram2-7-45, M. A, (Bco.),  81-571 DR. RESIGNED
7. ShriV.K. Sunil 19-ag, M. A. 19575 DR - RESIGNGD
(Eco.), LLB. o .
8. Km.Parmod Chibber 2-4~4g, M.A. 16-2-74 DR
_ (nw-_) ' .
9. ShriL.G.Mathur tr-9-43, B.A. 16274 DR,
10, Shri Pw!!udlq-nqs, M. A.. i . 1-7-76 D.R. o
.18, ShriS.S.Bhasinab-g4,BA. . sBays Pmemste
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_ “a 3 4 5
" 38, Mus. Kamiai Verma 1074 DR.
Fions.) (Dip-in LAber Lawn).
14. Shri D. Grorge 30-4-47, M.Sc, 1975 D.R. Left on n“l;'f]:
Sclence
& w.e.f.
1-5-78. .
18, ﬁ?&w.&w 12-y-46, MLA. 19-6-76 D.R.
16. SheiD. Edwin 18-4-31, B.A. 1-4-76 DR.
17. (Reserved for D.R.)
18. Shri Hari Singh 7-5-43, Matric, 25-3-78 Promotee
19. ShriY.P.Bagga 5-1-42,B. A. 7-7-76  Tranaferce.
- STATEMENT I
Semiority List of Computors of the Ministry of Labour (Main Sectt.) Referved toin y to Part (a) of
mfs'gu MM&‘M. 1501 _)ﬁr ti-lgyg.m
(As on 17-2-79)
st ame, date of birth & Edu-  Date of  Mode of Remarks regarding his.
No. qualifications continuous recrutiment preseat posting.
appointment
in the grade
Date of con-
firmation in
the grade.
1 2 3 ¢ 5
. Sh.Di Sharma 5-12-1985 - Promoted i
- B DSy 57 e
1-4-63
. Sh.S.5. Bhasin A. Promotee  Promoted as Investigator
* ' "-B-I”b oA o6 grade ITw.c.f.21-5-74.
. . i Singh N Matricula- - ) : Promoted as
3 Sh, HariSingh 7-5-1943, v76¢ D “Grade T w.ok 1higs.
. Sh. Surinder Siagh , 2964 DR.  Promoted as lavestigator
e . High School. Rawat 8-2-1937 . Grade Il cn ad hec basis.
o _ ) w.ef. 1-11-78. .
5 Sh. A. R, Sehgal m-lc-fm.m\. :s-g-ag, Promotee Pmmndnq;n I:dm
w.el 1-11-75.
. Sh. Khem Chand , 1oth - DR. ,Pmmd- Inv
. 6 snd-md. lrs-'w ! . Gﬂdﬂ{imﬂhoc
. ! » _ - w.ed, 10-3-78
: y. Sh. Hwhdn&ngb aomh* a2-5-74 Traaderee Hon-indﬁ
S M' _ Cwaef, 1-¢78. .
: 2 6 . Promoted as
. .8. !&n Santosh Knmeri l‘,\\-t tg By-4-7 w Hum
S nmmummm wel iy, o
Y .mwm“mﬂ&w go-139 . DR.
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Conversion of Okha-Biramgam Line

1502, SHRI VINODBHAI SHETH:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is true that the
‘main cause of delay in Okha-Viram-
gam conversion is under negotia-
tions of tenders even after acceptance
of lowest tender;

(b) whether contractors are com-
plaining about this practice which en-
tails enhanced expenditure in view of
Jlapse of considerable time after sub-
mission of tender; and

(c) when the Okha-v.lra.msam first
phase programme is likely to be com-
pleted? o

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) No such complaint has come to

the notice of the Government.

(c¢) The first phase of Viramgam-
©Okha conversion ie, Viramgam-Kan-
alus (288 Kms.) iuplm.ned for comple.
tion by 1880.

Review of Minimum Wages Act

1503. SHRI K. B. CHETTRI: Will
the Minister of PARLIAMENTARY

"AFFAIRS AND LABOUR be pleased to

state:

(a) whether the review of the’
‘Minimum Wages Act is under the con-

sideration of Government; and
(b) it 8o, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). Certain proposals for amendment
«af the Minimum Wages Act, 1948 relat.
ing to reduction in the time intervals

' Weitten Amlu i m

method of revision of wuu bycutﬂu
short the procedure laid down in the
Act, enhancement of the penalties for
violations etc., are ‘u.nﬂer considera-
tion,

Visit of a Delegation from Eabal

1504, SHRI DAYA RAM SHAKYA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the points on which an agree-
ment was reached by the Central Gov-
ernment with the delegation of Kabul
which visiteq this country in the se-
cond week of January, 1879; and

(b) the outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTENRAL AFFAIRS
(SHRI SAMARENDRA XUNDU):
(a) and (b). At the midierm review of
the 5th Indo-Afghan Joint Commis-
sion held in New Delhi from January
11 to 17, 1979, the delegations of India
and Afghanistan reviewed with satis-
faction the progress of projects being
implemented under the purview of the
Joint Commission. The Afghan dele-
gation put forward various fresh pro-
posals for the Government of India's
assistance, These related to the setting
up of plants for the production of
match-boxes, paper, caustic soda and
phosphatic  fertilizer, agricultural
equipment and asbestors, Indian as-
sistance was also sought for establish-
ing a centre to maintain roads and
promotion of adult literacy. We have
agreed to examing these proposals and
to offer assistance on projects which
are found feasible,




garhationa) Labour Organisetion  n

(b) whether such rural employ-
ment project would be started in
other parts of the country also?

. THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) A pilot project
for promotion of rural employment
. through labour intensive works, to be
executed by landless workers organisa-
tions in the Midnapur, Purulia end
Bankura districts of West Bengal, was
sanetioned by the Australian Develop-
ment Assistance Agency under the
‘1.L.0O. Programire of Technical Co-
operation, The Anancial assistance for
this programme is US § 1,98516 and
contribution of Rs. 1,25,000 from the
Government of West Bengal (to meet
'expenses for office accommodation and
transport Yor experts etc). Actual
receipty of grant undey this project has
‘been as follows:—

1976-77 « Rs. 2°20 lacs.
Received during

1977-78 Rs. 5453 lacs.

ToraL Ras. 773 lacs.

2. The objectives of the project are:

(i) to culture and cultivate
orchards and plantations which will
promote employment generation and
.increase of income for the rural

- landiess labour, particulsrly from
triba]l populations;

(ii) to promote craft/skill develop-
ment gmongst the familieg parti-
cularly in the field of fabrication
of farm implements and aforestation

. implerents; ' :

.. (iily to educate gnd organise land-

" Jess workers. in self emiployment
. programme and to develop leader-

. ship okills amongst them.

A e

3

rent evaluation of the Scheme has
.been done by the Ministry of Labour,
as well as by a Report of the Joint
ILO/West Bengal Government Ex-
perts’ Mission in November-Decem~

ber, 1978.

(b) A Pﬂﬂt project for gocio-econo-
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DAWN: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state: ¥

. -{m) whether Government are aware
that Haldia Part is not fully utilised
to the extent of its Cargo handling
capacity;

' (b) it 80, what steps have been taken
‘by. Government to utilise it fully; -

' (c) whether the cargoes destiied to
and from Haldia and Calcutta.

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF

SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) Iron ore
and coal berths at Haldia are mnot
fully utilised at present. .

(b) Port authorities are conti-
nuously in touch with the concerned
authorities to improve the traffic at
coal and ore berths. The coal traffic
is likely to increase substantially with
the commissioning of Thermal Power
‘Station gt Tuticorin.

(¢) and (d). Normally, cargo con-
nected with Haldia ang Calcutta is
not diverted to Bombay or to other
ports. However, in case of iron ore,
because of the restricted draught at
Haldia and recession in the interna-
tiona] market, buyers usually prefer
Madras and Visakhapatnam where
draughts are better.

Honorarium to Clerieal Staff

1509. SHRIMATI ~ AHILYA P.
RANGNEKAR: Will the Minister of
RAILWAYS be pleased to state:

(a) the rates of honorarium payable
to clerical staff on various Zonal Rail-
ways separately; i .

(b) In case there Is. variation, the
reagons thereof; and h
(c) action taken to introduce uni-
form rates on all the Zonal Rallways?
THE MINISTER OF STATE INTHE
MINISTRY OF RAILWAYS (SHRI




- yemuneration for work of occasional
"and intermittent nature which can-
not be managed within the existing
staff strength and which' is so labo-
rious or of such special merit as to
warrant extra payment. On each
Zonal Railway, the rate for such
honoraria is fixed in accordance with
the nature agnd quantum of work
involveq and allied considerations in-
cluding the organisationa] pattern of
work and, therefore, varies from one
Zonal Railway to another. The
General Managers of Zonal Railways
are empowered to sanction such
henouraria and there is, therefore, no
proposal to introduce any uniform
rateg throughout the Rallways as a
while,

e ddlee Rt ot Wt
i T '
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1811, SHRI R. K. MHALGI: Will the
Minister of RAILWAYS be pleased to

(b) if so, the number of trials and
the details thereof; L

- (c) whether it is tound feasible to
retain the present time table despite

the increase in the carriage capacity;
and :

(d) if so, whether the Railway ad-
ministration ghall introduce a longer
Deccan Queen on the new time table
day on the 1st April?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). Central
Railway had conducted two trials to
examine the feasibility of extending
loads of 301/302 Deccan Queen by 4
coaches. The results of the trials are
under scrutiny in order to assess over-
all implications with regard to changes
of path platform/maintenance ar-
rangements, timings and schedule . of
other suburban trains and other alli~
ed problems such as provision of ad-
::ctional power generating capacity

(d) No.
‘Holiday Houses at Mahabaleshwar

1512. SHRI R. K. MHALGL: will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Central Rallway Ad.
ministration had started the construc-
tion work of holiday houses for rail-
way staff at Mahabaleshwar (Maha-
rashira) in S. No. 223 in May, 1978;

(b) whether he has recejved .n.y"-
representation dated the 20th Decem-

-ber, 1978 in this respect from the

President of Mahabaleshwa, Hill Sta-
tion Municipal Council;

{c) if s0, what are his demands;
and

-(d) what actions have Government
taken or proposed to take in near
future? _ '

' THE MINISTER OF STATE INTHE
MINISTRY OF RAILWAYS (SHRL
SHEO NARAIN): () Yes '~ =

e



15 Written Anvwors | MARGHL, 19 Weitien Aneotts © i o

(b) to (d). In May, 1978 the Muni-
cipal Council had raised the point
regarding the possibility of poilution
of Veena Lal due to sewage discharge
from the Holiday Home and had
advised the Railway to refer the
matter to Public Health Authorities,
Maharashtra for examining this point,
The Railway had referred the matter
to Public Health Department for their
examination. A Joint Inspection was
also carried out by the State Govt,
Engineers and the Raflway Engineers
on 18-8-78. The Engineers of the
State Government have suggested
certain modification in the sewage
disposal and drainage arrangement,
Railway Administration will execute
these works as per the modifications
suggested after getting the plans duly
approved by Public Health Depart-
ment.

Ahmedabad.Nagpur Bogie attached to
passengers Train at Surat

1518. SHRI R. K. MHALGI: Wil

the Minister of RAILWAYS be pleased
to state:

(a) whether Ahmedabad-Nagpur
Bogle (carriage) attached to Saurash-
tra Express (18 UP) is detached from
the said train at Surat and ig now at-
tached to a passenger train;

(b) whether passengers travelling
through the game bogie are charged
for express train even though they
have to travel by passenger train
from Surat. onwards;

(c) if mo, the reasons for excess

charge; ang
(d) whether this anomslly shal] be
removed soon? -

_ THE MINISTER OF STATE IN THE
MINISTRY OF RAILWA (SHRI
BHEO NARAIN): (a) Yes. .

.- (b) to (d). Viramgam-Nagpur Slip
Cioach is attached to 18 UP.Saurash-
*tra Janaty Jixpress between Viramgam
‘and Surat by 113 Passenger train bet-

‘ween Surat and Bhusaval lndhm'_

329 Express Train betweén Bhusmval
and Nagpur. As this Coach is run-
ing partly by Passanger train bet-
ween Surat & Bhusaval and partly by
Express Train between Bhusavs]l and

wwrew wdww q¢ qundw wifgs W sgew
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Powerful Diesel Locomotiveg for
carrying more Bogies

1515, SHRI SURENDRA BIKRAM:
Will the Minister of RAILWAYS be
r pleased to state:

(a) whether Government have got
any plans to get more powerful Diesel
Locomotives so that one engine may
carry 21 bogies instead of attaching
two engines ang if so, when, and

(b) will two headed trains not af-
fect the Railway track?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The Motive
Power Committee appointed to re-
view the long-term requirement of
Diese]l and Electric Locomotives for
the Indian Railways has recommended
the development of higher Horse
Power Diesel Locomotives. The re-
port of the Committee is under consi-

deration to examine whether such
locomotives can ~be manufactured
indigenously.

(b) No.

Availability of Wagons at Ashok
Nagar (M.P.)

1517. SHRI MADHAVRAO SCIN-
DIA. Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is not a fact that
since November, 1978 no wagons
were made available at Ashok Nagar
(Madhya Pradesh) Railway Station
resulting in piling up of huge stocks
of goods creating problems for its
storage;

(b) it so, facts thereof;

(c) whether as a result of such
situation the Ashok Nagar Merchants
Association resorted to closure of

Mandi causing considerable difficul-
ies for people of the area; and

PHALGUNA 10, 1900 (SAKA)

~or proposed to be taken to
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(d) it so, remedial measures taken
make

available wagons?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No. During
November, 17, December, 78 Jan-
uary, 79 and February, 79 (upto
22-2-79), 76, 85, 78 and 64 wagons
respectively were supplied at this
station.

(b) Does not arise.
(c) Railways are not aware of this,

(d) Wagons are being supplied
regularly in turn of priority and
registration. As on 21-2-79 only one
demand, placed on 17-2.79 was pend-
ing.

M.P. Stones for Cement Concrete

1518. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether he is aware that Shiv-
puri-Guna-Gwalior region of Madhya
Pradesh has a huge stock of stones
which can be used for construction
work in place of RCC (cement con-
crete) and can save cement which is
already in short production;

(b) if so, whether the Ministry is
also aware that 1ransportation is
being hampered in the absence of
railway lines;

(c) if so, whether keeping this in
view Government will consider to
construct the lines during the 1979-
80; and

(d) if not, the reasons thereof?

THE MINISTER OF STATEIN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). Till
1975 a narrow gauge line between
Gwalior and Shivpuri was in exis-
tence. Movement by rail of stones
from this area was insignificant. In
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view of this it is difficult to conclude e . Ree 6r G
that the transportation of stones is : : e
1521, o uiify o :
bhampered in the absence of a railway e Wit gﬂﬂrﬂﬂ:
line. , w0 S,
(c) and (d). No survey for Guna- (%) _wn qorow R et da ¥ o
Gwalior BG rai] link has so far been :iﬁw:;m Wik w7 e § oo
carried out. In the absence of preli- e, v g
undertaken, construction of the line wF wt ® g on “qrirer’ W dd
cannot be planned during 1978-80. W & goere 0w Rt ;W
(), FTww T T WA A ogry @
Production of Rallway Wagons gfrer ® fag wgi @ &7 wew  “am)-
I’ wx wer wro ?
1519, SHRI_MADHAVRAO SCIN-_
DIA: Will the Minister of RAILWAYS m'ﬂ;g (:t.m Ewr;u; I‘l )ulrl:;
. : (w 7).
be pleaseqd to state: i \h*s’m “ﬁw aoit & Pt siie
t - dwad % waew # fdardt awafws oo
(a) whether it is a fact that pro S i .
duction of railway wagons has shown ¢ s R & O v By wvrt ®
upward trend during the last two ?qumr HOOTT & oF neary s g
years; IR darer R ek g el 8 @
- & wrrew firtg qgw & oo fear 80
(b) if so, total production during
the period compared to previous two ;
years; and twd grmaw # fog ofe wer
(¢) its break up through organis- 1522 S wOTOW WG ¢ W W
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1524, SHRI DAYA RAM SHAKYVA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government's atten-
tion has been invited to the news
item appearing in the ‘Hindustan’ of
the 13th January, 1979 that Govern-
ment would cancel the permits of
unscrupulous taxi and three-wheelés
drivers of Delhi; and

(b) if so, the number of such taxi
and three-wheeler drivers challaned
separately during January and Feb-
ruary, 19797

THE MINISTER OF STATR
IN-CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) Delhi Administration received
complaints ggainst 11 taxi drivers and
18 auto-rickshaw drivers during the
month of January 1979, Show-cause
notices were issued ty the owners/
drivers of these vehicles and driving
licences of 7 drivers were suspended.

In the month of February, 1979
(upto 23rd February) complaints
aguinst 19 taxi drivers ang 43 auto-
rickshaw drivers were received..
Owners/drivers of all these vehicles-
have been served with show-cause
notices.  Driving licences of g drivers
and road permits of 6 vehicles  were
suspended. T Ry
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., 1531. SHRI SARAT KAR; Will the
-Minister of RAILWAYS be pleased to
sstate:

(a) whether it is a fact that M/s.
Pure Drinks Pvt, Ltd., New Delhi has
illegally occupied Railway lang and
~constructeq factory premises; and

(b) if so, give details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). Rail-
-way land measuring 2,743 sq. yards
near Minto Bridge station was leased
~to M/s, Oriental Building and Furnish-
ing Co. (P) Ltd, for the specific pur-
pose of stacking or storing materials
and for parking vehicles only. No
permanent structure has been built on
Railway land. The lease agreement
-of the firm was terminated with effect
from 31-12-1972, but they have so far
not vacated the area and the entire
issue is at present sub judice,

‘Hllegal pogsession of Rallway Land by
M/s Pure Drinks Pvt. Lid.

1582. SHRI SARAT KAR; Will the
"Minister of RAILWAYS be pleased to
-state:

(a) who are the officials concerned
-and at whose connivance M/s Pure
"Drinks Pvt. Ltd., New Delhi have been
able to prolong posseasion of illegal
:and unauthorised Railway land; and .

(b) whethey Government will im-
-mdhselytahwnog_theﬂh-
-g8] occupation of the Railway jand
-and cancel all the agreements?

. THE MINISTER OF STATE IN THE
"MINISTRY OF RAILWAYS (SHRI
‘SHEO NARAIN): (a) No officer has
reither oonniveq with or helped the

~gecupation of raflway land.

RO e

"'(b) Evictian m q:im &
firm have already been initiated un~
der Public Premises (Ewistion of
Unauthorised Occupanis) Act, :1873-in
the Court of Estate Officer, Northern
Railway, New Delhi. The firm has, "
howe\rer filled a writ petition and
obtained g stay order on the evietion
case from the Delhi High Court and
the entire issue is sub judice, Further
action in the matter can be taken only
after the cases have been finally decid-
ed by the Court.

Unauthorised Occupation of Rallway
Land by M/g Pure Drinks Pvt. Ltd.

1533. SHR] SARAT KAR: Will the
Minister of RAILWAYS be plamd to «
state:

(a) whether Government would
institute an enquiry againgt long, un-
lawful, unauthorized occupation of
Railway Land by M/s, Pure Drinks
Pvt, Ltd., New Delhi; and

(b) who are the Ministe; and offi-
clals responsible for allowing such a
valuable railway property for the use
by a private party?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a).and (b). M/s.
Oriental Building and Furnishing Co,
(P) Ltd. were leased nilwamd!@r
the specific purpose of stacking or
storing materials and for parking of
vehicles. The lease of the irm was
ummwawhhdectm:!-h-m -
They have, however, o far not vacat- -
ed the area and the entire htl« ll
sub judice. : -

!'huehdbmnoman ﬂn
part of anybody in this case lnd“lo
mmmmaNdhmm !n
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1534. SHRI MAHI LAL: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased fo state;

(a) whether Central Health Educa-
tion Bureau have recently prepared
models for the use of Community
Health Workerg for Rs, 3 lakhs;

(b) i so, procedure adopted in get-
ting the modelg prepared;

(c) whether the prescribeg proce-
«dure was not followed jn the prepara-

tion of models and open tenders are

not invited in spite of ample time
available therefore, and

(d) if go, the reasong for this irre-
gularity and the loss suffereq by Gov-
ernment thereby and whether an en-
quiry is being conducted into it?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) The Central Health Educa-
tion Bureau have got prepared 2,000
sets of models for the uge of Com-
munity Health Workers for Rs.
+3,74,000.

“(b) and (c). The Government pro-
cedure of inviting quotations in sealed
covers was followed, Limited tenders
-were invited as the job was required
%o be completed at the earliest.

-(d) There was no irregularity and
the question of loss suffered by the
‘Government and the bolding of any
‘enquiry .doés not arise,
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1536. SHRI S. R. DAMANI: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(8) ‘whether the Central -Govern-:
mént had suggested ty States to have
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a unified engineering organisation to
Tép the multiplicity of agencies
uk,eh?*.wn..' District Boards, Com-
munity Development Departmentg etc.
to look after the rural road develop-
ment; and

(b) if so, the response received from
varioug States in this regard?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) Rurel roads are, however, a
State subject and it is, therefore, upto
them to consider and implement all
such gsuggestions directly. Available
information shows that more than a
dozen Stategs and Union Territories
have already set up such organisa-
tions.

Introduction of two Diesel Engine
Fast Trains

1537. SHRI DHARM VIR
VASISHT,

SHRI C. N. VISVANATHAN:
SHRI S, 8. SOMANI:
SHRI SURENDRA BIKRAM:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government are satis-
fied by the trial run of two Diesel-
Engine fast Tamil Nadu Express
launched as a Republic Day Gift on
29-1-1979; and

(b) if g0, whether the experiment -

would be extended on other routes
and details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) 121/122 Mad-
ras-New Delhi Tamil Nadu Express

measure, with two engines trom
29-1-79. It is too early to assesg. the
Mmd%w

MLW

ﬂblmled on &.wﬂmm '
nummmwmmmmm
other trains/routes. -

Study of Cunditions of Indian Workers
in Gulf Oountries

1538. SHR] DHARM VIR
VASISHT:

SHRI NARENDRA SINGH.
SHRI K. A. RAJAN:
SHRI A. S, BHADORIA:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR
be pleased to state:

(a) the outcome of Labou, Minis-
ters’ recent visit to Gulf countries
vis-a-vis the study of conditions of
Indian workerg there, country-wise
and trade-wise;

(b) the nature of immigrant laws
and domestic conditions of living pre-
vailing generally in the area; and

(c) the possibiiiijes of further ex-
pansion of India labour force in the
region?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (c). The
Delegation led by Union Minister of
Parliamentary Affairs and TLabour
visited Kuwait, Irag, Bahrain and
UAE from 5th to 15th February, 1979.
The Delegation found the working and
living conditions of our workers gen-
erally satisfactory except in g _M
cases where arrangements for accom=
modation and sanitation were not up- .
to the mark. The Governments of
these countries expressed genuine com- -
cern for the welfare of the Indisn
workers and assured the. delegation
that the local laws applicable to im= -
migrant workers in these . countries
provide adequate protection. to - our
workers, The delegation aiso observed -
that opportunities of overseas employ~
ment for Indian workets wre expected .
to mmhhmm T
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1530. SHRI R. MOHANARAN-
GAM:
SHRI PIUS TIRKEY:

SHRI SHYAM SUNDAR
! GUPTA.

SHRI OM PRAKASH TYAGI:

SHRI C. K. JAFFER SHA-
RIEF;

DR. BIJOY MONDAL:
‘SHRI 8. R. REDDY:

‘Will the Minister of EXTERNAL
AFFAIRS be pleased to state,

(a) the precige stand taken by Gov-
ernment in regard to the agitation of
the people in African Stateg %o re-
move tha repressive racist regimes;
and

(b) the moral, meterial and armed
assistance proposed to strengthen the
eflorts of our freedom-loving brethren
to enjoy freedom from oppression?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU}): (a)
and (b). The Government of India has
on numerous occasions reaffirmed its
total political, moral and material sup-
port for the people of Zimbabwe,
Namibia and South Africa in their
Just struggle for national independence
based on majority rule and the resto-
ration of inallenable human rights. In
pursuance of thig policy, India, apart
from giving material support to the
liberation movements in Southern
Africa, is actively engaged in the col-
. Jactive efforts of the international
community to bring pressure on the

nlnority racist regimes with a view to
_expediting the emergence of majority

rule in Zimbabwe, Namibja and South
@frica. At the recently hefd Extra-
srdinary, M of Coordinating
. Bureau of N Countries in
' Mabyto from January 28 to Februery
% 1979." India refterated its support
for ‘the m&tﬂm ‘ot mprmnhve

and mandatory economic sanctions and
arms embargo against South Africa a8
alsp its support for a review of the
existing sanctions against Southerm .
Rhodesia with a view to tightening and -
extending them. India also supported
a complete embargo on oil exports not
only to South Africa but also Rhodesia.

India has continued to provide mate=-
rial support for the liberation struggle
in Southern Africa. The nature and
quantum of our material assistance to
the Liberation Movements has natural-
1¥ to be determined with reference to
the requirementy of the evolving situa-
tion and what we consider as most
suitable in the light of cur policy of
overall support for the Liberatiocn
Movements.

Increase in Bus Fares in Delhi

1540. SHRI M. RAM GOPAL RED-
DY: Wil the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether DTC proposes to in-
crease the bus fares in Delhi; and

(b) if so, the details in this regard ¥

THE MINISTER OF STATE IN-
CHAND RAM): (a) and (b). The Delhi
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). The Deaibi
Transport Corporation has replaced the
erstwhile two-slab fare structure of 30
paise upto 16 Kms. and 60 paise beyond
that by a four-slab fare structure. The
revised fares operative from 22nd Feb—
ruary, 1879 are as under:—

Distance in Kms. F;r‘eitin
(i) Upto 4 Kms, 30 paise
(i) Over ¢ Kms, upto 16 Kms. 40 paise
(iii) Over 16 Kms, upto 20 Kms. 30 paise
75 paise

{iv) Over 20 Kms. .




1541. SHRI M. RAM GOPAL RED-
DY: Wil the Minister of SHIPPING
. AND TRANSPORT be pleased to state:

(a) whether Government have en-
Baged and whether these buses have
run on DTC routes undey DTC ope-
rations;

"(b) it so, the number of buses en-
gaged ang whether these buseg have
helpeq to reduce the losses incurred
by DTC; and

{¢) if so, the details in this regard?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) and (c). 603 private busese are
being operated, at present, under the
two kilometerage schemes formulated
by D.T.C., namely, for the entire ope-
rational day and for morning and even-

ing peak periods, These buses are -

being utilised to augment the services
to meet the traffic demand adequately.

As against the earnings of Rs. 604.53
lakhs from private bus operations dure
ing April 1978—Jan, 1070, the expen-
diture incurred by DTC for payments
to private bus operators and other
expenses like payments to conductors,
permit fees etc. amounted to Rs. 738.78

'llkhsmulﬂnginnlouofns. 134.20

Had the DTC operated its own buses
in place of P.O, Busese the loases
would have been higher,

Derailment of Delhi-Howrap Express
. 1842] SHRT M. RAM GOPAY,
_REDDY: )
SHRI SHYAM SUNDAR
GUPTA:
SHRI G. M, BANAT.
WALLA:

DR, BLJOY MONDAL:

2%

5 m. gy -f..?_y,;_'_.,a._,. .

VAGHELA; - !

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Delhi-Howrah Ex-
presg wag derailed at Ekdil near Eta-
wah on 31-1.1979;

(b) what is the estimateq loss of life-
and property as a result thereof; and

(c) whether the enquiry into the
causes of this accident hag been con-
ducted by Government ang if so, the
detailg thereof? '

THE MINISTER OF STATE IN THE.
MINISTRY OF RAILWAYS (SHRL
SHEO NARAIN): (a) Yes.

(b) No one was killed or injured in
this accident. The cost of damage tos
railway property hag been estimated at
approximately Rs. 1,15,000.

(¢) Yes. According to the pro-
visiona] finding of the Inquiry Com=-
mittee the accident was due to the
obstruction on track caused by en
iron plate having fallen down from &
wagon carrying such a consignment
on a goods train which hag passed
over the site earlier, :

Aunguncements in Stations and
Displsy of Reservation Charts
1543. SHRT K. GOPAL: Wil thée
Minister of RAILWAYS be pleased to
state: ' o
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m m OF STATE IN THE
“MINESTRY OF ° RAILWAYS (S8HRI
SHEO 'NARAIN): (a) and (b). Om
Northern, North Eastern and Western
Railways, which cover a major partion
‘of North India, announcements at im-
yportant stations, including Delhi, are
made ir Hindi and English. Instruc-
tions have again been reiterated to the
railways for strict compliance of these
instructions.

As per extant instructions, reserva-
tion charts for important trains in
Hindi-speaking areas are required to
be displayed both in Hindi and English,
It has, however, not been possible to
display reservation charts bilingually
at alf stations in Hindi-speaking areas
at the present. Charts are being dis-
played either bilingually or in English.
At certain stations where the charts
are displayed only in Hindi, efforts are
being made to display the same billng-
ually so as to ensure that at all stations
in Hindi-speaking areas charts are dis-
played bilingually.

Effect of Mechanisation on Rural
Labouy

1544. SHRI C. R. MAHATA: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether mechanisation system
is against the rural labour: and

(b) if so, what ars the detalls in
thiy regarq and steps taken to remove
ity effects?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
WMYMMM-MI.AB—
ANG SAI): (a) and (b). Studieg have
been  carried out by different Institu-
tions/research centres from time to
time on the effect of mechanisation on
Rural Labour. While some of them
indicate that mechanisation is likely ‘to
lnmueunmbrmmt a larger  re-
vealy that it does mt.mmmpm
Mm WB Aelt

that the ava.lhbl. studies are deficient
in certain respects. The " Planning
Commission has, therefore, set up a
Commilttee under the Chairmanship of”
Shri B, Silvaraman on Farm Mechani-
sation to analyge afresh the combined
effects of harvesters and tractors on
employment, output and costs. The-
Ministry of Labour has set up in
September, 1078 a Central Standing:
Committee on Rural Unorganised
Labour to advise the Govern-
ment inter alia on the question
of having a Central Legislation for
safeguarding the interests of rural’
workers, particularly the agricultural
workers, with regard to security of em-
ployment, safety in mechanisation,
ways and means of removing unemploy-
ment and under-employment in rural’
areas through employment generation
schemes.

Number of Damaged DTC Buses

1545, SHRI KANWAR LAL GUPTA:
Will the Minister of SHIPPING AND-
TRANSPORT be pleased to state:

(a) the total number of DTC buses.
damageq in the last six months;

(b) what was the total loas;

(c) is it a fact that the D.T.C. buses-
are not even insured;

(d) ig it also g fact that no reserve
fund for insurance has been kept for
the damaged buses by D.T.C. autho.
rities; and

(e) it 8o, the reasong therefor?

THE MINISTER OF STATE IN-
CHARGE OF ‘THE ' MINISTRY OF"
SHIPPING AND TRANSPORT (SHRI'
CHAND RAM): (a) 1085 buses were
damaged on account of accidents and~
agitations during the 6 month’s period’
from July, 1878 to December, 1978,

(b) The cost of damages has been:
estimated at Rs. lsulakhl. :

() end (d). Yes,’ .
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{e) The pﬂmium paysble for getting
the DTC fleet insyre through an out-
side agency is likely to be about Rs. 30
lakhs annually which is higher than the
logses normally incurred by the Cor-
poration on this account. The Corpo-
ration has been given exemption from
having their vehicles insured against
3rd party as required under the pro-
visions of Motor Vehicles Act 1939,
This exemption {5 available to all State
Road Transport Undertakings. The
Corporation is however, maintaining a
Motor Vehicles Insurance Fund to mdet
claims of Third Parties. In case of
damages arising out of accidents in-
volving D.T.C, buses, the damages are
recovered, to the extent possible from
the Drivers where they are at fault, and
in other cases the compensation is
clajmed from other parties responsible
for the accidents.

Sirikes

1646, SHRIL KANWAR LAL
GUPTA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state;

(a) the total number of strikes in
+each State in the last 6 months;

(b) is it a fact that gtriles have hit
the economy of some States very
badly;

(e) has Government received any
representation in this connection; and

(d) what specific steps Government
propose to take to check the strikes
in the industries?

THE MINISTER OF PARLIAMEN-
“TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) A statement
:giving the statewise (provisional) num-
-ber of strikes during the last six
months of 1978 is attached. .

() In the absence of complete fig-
ures of production losg on account of
-strikes, no definite opinjon can be ex-
pressed about its imput on the eco-
nomy of various States. However, ac-
«cording to the provisional available

. w l'” '.I_.:a".

ﬁmm thovdneumﬂmh..:.,
due to strike during 1978 wus gene-
raliy lesg than that dwring 1077.

(c) and (d). Representations Irom
different quarters, on labour sjtuation,.
have been received from time to time.
The situation ig under constant watch
of the Government, The Indusirial
Relations Machinery both gt the Centre
and in the States continued to inake
efforty to minimise work stoppages
through informal mediation, connilia-
tion, adjudicetion or arbitration, as
necessary, under the existing statutory
provisions and voluntary arrangements.
The Labour Ministers of elght States
viz. Haryana, Himachal Pradesh,
Jammy & Kashmir, Punjab, Rajasthan,
Chandigarh, Uttar Pradesh and Delhl
reviewed the industrial relations ritua-
tion in the Northern States at a confer-
ence held at Chandigarh on January 7
and 8, 1979 and noted that the situa-
tion was generally peaceful.

Statemen’

Statement showing the number of strikes, State-
wiss, during the last six of 1978(F)

No.  Unon Tervtots® | Swdes

1 2 3

1. Andhra Pradesh . 117

2. Asam . . : . 10

?;- Bihar R e 184
4 Gujarar e e 101
5. Haryana ., . ' . e
6. Himachal Pradesh =, - 2
7. J&K. Coe e

8 Kanatsa . . . oy
9. Keals | e .- .l_s s
10. MadhyaPradesh . . jop
11. Maharashtra | . AR
w Masipwr .,




i:z AR

- 14 Nagaland
i5. Orima . ., . 1
16. Punjab . . . 55
17. Rajdsthan 2 . . 53
1B, Sikkim .
19. Tamil Nadu - 18
0. Tripura

g1, Uttar Pradesh . Bo
92, West Bengal | . . 159
23. Andaman & Nicobar . 8
24 . Arunachal Pradesh
25. Chandigarh . . . 3
26. Dadra & N. Haveli . .
27. Delhi . . . . 4
28. Goa, Daman & Diu - 12
29. Lakshdeep . N . .
90. Mizoram . . .
g1. Pondicherry . 12

All India . 5 1,238

" {P)=Provisioaal and based on the returns

~ received im;the Labour Bureau till
16-2-79. ;

Wagons Indented by Synthetios &
Chemicals Limited, Barellly

1547, SHRT SURENDRA BIKRAM:
Will the Minister of RAILWAYS be
pleased to lay a statement showing:

T (@) how many railway wagons
have every year been indented and
loaded with synthetic rubber by Syn.
thetics & Chemicals Limited; Bareilly
duﬂna the last three years;

(b)hnwumchramuuhubun
earned - every year'in respect. of
suportation of wn‘lhuz ‘fubber
GMS-6

Mmdurhg
© and,

Hi".f

“’ss: MAM mmm' 10, 1900 (zwnu wmz.umm RS

Supitched by Spathytive. g &  Chemi
cals Limited, Bnemy in  railway.

") during what timingg ullw
wagons are loaded with synthetic vub-
ber by Syntheties & Chemicals Limi-

ted, Bareilly?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a)

Number of Wagons

Year S
Indented Loaded
1976-77 . . . 66 66
197778 | . . " 2
197879 . . . :
(apto Jas. *7g). * i
(b)
Year Revenpe
Earned
1976-77 . 8,392,900
1 ) . 2 = = I
(wpto !m- *79) -

(¢) The wagons are gupplied on de-
mund during any period of the year.

g fofler & Rweit w
fegireon

1343.#!5'!1&-“ wT W
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& W@l Rec W gw wnk felw (w) wnge frdt dur & .
wnz fowlf ¥ owr v Wit ¥ W@ L 3’||‘haww mﬂi-r?ﬁw- :
v d ot ) . 1966-67 & & of ot sfx 100 Wk ey
Rewri-en w1 firmhr fisar wa g
st firsll & wete fRdy g '_
% i ¥t wroftr ok dw @ %Mw&nwuﬂh
10,000/~ ®iT J8Y W Wi wAW AR et # cRewmt W avwr & o
W wrg b wifew ff w, wefg e W ciewrd ¥ fremd @ frg ww g
@ gra R af A g § Sede wﬁmm.wmmtdg.
mimm“if_: ﬁﬂ:s:ﬁwhin‘; W W“L“""Jw drr wer
TRy ; % REEH ¥ OF e gra '
wwmwwimiwit:?um t SEES
t —
Standing Committee for Shippers and
( O T ) Shipowners
= 1552. SHRI A. R. BADRINARAYAN:
1876 . . . 1514.86 SHRI N. R. LASKAR:
1977 . . . 1908,33 SHRI P, M SAYFED:
1918 SEE8EE Will the Minister of SHIPPING AND
yaad, 1979 . . 206.50 TRANSPORT be pleased to state:
(a) whether Government have set
up a four member standing com-
dmge fiet S w e mittee to sort out the conflict between
shippers and shipowners; _
1551, ot whey ww 2w : w7 W (b) if so, who are its members;

et g g R

. {c) whether the Committee has put
Lorward its interim recommendl:._ﬂonlli

(%) war s} fis dfew Tk 9 O end
mﬁi ’ﬁ*é.ﬂm!"".ﬁ
- R o
b A By o likely to be submitted?
THE MINISTER OF STATE INe
! ('3“‘?:5* ww § fis simge Rl CHARGE OF THE MINISTRY OF
awm § sy & oc dfior o A SHIPPING AND TRANSPORT (SHRI
W wwewr agy qER e @ ok @ e CHAND RAM): (a) Government has
gt < ol R o e ot @ ol g constituted a Standing Consultative
e afe gf, @ I8 W wTor § o oy Committee on freight and Shipping
B ikl wx o o 8w e services with a view to strengthening

the machinery that presently exists for

© (w) war Ay o ww & fir g smee resolving problems and issues involved
T o arer q¢ gafogr ¥ oY {n matters of trade affecting the im-
wner # wv &R ® fag areare 8 s terests of the shipowners and the ship-
# rYE AT WY ift fier o pers and to try, to the extent possible,
gy afe gl O vew wreror § W that Conferences/Shipping Lineg . en-
o8 ww we fear amdm 7 gaged in India's overseas trade pre- -

‘geribe freight and rates which are con- '
ducive to the interests of Indla's
national exports, R
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{‘{h)menmmli&oudthe&mnﬂttu
as follows
. (1) Director General of Shipping
~Chairman

Members:

.~ (2) Additional Secretrry.
Ministry of Commerce,
Civil Supplies and Cooperation,
(Department of Commerce)

(3y Additional Secretary,
Ministry of Finance,
(Department of Economic
Affairs).

(4) Joint Secretary (Shipping)
Ministry of Shipping and
Transport. B

(¢) and (d). It is a Standing Com-
mittee and is not exepcted to submit
‘pecommmendations or report,

Railway-Arranged-Tours of Accredited
+  QOorrespondents
1553, SHRIMATI MRINAL GORE:
Will the Minister of RAILWAYS be
pleasad to state:

(a) whether it is a fact that the
Railways (Government) have been
arranging tours for the accredited
eorrespondents;

(b) if so, whather tours accompani-
ed by their Information officers;

(c) whether any soff and hard

frinks are provided to the correspon-
dents while on train or at their rest-
. ing phe,es;_ and

(d) whether the Information officers

participate in these drinking parties?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). Yes.

" (¢) No hard drinks are served to,

v 4d) Does .ot mcise. . #w_---.':ﬂ :

AR

Capacity of Integral Coach Factory

1554. SHRI C. N, VISVANATHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) the capacity of Integral Coach
factory, Perambur to meet current and
future demands; and .

(b) particular of plans ijn hand and
the time frame for implementation
thereof so as to meet effectively rising
demands?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The Integral
Coach Factory, Perambur, has capacity
to produce 750 Coaches per year of
different product mix.

(b) A survey is proposed to be taken
up to study the matter in depth and
prepare a Project Report for establish-
ing a new coach factory under the
auspices of the Indian Railways, This
Survey has been included in the Budpet
for 1979-80.

Shipyard and port at Huajiry tn
Gujaras

1656 SHRI F. P. GAEKWAD-
SHRI CHHITUBHAI GAMIT:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it i a fact that the -
Foreign Consultants gppointed by Go- .
vernment have recommended Hajira .
in Gujarat for getting up a Shipyard.
and an all-weather port; . i

(b) whether this question t; pmd-_
ing consideration over five years;

(¢) whether the Siate Governmant

-’1‘-"4-; hag assured the Gowerament qm -
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(d) it so, the stage at which the

matter lies at present and when a
final decision is likely to be taken?

THE MINISTER OF STATE IN-
CHABRGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) The foreign Con-
sultants appointed by Government of
India for preparation of Parliminary
Project Reports on new shipyards had
recommended Hajira as one of the
suitable site for a shipyard. The
suitability of Harjira for development
as an all-weather port was not referred
by Government to these Consultants,

(b) No, Sir.

{e) The Government of Gujarat have
indicated that they have administre-
tively approved a scheme for develop-
ment of Harjira Port complex at an
estimated cost of Rs. 14.78 crores to
provide inter alia the essential sea-
custom and conservation facilitfes re-
quired for a shipyard.

(d) A consultancy firm hag been
engaged for preparation of Detailed
Project Report for a Shipyard. Gov-
ernment would consider _ the matter
further only after the receipt of the
Report and subject to financial con-
straints and other priorities.

Mebty Committee on Bombay Port

1556. SHRI R. V. SWAMINATHAN:

SHRI M. V. CHANDASHEKHA-
RA MURTHY!

SHRI A. R. BADRINARAYAN:

.. 'Wili the Minister of SHIFFING AND
TRANSPORT be pleased to state:

(b) i so, whéther the Unioh Go-
vernment have already issued instfue-
tion to port autharities for itz - tm-
plementation; .

(c) it 0, how many of its reeom-
mendations have been accepted;

(d) what steps are being taken to
fully implement the same; and )

(e) whether ships choke Bombay
port even in the month ol January
and February 19787 '

THE MINISTER OF STATE IN-.
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (d), The Mehta
Committee's recommendations fall in
different categories. There are certain
recommendations, which are with the
competence of the ports. These being
broadly acceptable, the Ports have
been requested to implement them.
Besides, there are recommendations,
which relate to varlous Ministries of
the Central Government. These are
being considered through the procs-
dure of the Empowered Committee.
There are others, which are being pro-
cessed in the Ministry and would
neeg concurrence of the Finance.

(e) Bombay Port continued to face
congestion during January and Febru-
ary 1079. .

Casualties on Coal Mines )
1557. SHRI DHIRENDRA NATH
BASU: v
‘* Will the Minister of PARLIAMEN.

TARY AFFAIRS AND LABOUR be
pleased to state: y

(a) whether casualties in mulminll

(b) it so, the detalls thereo &t

 least for the last two years?



e Writtes Anevers m:,mo
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TARY AFFAIRS AND LABOUR (SHRI hag been no increase in the casualities

BAVWDRA VARMA): (a) and (b).

in coal mineg in the Eastern Zone.

- Year RANIGAN]J (ASANSOL) JHARIA (DHANBAD) Toran

No.of No.of No, of No. of No. of No,of No.of No.of Nn of

fatal persons  fatal persons permsons  fatal persons

acci= E‘Iled scriously acci- killed seriously acci- ~ killed lcr{umly

dents injured dents injured dents. injured
77 . 38 37 58 2 85 95 19
1978¢ . 25 29 62 10 78 91 16

*Provisional and subject to revision.
wrenlet  wwwitge e
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it frage ww oW qw g
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Valapattsnam Bridge
1559. SHRI C. K. CHANDRAPPAN:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether Government are aware
of the fact that the construction of the
Valapattanam bridge in Cannanore

. District Kerala on the Kanya-kumari-

Bombay Highway is still moving at a
snail pace, while the construction of
the approach roads has not yet been
taken up;

(b) in view of the fact that Valapat-
tanam rafl-cum-road bridge iz not
constently being closed for road traffic
at night due to repair work and con-
gidering the hardship faced by people
of North Malaber, whether special
measures be taken up for speedy
completion of this bridge at Vala-
pattanam; and

(c) if 50, when it is likely to be

- completed?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI

. CHAND RAM): (a) and (b), Although

the progress in the construction of

Valapattanam bridge on National High-
way-17 in Kerala was slow in the ml-

tial stages dmtothepwtaﬂnrtput
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" in by the contractor, whose contract
was later on terminated by the State
P.W.D. in April 1975, the pace of pro-
"gress has been satisfactory after the
balance work was awarded by them to
M/s. Kerala State Construction Corpo-
ration Lid., in March, 1976. The land
acquisition estimate for the approaches
to the bridge was sanctioned in August,
1976, and this work has since been
completed, The estimate for the for-
mation of approaches was sancitoned in
October, 1973, and tenders for the work
have been called for by the State Pub-
lic . Works Department.

(c) While the bridge work is likely
to be completed by March, 1880, the
approaches are expected to be ready
towards the end of 1980.

Decline of Employment in Ports of
Kerala

1560, SHRI C. K. CHANDRAPPAN:
Will the Minister of SHIPPING
TRANSPORT be pleased to state:

(c) what are the steps Government
contemplate to overcome this crisis?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI CHAND RAM):
(a) and (b). Ports, other than Major
Ports, feature in the Concurrent List
of the Constitution but the executive
their development
and dayto-day administration vests
with the State Government concerned.

° The State Government of Kerala
have furnisheg the following infor-
mation on the cargo handled in the
Ports of Trivandrum, Alleppey and
Calicut; :

(Cargo handled in tonnes)

Name of Port 1975-76 1976-77 1977-78
Trivandrum 6,337 Nil. Nil.
Alleppey . . . . . 58,140 9,750 6,669
Calicut . . . . . . 1,74:178 :.:1\4.639 89,302

According to the State Government
the fall in trafic in minor ports is due
to the following main reasons:—
"' (1) Inadequacy of draughtsand
genernl facilities;
- {i1) Diversion of coastal steamers
‘ to foreign trade;

(iil) Availbility of alternative means
of transport by land,

-(¢) The State Government have in-

dicated that they propose to take the
following steps to correct the decline

of trafic in minor ports:—

(1) Dredging to maintain necessary
depths;

(i) Acquisition and modernisation
of Harbour Crafts and Cargo
handling equipment;

(iif) Better upkeep and maintenance
of roads leading to Ports.

They have also commissioned a de-
tailed project report on the setting up
of a parttime Corporation which would
ensure that the minor ports serve the
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increased utilisation of : smsil coastal

vessels, - 1362 DR, BALDEV m
: Will the Minister of RAILWAYS
Wge Rt e wc @ wwyo ko be pleased to stute: .
Wby dfew  woww v e fewit (a) whether any request from the
@t Ivwm bycilimu_ of Qadian has been received
Government to construct.a loading
“::;-‘f":'gff* wr tw et and unloading siding at Qadian;
(b) is it a fact that for prompt
(%) mmw«m i) transit of foodgraing a loading siding
qT o wwge wrfo ey wdwa is urgently needed in Qadian; gnd
T ATy 9T AR FAreR # Ay sffien g :
frrt ow, wd T w oy owTe # Aee-fesdt (c) the action taken by Government
wow ot §; to construct loading siding at Qadian?
THE MINISTER OF STATE FOR
(T TS ATWAYS o 0 Ry
o e F gy (a) and (b), Neither has any stich re-
i W'swqwen & b Shabal quest for provision of a siding at Qa-
dian station been received nor is it re-
. g&m :":’i““‘gf':' et quired for the present level of traffic.
sy & smame g ATW-fask weaT ft
fisR wrd orafr Wrer wiew et s bt q () Does not arise,
W0 ¥to gdo WureY ® wraTC 9 AT femt

Introduction of Train from Gurdaspur
to Delhi

T FTETT L3 _
e afy gt, o v aw st oft off 1863. DR, BALDEV PRAKASH:
T w0

Will the Minister of RAILWAYS
be pleased to state;

(%) dmge fodt 2w qxdre wwgo wrfo (a) whether there was a persistent

, Wy, wwrd fear sTOaom demand from the people of Gurdas-
o e A & AT gared # ave et pur District (Ferozepur Div. Punjab)
19 ao-fesk (a7, 4R, @odtouwro wify) to provide a direct train from Gurdas.
Twww wd & pur to Delhi;

(w) vrge fady Are-aer s (b) whethier any chatige of route of
® frg e aaww 11 ATl e existing traing from Jammu to Delhi
wud @ via Gurdaspur ang Batala j§s under

examination of Government; and B

(w) war aw Wgo fo que uTATATY
® W wr wvew §, P fielt o ww (c) the number of trains from
qrram # Frafiy wern 8 wqwfy froh @ Jammu to Delhl at presemt?

T THEWSTHOFMATEINTBI

. MINISTRY OF RAILWAYS. (SHRI
w) drat, i L ] ﬂmﬂm)h)'!u. L
o o u%wﬁml - (b)!lo. L



e mmwruﬁv’!mu trains
- including bi-wéekly 171/172 Bombay
" Central-Jammu Tawi Express are run-
‘ning betweéen Delhi/New Delhi and
Jammu Tawi.

Wagon for Balt-Producing Cenires

. '1864. SHRI K. T. KOSALRAM: Will
the Minister of RAILWAYS be pleased
to state:

{a) the number of Rall wagong that

have been made available to the salt-

. producing centres like Arumuganeri

and Tuticorin in Tamil Nadu after the

elimination of discrimination between

Eﬂeenued and unlicensed producers of
t:

(b) what is the total number of
wagons required for transportation of
salt oy the producers who have all
been brought under category ‘C'; and

(c) the steps taken by the Railways
to supply rail Wagons to these centres
of salt production to reduce the huge
stockpile of salt?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The noti-
fication permitting movement of salt
from unlicensed producers also under
the Zonal Scheme was issued by the
Union Ministry of Industry on 1st Jan-
uary, 1978, During the period from
1st January to 15th February, 1979, 1753
wagons trom Tuticorin and 232 wagons
from Arumhuganeri were loaded with
zonal salt as compared to 758 ard 127
wagons respectively during the corres-
ponding period of 1978.

(b) The annual quota is for 11,780

{c) The loading of zonal salt in the

current year is more than that in the
. last year. Every effort is being made
- Yo step it up further by orgsnising
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Compenmion for the msm i

1565. SHRI SUKHDEV  PRASAD:
VERMA: Will the Minister 6f EXTER~.
NAL AFFAIRS be pleased to state: :

(a) whether Government have taken,
up the matter with the Nigerian Go-.
verniient for the payment of compen..
sation for the three Indians shot dead;
by a Nigerian Army Guard in October,
1974 and

(b) if so, with what result?

THE MINISTER OF STATE IN THE:
MINISTRY OF EXTERNAL AFFAIRS,
(SHRI SAMARENDRA KUNDU): (a),
Yes, Sir.

(b) The Government of Nigeria have.
not so far agreed to pay compensation,
to the legal heirs of the three deceased.
Indian seamen despite cur efforts, The.
Goevernment of India has, therefore, ag,
a special case and on- compassionate.
grounds, sanctioned an ex-gratia pay=-
ment of Rs. 19,000 to- the legal heira.
of each of these three Indian seamen.

‘Under the Indian Maritime Law this,

is the maximum amount of compen-
sation that could be swarded to the.
heirs of the Indian stamen dying
while on duty. However, we &%
persuing the matter with the Govern-
ment of Nigeria,

Extension of Shahdara Bagpat Train
upto Shami
1567. DR. VASANT KUMAR PAN=

DIT: Will the Minister of RAILWAYS,
be pleased to state:

y
ln]aup‘boﬂhnmlibut:hde



I Written Answers m;.mo MM
. (@) whatdmﬂomnmmm'

" %o do to remove the . inconvenience
Yaced by theusands of daily passeng-
‘ers coming to Delhi for jobs?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) and (c). Bagpat Road Shamli
section has been opeued for passenger
4raffic and all the five pairs of Delhi
Shahdara-Bagpat Road traing have
been extended to Shamli with effect
from 12th January. 1979,

Operataon of V.L.C.Cs

1568. DR. VASANT KUMAR PAN.
DIT: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether it is a fact that the
Shipping Corporation has ordered
V.L.C.C's out of which delivery of two
<as been taken:

(b) whether it is a fact that the ope-
yations of the two V.L.C.C.s have
shown a loss on their operations; and

() s it @ fact that the order of the
third VI.C.C's was turned into the
purchase of bulk carriers, if so, the
weasons thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) Yes, Sir.

(e) Yes, Bir. Consequent to the oil

crisis the demand for large tankers

particularly V.L.C.C's steeply declineg

«and the slump in international freight

_market made tanker aperations very

possibility of cancelling the order for

V.LC.C's and after protracted nego-

_ tiations with the shipyard i Yugo-

.slavia, it way mutually agreed io ac-

. copt the two. V.1L.C.("s and place

wd.er for. three bulk carriers in place

" lof the third V.L.C.C, on certain agreed
. ‘terms.

1560. SHRI ANANT RAM JAISWAL:
Will the Minister of EXTERNAL A¥-
FAIRS be pleased to state:

(a) whether Pakistan's attitude’ to-
wards Kashmir issue had been gome-
what moderate and subdued during
the intervening period of State Agree-
ment and his (Foreign Minister) visit
to that country but Pakistan stepped
up  her propaganda thereafter about
her demands concerning Kashmir; and

(b) it so, the details of the above
propaganda?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
and (b), Pakistan Government have
been giving expression to their posi-
tion on Jammu and Kashmir when-
ever any vpportunity arises, No
significant change hag been noticed
in Pakistan’s attitude.

Shortage of Beds in Delhi Hospitals

1570. SHRI ANANT RAM JAIS-
Will the Minister of HEALTH AND
FAMILY WELFARE  Dbe pleased to
state:

(a) whether it is a fact that there

due to which two indoor patients are
‘allotted only one bed and some pa-
tients have to sleep on floor in the
wards;

(b) it so, the number of bedy for
indoor patients in Lok Nayak JP.

of Delhi in 197671, 1977.78 and 1976~
79 (uptn 3].-1-79) le'parat_ely:' ‘

(eau*nummozmmndw
be increased in each of these m}or
hospitaly during the current nlr g
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capita availability of beds ihereby ss
eompared to 1977.78; and ;

(d) whether Central Government
propose to open a new hospital in
Delhi during the current year and

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY):! (a) Since the number of patients

e Written Anewers PHALGUNA 10, 1000 (SARA) Writton Angwers 18

the sanctioned beds in Lok Nayak
Jayaprakash Narayan Hospital, Saf-
darjang Hospital and Dr. Ram Mano-
har Lohia Hospital, there is acute
shortage of beds and in some cages
there is no alternative but to keep
two patients, not suffering from come-
municable disesses, on one bed or to
accommodate them on floor beds or in
mini folding beds. In other hospitals

administered by Delhi Administration,

the position is not so acute,

(b) 197t-77  1977-78 :(978-19
upto
31-1979)
Lok Nayak J.P.Hospital. . . . 1175 1y 1175
Safdarjang Hospital. 1207 1207 1207
Dr. Ram Manohar Lohia Hospital. . . 730 730 730

(c) (i) Lok Nayak J. P. Hospital:—
140 beds are proposed to be added in
the Guru Nanak Eye Centre,

(i) Safdarjang Hospital:—Nil

(iii) Dr, Rayqn Manohar Lcohia Hos-
pital:—T70 peds are proposed to be
added to the General Ward.

The above mentioned increase will
not significally reflect statistically in
the per capita bed strength as com-
pared to 1877-78.

(d) No.
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. Rgvenug and Expenditure of two
1572. SHRI R. K. MHALGI: Will the

Minister of RAILWAYS be pleased to
state;

- {a) what is the total amount of
revenue and expenditure for the years
‘1976-T6, 1978-77 and 1077-78 of the
two Rajdhan; Express Traing Bombay
to New Delhi and Calcutia to New
Delhi; and

(b) whethe, there ig any proposal
under consideration of Government {c
make the said trains more profitable
and also proposal for providing more
amenities in the saig trains?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b) The
information is being collected and will
be laid on the table of the House.
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Will the Minister of SHIPPING AND

TRANSPORT be pleased to state:

falet & wofidt o feufo

that No. 1

Andhra
condition;

(a) whether it is a fact

National Highway which runs
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Hyderabad and Kurnool in

Pradesh is in a very bad
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(b) whether any steps have been

taken to sanction’ adequate hmds tor
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' wHE MINISTER OF BTATE IN.
* CHARGE OF THE MINISTRY OF

with the running of Vaigal Exprees:
SHIPPING AND TRANSPORT (SHRI

which are being followed scrupuloualy..

- 1878 it. dashed against

‘CHAND RAM); (a) and (b). Ne-
- tional Highway No. 7 in Andhra Pra-

desh which runs through Hyderabad
Kurnool is in a traffic worthy condition.

"_However. some damages had occurred
during thie last monsoon due to heavy

rains, Iinmediate restoration mea-
sures were taken up by the State
P.W.D, and Flood Damage Repair
Fstimates worth Rs. 13.485 lakhs have
been sanctioned for the purpose.

Accident of Vaigal Express

1577. SHRI R. KOLANTHAIVELU:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of accidents mis-
haps in which the Vaigai Express has
been involved during the last six
months;

(b) the results of the study made
of the mishaps; and

(¢) the steps taken to ensure safe
and secure running of the Vaigai Ex-
press?

THE MINISTER OF STATE IN THE

" MINISTRY OF RAILWAYS (SHRI

SHEO NARAIN): (a) During the last

" slx months Le. August, 1978 to January,
1979, Vaigal Express was involved in

accidents twice. On  21st December,

two boulders

. petween Talanallur and Vriddhachalam

. TPawn stations and on 22nd December,

1978 it
station.

derniled at Tiruchirappalll

(b) The first accident was a case of

. _attempted train wrecking. The second

aecident, according o the provisional

fnding of the Additional Commissioner
.. of Rallway Safety, Bangalore, was due
. ‘to failure of railway stafl.

{¢) The Additional Commissioner of

~. Railway Safety had stipulated certain

special instructions regarding majnte-

‘nance of coaches, engines, track. grant-

ing of line clear, -eic, in connection
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- Sending of “Banned” medicines by
" Multinational Pharmacenticals

1581, SHRI EDUARDO FALEIRO:

“Will the Minister of HEALTH AND

. FAMILY WELFARE be pleased to
- state:

(a) whether gattention of Govern-
‘ment has been drawn to charges
being made against multi-national
_that they are sending medicines con-
sidered ‘banned” to Third World
* Countries including India under
health assistance programme;

(b) it so, reaction of Government
" thereto; and

(c) steps taken in this regard?

‘THE MINISTER OF HEALTH AND
“FAMILY WELFARE (SHRI RABI
* RAY): (a) to (c), Under the provision
- the Drugs and Cosmetics Act, 1940 and
~ the Rules thereunder; control ig inter-

“Inbih}castn This control is achiev-
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inte hecouatrytoow certain points

" of entry as specified in the Rules
Officers pf the Central Drugs Standard

Control ~ Organisation are. posted. . at

these points and they check the dl'uﬂ

imported into the country for com-
pliance with the requirements under
the Drugs and Cosmeticg Act and Rules
thereunder regarding labelling, quality
etc. Drugs which are not permitted
for use in the country of origin are alsp
prohibited for import into India. As
far as the Central Drugs Contro] Orga-
nisation is aware, no medicine which
ig considered as banned has been im-
ported into the country.

Family Planning

1582 SHRI EDUARDO FALEIRO-
SHRI F. P. GAEKWAD:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to

state:

(a) whether Government have ac-
cepted that in g developing but poor
country liké India there is no alter-
native to Family Planning; |

(b) what is the target of steriliza-

tions for the current financial year
and the number of mﬂaﬁm

'muymlmdduﬁngm six

months;

(¢). what steps have Government
taken to motivate people in . this
regard and to bring Family Planning
measures and devices to their door-
step particularly in the rural areas;

(d) whether Government have for-
mulated a comprehensive programme
of Family Planning in terms of the
goals to be adopted, the funds avail-
able for it and the suggested means -
for timely realization of the targets;
and ’ .

(e) it so, salient tm_tw .

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI



- RAY): (s) The present rate of growth

of populstion in India is about 2 per
. cent per annum and if this growth rate
continues, the population should be
, touching the one billion mark by the
turh of the century. This fantastic
rate of growth if allowed to go unabated
will be detrimental to all the progress
made in the ofher vital areas, It is,
therefore, imperative that the concept
of small family norm is accepted by
the people for which the family plan-
ning methods are essential. To achigve
this, the Government's aim is to reduce
the birth rate from the existing 23 per
thousand to 30 per thousand by 1982-83,

(b) For the year 1978-79 the Gov-
ernment have aimeq to gchieve 3,983,000
Voluntary Sterilizations. During the
first six months, i.e. for the period frcm
April to September, 1978, 456,018 Steri-
lization operations have been perform-
ed. The programme however, has pick-
ed and from April 1978 to January
1979 the number of sterilizations done
is about 9.8 lacs, )

(c) The Family Welfare Programme
is being pursued vigorously with parti-
cular attention to the welfare aspect
and to the voluntary acceptance of con-
traceptive practices through more
in}e'nslw efforts in the di-
rection” of -education and pes-
suation of the people. Educationa] and
tabtivetional activities for the ‘propo-
gation of small family norm have been
intensified and large number of orien-
tation treining camps are being orga-
n_hpd_thmushoqt the country. In res-
pact of ‘rutal areas, special attention is
being given to the improvement of
matetnity services througn training of
traditional. birth attendants (dais) who
are, provided . better equipment after
triining. Community Health Workers’

&Mﬁewﬂx’:h'ilapaﬂutthneﬂmto_

+ reach primary health care to the people
i - the remotest areas is also contribut-
ing'to a8 better implementation of +he
:;.mﬂr planning and MCH aspects of

94

In order o promote healthy compe-:
tition between States/Union Territories
and . non-official organisations, A
scheme for giving national awards in
recognition of outstanding performance
has been introduced, Special awards
have also been announced for the per-
formance during the period January—
March, 1979. This peériod is being ob-
served as @ Family Planning Quarter’
in order to focus the gttention of the
people on the need for adopting the
small family norm and better care of
children.

(d) and (e). In order to achieve the
goal of bringing down the birth rate
to 30 per thousand by 1982-83, an cpera-
tional programme of 25 million volun-
tary sterilisations, 5 million IUD in-
servision and raising the level of CC
users, to 6 million in the year 1082-88
will be required. To realize these
objectives, it is proposed to have greater
integration of Health, Family Welfare
and MCH and nutritional services at
all levels and conversion of vertical
programme workers sanctioned under
various health programmes to IMulti-
putpose workers. One rural sub-centre
with one Female Health Worker
(ANM) is proposed to be made avail-
able for every 5,000 rural population
on 1982-83 (mid-year) population by
1987-88. It is also proposed to train
§ lakh traditional birth attendants
(Dais) during a period of three to four
years so as fo have one trained Daf
in each village with one Commaunity
Health Worker.

The tentative plan out-lay for the
period 1978—83 for the Family Wel-
fare Programme iz Rs. 765.00 crotes.

Incentive to private medical practi-
" ‘tiomers for Family Planning
a l ! .‘.. .I -'

. 1583. SHRI EDUARDO FALEIRO:
SHRI SHANKERSINHJI-

-~ VAGHELA: T

- 'Will the Minister of HEALTH * AND

FAMILY - WELFARE be pleased . to
wiate : )



195 Written Answers

(a) whether Government have
initiated a scheme providing incen-
tives to private medical practitioners
with a view to securing their greater
involvement in Family Planning Pro-
grammes;

(b) if so, reasong for the scheme;
and

(¢) salient features thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) Yes, Sir.

(b) and (c). Recognising the impor-
tance of the key role which the private
doctors can play in the Family Welfare
Programme and with a view to seeking
their cooperation in this nationsal task,
a scheme for the involvement of pri-
vate medical practitioners has been
devised. The salient featureg of the
scheme are as under:—

(1) The scheme will initially be
trieq on a pilot basis for a period
of two years effective from 1-9-1978
through the Indian Medical Associa-
tion and its branches in the States.

(2) Only vaseciomy operationg (for
males) and IUD insertions (for “e-
males) are covered under this scheme,

(3) An amount of Rs. 30/- for each
case of vasectomy operation and
Rs. 3/~ for each case of IUD inser-
tion is payable to the private doctor
for meeting his charges and the cost
of medicines etc, provided he/she
does not charge any fees from the
acceptor. .

(4) The private doctors would be
expected to motivate and educate
their clients for the adoption of small
family norm and to make use of the
facilities for immunisation“#c, avail-
able uynder the Family Welfare Pro-

MARCH 1, 1079 -
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expectsd to charge any consultation
fee from the patients for giving ad-
vice on Family Welfare,

(5) The acceptors of vasectomy/
IUD would be entitled {o Rs. 70/-
and Rs. 3/- respectively as compen-
sation money if they avail of the
services for these from the private
medical practitioners operating under
the scheme of involvement of privafe
medical practitioners.

Birth Rate in Bombay ond Delhi

1584. SHRI D. D. DESAI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether birth rates in metro-
politan areas like Delhi and Bombay
are coming down significantly;

(b) if so, the details thereof;

(¢) whether there has been signi-
ficant short fall in sterilisations in
these areas; and

(d) if so, whether this will again
push up birth rates in future?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) and (b), The trend in birth
rates for Bombay and Delhi over the
period 1074 to 1977, based on the
Sample Registration System of the
Registrar Genera] of India, are given
below:—

Birth rates 1000

Year of population
Bombay  Delhi
94 . . . 62 goa
o . . . ag't ag4
96 . . . s46. T ayy

L 7 R 22'0 l.!"ﬁ

{c) Yal, Sir; u comum io 1IMG
andll‘?ﬂ-‘ﬂ
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(d) Not necessarily, as the Family
Weltare Programme has started pick-
ing up in 1978-78.

Malaria Eradication ~

© 1585. SHRI RAJ KRISHNA DAWN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have re-
viewed the workings and activities
of the establishments functioning for
Malaria Eradication;

(b) if so, is there any lagging bet-
ween the development planning and
the fleld level execution for the
eradication programme;

{¢) is it a fact that most of the
staff members engaged to collect
blood samples from various families
as a preventive check are manipulat-
ing the sample collection from a
single family; and

(d) if so, what ig the role of Go-
vernment to check and stop such mal-
practices?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) Yes,

(b) Yes, there is usually some short-
fall,
" (®) No,

(d) The question does not arise, but
if any such malpractices is brought to
the notice of the Government, it will be
looked into,

Natlona] Conference on Madical as-
pects of Human Sexmality

1586. SHRT K. MALLANNA: Wil
the Minister of HEALTH AND FAMI-
‘LY WELFARE be pleased to state:

(a) whether it 15 a fact that a
- Conference on Medical As-
uetl ot muan suuality was

organisegd by the Vatsayana Institute
of Sexology in Bombay on 8-1-78; and

(b) if so, the details thereof regard-
ing its recommendation to the Go-
vernment of India?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) Yes.

(b) No recommendations have been
furnished to Government so far.

Stoppage of Financial aid for Anti-
Pregnancy Project

1587, SHRI K. MALLANNA:
_ SHRI K. A, RAJAN;

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government's atten-
tion hag been drawn to the ‘Times of
India' dated the 3lst January 1879
that the World Health Organisation
has gtopped financial support for Dr.
G. P. Talwar's anti-pregnancy re-
search project from this year,

(b) if so, the reasons thereof;

(c) whether it is also a fact that
tha National Research Development
Centre of Canada as well as the Family
Planning Foundation of India are
continuing their assistance to the pro-
gramme; and

(d) if so, the details regarding the
stage of the project?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a} Yes, Sir.

(b) The Government of India are
not aware of the reasons for the stop-
page of financial support by the World
Health Organisation for Dr. G. P
Talwar's anti-pregnancy research. pro-
ject.

{c) Yes, Sir.



(d) Researches  ave in progresms at
the All India Institute of Medical
Sciences for developing = anti-HCG
Vaccine, anti-female egg Vaccine a
male vaccine capable of stopping the
production of sperms and a vaccine
capable of preventing estrus jn the
domestic pets. Phase-1 clinical phar-
macology trials in women of reproduc-
tive age have been carried out with
the anti-HCG vaccine in six centres.
The efficacy of the vaccine has also
been tested in baboons and chimpan-
zees,

Unhygienic conditiong and calions at-
tifudes in All India Institute of Medi-
ca] Seierices and Safdarjang Hospital

1588, SHR] BALASAHEB VIKHE
PATIL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether his attention has been
drawn to the various letters to the
editor of the ‘Hindustan Times’ pub-
lished on 4th February 1979 regard-
ing unhygienic conditions and the cal-
lIous attitudes of hospita] staff towards
patients as prevalent in the Govern-
ment Controlled hospitals of All India
Institute of Medical Sciences and
Safdarjang Hospital;

(b) if so, whether any inquiry has
been instituted in regard to various
allegations made in the said letters;

(c) wﬁat action has Government
taken to improve the sallied image of
Government contralled homitah?

THE MINISTER OF HEALTH AND
FAMILY WELFARE
RAY): (a) Yes, Sir. -

(b) No, Sir,

(¢). The . Government of Indlg has.

appointed a Committee to undertake a
" Teview of the working of ‘Satdatjang,
Dr. aum&ntm and

" Kalavati Saran Hospitals as wel] as

the All India Institute .of Medieal
* Sciences Hospital, with a'view 1o jden-

titying areas minly ruponsible for |

(SHRI RA_HI-

public dissatistaction and _gritiolsm.
E:e report of the Commitiee is awpit-

Dacoities In Running Trains

1588. SHRI MANORANJAN BHAK-
TA: Will the Minister of R.AILWAYS
be pleased to state:

(a) whether Government have taken
steps recently to ensure safe journey
on the railway trains and if so, de-
tails; and

(b) how many cases of dacoities i
running trains have taken place dur-
ing the month of January 1878 and
whether any new devices have been
evolved to check such incidents in
future?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) Yes.

1. Policing including that on the
Rajlways, is 8 ‘function of the State
Governments under the Constitution.
Thus the Government Railway Police,
functioning under the Administrative
and disciplinary contrgl of the State
Governments, is responsible for en-
suring the safety of the passengers and
security of their belongings.

2, The problem of crime affecting
passengers has been engaging the atten-
tion of the Ministry of Railways and
all possible efforts are being made to
curb these crimes by roaintaining close

liailon with the State anmmentl.

3. The Minister for lhllwars ‘has
also, on more than one occasion, drawn




the pw.lae eseort - i.n ﬂn Olhtl! of the
train, provision of powerful torchlights
With Guards and Brakesmenm, close
Hatson with affected ' States for step-
ping up police protection. Vestibuled
doors are Jocked between 22.00 hrs. and
06.00 hrs., Travelling Ticket Examiners
and Coach Attendants remain vigilant
during night and prevent entry of in-
truders, hawkers and unauthorised

persons.

8. The Railway Protection Force is
meant for the protection of railway
materials and goods entrusted to the
Railways for carriage. In gpite of
statutory/legal limitations, in order to
instil confidence among the travelling
public and deter criminals from operat-
ing on the trains over 2000 armed RPF
personnel have been deployed to escort
passengers trains on vulnerable gec-
tions.

(b) 5 cases of dacoities. The above
mentioned steps are under constant
review and wherever necessary they
have heen intensified.

Jammu-Srinagar Rallway Line

1500. SHRI MANORANJAN
BHAKTA:

. Will the Minister
be pleased to state:

(a) whether Government have for-
mulated a scheme to lay new railway
lineg in the hilly areas during the
current year; and if so, the details
thereof; and

(b) whether there iaaluo a proposal
6 1ay a rail line between Jammu and
Srinagar and if so, what is the pre-
sent progress onthll projeet?

.. THE MINISTER .OF  STATE IN

m HINIB‘I'RY OF RAILWAYS
CEHRIBEEO NARAIN): (a) Duyring
the current year 1078-79, the follow-
ing new lines were approved for being
-daken up for construction .in the hill
States of North Eastern Region:

= {1) Gaubati to Burnihat in Megha-

of RAILWAYS
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{2) Balipara to" Bhnlukponz tn
Am.'nlallll Phdﬂh "

. (3) Dharmanagar to Kumrlhat n
Tripura.
(4) Sllchar to Jiribam in Manipur.
(5) Amguri to Tuli in Nagaland.

(6) Lalaghat to Bairabi in Mizo-
ram.

(b) Final Location (Engineering)
Survey for Jammu-Udhampur Broad
Gauge rail link is in progress. Deci-
slon regarding its comstruction would
depend upon the results of the survey
and its clearance by the Planning
Commission, Survey for route beyond
Udhampur to Srinagar is not under
consideration.

Developments in Iran

1591. SHRI HARY VISHNU
KAMATH: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether during the ‘recent up-
heavel in Iran, Indian residents there
have been victims;

(b) if so, how many were killed,
injured and are reported missing, to-
gether with the names of sucp vic-
tims, to the extent available; -

(c) whether joint gndo-Iranian pro-
jects launched during the previoug re-
gime are in jeopardy owing to the
revolutionary change jn that country;
and

(d) if so, what is the present posi~
tion?

THE MINISTER OF STATE IN

THE MINISTRY OF EXTERNAL
AFFAIRS . (SHRI SAMARENDRA
KUNDU): (a) and (b). The Indian

Community in Iran heg by and large
not been affected by the recent distur-
bances in that country. One Indian
pational, Shri Inderfit Singh why was
an illegal immigrant was shot dead on
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Septemher 11, 1978 for violnttm oe!
curfew orders promulgated by the
Martial Law Authorities in Iran. An-
-other Indian national Dr. Riaz Hassan
was stabbed on 22 February 1879 but
is out of danger.

(c) No, Sir.
(d) Does not arise.

Advisory Commitiee gp Naturopathy

1592. SHRI DAULAT RAM SARAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to:

(a) whether an Advisory Committee
on Naturopathy had been functioning
at Centre gince 1964, which used to
give some financial assistance to Insti-
tutions of Naturopathy for four-year

and one year study courses and study
beds;

(b) whether a separate courcil in
place of the said advisory committee
hag been set up after the Janata Gov-
ernment’s coming into power;

() whether the assistance which "

these institutions used to get previo-
usly is not being given to them after
the setting up of the council and if 3o,
‘the reasons therefor;

(d) whethe, institutions of Naturo-
pathy and Yoga have suffered heavily
in the existing circumstances;

(e) the outline;s of new schemeg for
development and expansion of these
systems; and

(f) whether Government feel that

Naturopathy and Yoga play an impor-
tant role in maintaining the health of
people?

THE MINISTER OF HEALTH AND

FAMILY “WELFARE (SHRI RABI
RAY): (a) Financial assistance to
Nature Cure institutions for training

programmes gnd maintenance of study
~ 'beds was provided by the Government
-tilf 1977-78 based on the recommenda-
tions of INature Cure Advisory Com-
mittee. '

m}mm&uwmm
in Yoga and Nature Cure has been:
registered on the 30th- March, 197&
The functions of the erstwhile Advi-
sory Committee on Naturopathy have
also been taken over by this Council.

(¢) and (d). No, Sir, Financial as-
sistance continues to be provided to
deserving institutions. Some delay in
the release of grants to some of these
institutiong had however occurred due
to change over as a result of setting
up of the new Central Council. This
delay might have caused minor incon-
venience to some of the institutions.

(e) The Council is planning to deve.
lop some of the existing grant-in-aid
centreg in Naturopathy and Yoga as
institutions for intensive clinical re-
search. i

(1) Yes.

Conversion of Jabalpur-Gandia
N.G. Line i

1503, SHRI SUKHENDRA SINGH:
Will the Minister of RAILWAYS be .
pleased to state:

(a) whether preliminary Engineer-
ing-cum-traffic survey of Jabalpur-
Gondia N.G. line for conversion into
BG. hasbeencompletadb?theﬁlll-
way nuthurltiu.

(b) it so, what stepy are being
taken to convert above narrow gaeuge
line into broad gauge line;

(c) if not, by what time the survey

will be compleled and its report will
be available; znd .

(d) how many narrow gauge lines
of Madhya Fradesh region ate under
ccnsideration for conversion from
narrow gauge to broag geuget

THE MINISTER OF STAT!.' nl
THE MINISTRY OF RAILWAYS
(SHRI SHOE NARAIN): (a) to (d):
Survey!lepnsrt of ruimuiuma.
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' dig Jabalpur narrow gauge section inte’

broad gauge is under finalisation.
Decision regarding construction of the
line will be taken after examination
and evaluation of the report, keeping
 in' view the availability of resources.
No other proposal for conversion of
narrow gauge lines into broad gauge in
Madhya Pradesh is under consideration
at present.

Economic Sanctiong againg;
South Afriea

1584. SHRI P. K. KODIYAN: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whethey it is g fac; that the
United Nations Call to impose econo-
mic sanctiong against the aparthied
regime of south Africa hag beep prac-
tically ignored by many countries in-
cluding some big powers;

(b) if so, whether India has brought
this fact to the notice of the concern-
ed bodieg of the Uniteq Nations; and

(¢) if so, what stepg have been
taken by U.N. to enforce the economic
embargo on South Africa?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) to (c) Under the Charter
of the United Nations, sanctions are
imposed and Implemented by the
United Nations Security Council, The
United Nations General Assembly has
requested the Becurity Council to ur-
gently consider the imposition of a
mandatory and a comprehensive eco-
nomic embargo against South Africa as
provided for in Chapter VII of the UN
Charter.  India actively supports the
imposition of such sanctions. However,
so far, thé Security Council has im-
posed ohly an arms embargo against
South Africa vide ity resolution 418
(1977) of-4th November, 1917, It may

be .noted that India played a leading
mole in the apoption of this resolution
Efforts to impose economic sanctions,
however, have been blocked by certaln

members of the Security Council who

enjoy the privilege of Veto,

The United Nations General Assem-
bly has, for several years now, and, in
particular, at itg 33rd Session, called
upon all States to suspend and termi-
nate all diplomatic, political, military,
trade and economic relations with
South Africa and to enact legislation
to this effect prohibiting any turther
contacts or links with the apartheid
regime there, India has consistently
played an active role in the formulation
of the General Assembly resolutions
relating to this subject. While the
majority of the members of the United
Nations, especially the African and
non-aligned countries, have responded
io the call of the United Nations in
this respect, this call, which is not
mandatory, has, however, been ignored
mainly by certain Western countries,
who continue to have trade, economlc,
political and diplomatic contacts with
the South African Government,
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Hospitals in Rural Areas of Delhi

1600. SHRT SUKHDEV PRASAD
VERMA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) the progress made so far in
setting up the 100 bed hospitals in the
rura) areag of the capital in order to
reduce thg pressure on the existing
hospitals in the city; and

(b) the reasons for the delay in
setting up the proposed hospitals?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) and (b). The proposa] of
the Delhi Administretion for setting
up of seven 100 bedded hospitals in
rura] areag and re-settlement colonies
of Delhi is still under examination in
consultation with the Planning Com-
mission.

—

12.00 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS . UNDER  HOMOIOPATHY
Centrar Couwcrn Acrt, 1873 AND P~
VENTION OF FOoOD ADULTERATION. Act,
1854

THE MINISTER OF HEALTH AND

FAMILY WELFARE (SHRI RARI

RAY): I beg to lay on the Table:—
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(1) A copy of the Homoeopathy
Central Counci] (Election) Amend-
ment Rules, 1977 (Hindi and English

. versions) published in Notification
No. 8.0. 725 in Gazette of India gated
the 11th March, 1978, under sub-
section (2) of section 32 of the Homo-

. eopathy Central Council Act, 1973.

[Placed in Library. See No. LT-
3384/79].

(2) A copy of the Prevention of
Food Adulteration (Fifth Amend-
ment) Rules, 1978 (Hindi and English
versions) published in Notification
No. GBSR. 590(E) in Gazette of
India dated the 23rd December, 1978,
under sub-section (2) of section 23 ot
the Prevention of Food Adulteration
Act, 1054.

[Placed in Library. See No. LT-
. 3385/79].
NOTIFICATIONS UNDER MiNiMuM WaGES
Act, 1848 Anp MiNEs Acr, 1952

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I beg
to lay on the Table:—

(1) A copy of the Minimum Wages
(Central) Amendment Rules, 1870
(Hindi and English versjons) publish-
ed in Notification No, G.S.R. 158 in
Gazette of India dated the 27th Janu-
ary, 1979, under section 30A of the
Minimum Wages Act, 1948,

[Placed in Library. See No. LT-
3386/79].

(2) A copy of the Coal Mines,
(Amendment) Regulation 1978, (Hind{
and English versions) published in
Notification No. G.8.R. 32 in Gazette
of India dated the 6th January, 1978,
wunder sub-section (7) of section 59
of the Mines Act, 1952.

[Placed in Library, See No. LT-
3387/79], .
NOTIFICATION UNDER Dock WORKEIRS
) (nmum oF EMPLOYMENT ACT,
- 194!)

' MARCH 1, 1979
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'I'HE MINISTER OF B"!'A‘I'ﬁ IN- -
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): I beg to lay on the
Table a copy of the Dock Workers
(Regulation of Employment)  Amend-
ment Rules, 1978 (Hindi and English
versions) published in Notificfllon No.
8.0. 3563 in Gazette of India dated the
9th December, 1978 under sub-section
(3) of section 8 of the Dock Workers
(Regulation of Employment) Act, 1948,

[Placed in Library. See No, LT-

3388/79].

STaTEMENT Nos, XXVII anp XIV orF
THE FIrTH LOK SABHA AND STATEMENTS
Nos, X, XI, XII, V anD [ oF THE SIxTH
Lox SaBHA AND NOTIFICATION (AMEND-
MENT) RuLes, 1874,

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI

LARANG SAI): I beg to lay on the
Table: —
(1) The {following statements

(Hindi and Enpglish versions) show-
ing the action taken by the Gov-
ernment on various gssurances, pro-
mises and underiakings given by the
Ministers during the varioug sessions
of Lok Sabha:—

1. Statement No. XXVII—Third
Session, 1971—Fifth Lok Sabha.
2. Statement No. XIV—Second
Session 1977—S8ixth Lok Sabha.
3. Statement No. X—Third Ses-
sion, 1977—Sixth Lok Sabha.
4. Statement No. XI—Fourth
Session 1978—Sixth Lok Sabha,
5. Statement No. XII—Fourth:
Sesion '1978—Sixth Lok Sabha.
. .8, Statement No. V—Fifth Ses-
sion, 1978—Sixth Lok Sabha, "
7. Statement 'No. I—Sixth Ses-
- slon, 1878—Sixth Lok Babha. -

[Mﬁlubm Eﬂﬂﬂ.ﬂ!‘-'
8580)’79]
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(2) (i) A copy of Notification No.
~ GSJR. 890 (Hindi and English ver-
sions) published in Gazette of India
dated the 8th July, 1978, containing
corrigendum to the Iron Ore Mines
Labour Welfare Cess (Amendment)
Rules, 1874, published in Notification
No. 1007 dated the 14th September,
1974,

(ii) A statement (Hindi and English
versions) showing reasons for delay
in laying the above Notification.

[Placed in Library. See No. LT-
3380/78].

SHRI A. K. ROY (Dhanbad): Mr.
Speaker, Sir, this is a long lst of the
reports of the Assurances Committe.
do not know this Assurance Committee
assures whom. I have also written to
you about it. There is a long list of
questions and on each of the questions,
an gssurance was given that the infor-
mation was being collected and the
reply would be given goon. There are
ques'ions dated 27-7-1877 and we are
vel to get the answer.

Only sometime back you held a dis-
cussion and said that to make the
Parliament effective, the Question
Hour must be effective. The assuran-
ces given by the Ministers must be
implemented in time. Each question
has got its particular time and topi-
cality. We find that all inconvenient
questions are replied to conveniently
that the information is being collected
and it will be laid on the Table of
the House.

Sir, you also remember, last time,
we convicted the ex-Prime Minister
simply for delaying or twisting incon-
venlent questions. Now, the same
thing is happening. The same Minis-
tries, the same Assurances Committee
and what not are also doing the same
thing. They are obstructing, delaying,
" twisting and doing what not.

' Through You, Sir, I would like to
tell the fActitious Assurance Commit~
'Mthatthcrshmldnotnmbhmtbﬂt
\mohltelothutheygetthecomct
.mmninoormctﬁme :

Est. Comm. Réport 214

HALY-YEARLY REPORT RE: RESERVATION
OF VACANCIES FOR ScuEpuLkn CasTEs
. AND ScHEDULED TRIBES ON RAILWAYS

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): I beg to lay
on the Table a copy of the Report
(Hindi and English versions) on the
progress made in the intake of Sche-
duled Castes and Scheduled Tribes
against vacancies reserved for them in
recruitment and promotion categories
on the Railways for half year ending
31st March, 1978. [Placed in Library.
See No. LT- 3591/78].

———

12.06 hrs.

PUBLIC ACCOUNTS COMMITTEE
NINETY-NINTH REPORT

SHRI P. V. NARASIMHA RAO
(Hanamkonda): I beg to present the
Ninety-ninth Report (English version)
of the Public Accounts Committee on
action taken by Government on the
recommendations contained in the
Fifty-fourth Report on Customs Re-
ceipts relating to the Ministry of
Finance (Depertment of Revenue).

————

12.07 hrs.

ESTIMATES COMMITTEE

TWENTY-FOURTH AND TWENTY-SIXTH
REPORTS

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad): I beg to

present the following Reports of the
Estimates Committee:—

(1) Twenty-fourth Report on
action taken by Government on the
recommendations contained in the
Fourteenth Reports of the Esti-
mates Committee (Sixth Lok
Sabha) on the Ministry of Indus-
try—Powerloom Industry,

(2) Twenty-sixth Report (English
and Hindi versions) on action taken
by Government on the recommen-
dations contained in the Eleventh



[Shri Satyendra Nerayan Sinha}]
Report of the Estimates Committee
(Sixth Lok Sebha) on the Ministry
of Health and Family Welfare—
Prevention und Control of
Blindness.

12.08 hrs.
RE: QUESTION OF PRIVILEGE

SHRI MANI RAM BAGHI
(Mathura): Rose—
wew ufven : R wdz ¥ Fem b
I have given the consent and I am
gending it to the Privileges Com-
mittee.
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'He is referring to RSS and every-
thing. Are you allowing him?
e ke iy ave

Committee.
frger o frowerdy

MR, SPEAKER: You wanted my
consent. I have given my consent.
Since I found a prima facle case. I
have referreq the matter to the
Privileges Committee. What else can
I do?

ot sofremy wrngt « fgrrema Y @ #
oy ggtat qwftd o

MR. SPEAKER: I have already
referreq the matter to the Privileges
Committee. Now, don’t record, :

{Interruptions) *

MR. SPEAKER: Mr. Bagri brought
to my notice a letter said to have
been wriiten by one Mr. Mittal to
Mr. Raj Narain saying that, because
he was carrying on a campaign against
RSS, his mouth would be shut.......

SHRI VASANT SATHE (Akola):
That is serious.

MR. SPEAKER: That is a very se-
rious matter. I have found u prima
facie case, and I have referred the
matter to the Privileges Committee. I
bave told the House what the subs-
tance of the matter is. No further
discussion on this.

Now, matters under Rule 377. Mr.
Lakkappa.

(Interruptions)®

MR. SPEAKER: Do not recerd.

12.10 hrs,

MATTERS UNDER RULE 377

. SHRI K. LAKKAPPA (Tumkur):
8ir, before I start, I would lke to
make one submission.,,. _

MR. SPEAKER: No.




m SPIAKER That will be
&fter the rules are changed.

(Interruptions)

‘MR, SPEAKER: I have already
referred the matter to the Privileges
Committee, Do not record it.
_ . (Interruptions)*
" MR. SPEAKER: Now, Mr.
Lakkappa. :
(i) SuppLY oOF SULPHUR TO SULPHUR
BASEp INDUSTRIES -

SHRI K. LAKKAPPA (Tumkur):
India’s requirements of sulphur
needed for fertilisers and several
other sulphur-based industries are
met from imports. The principal
eountries supplying India  this
material are Canada, Iran, Poland,
‘Iraq, Kuwait anq U.S.SR.

The country's requirements of
sulphur are currently estimated at
about 1.2 million tons per annum and
these imporis are canalisej through
Minerals and Metalg Trading Corpo-
ration (MMTC).

It is reported that during the year
1878-79 preponderance was given to
supplie; from Poland of ag much as
400,000 tonnes, out of a tota] import
commitment of 1 million tonnes....

(Interruptions)

MR. SPEAKER: Order, order no
discussion please.

SHRI K. LAKKAPPA: Some time
in the last quarter of 1978, political
events in Iran forceq that conutry to
declare a force majeure in regard to
exports of sulphur.. Apart from
India, many other countries also
depended on Iranian  Sulphur,
-#nd . ‘when Iranian sulphur avail-
ability became nil, there was a

- seramble for supples - from - other
‘sources in -the European market.
Poland failed to - deliver 160,000
-tonnes of. sulphur 1o India against its
commitment for 1978, The shortfall in
Jranian supplies to India during 1978
was to the extent of about 70,000
tm 'I'hus India mocivad zsnmo
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tonnes of sulphur lesy during 1978 ll.-
ainst its contract for 1 million ton-
MR, SPEAKER; Order, order, please
don't discuss, - '

SHRI K. LAKKAPPA: Thig short-
fall resulted in Wiping out the invento-
ries held by the industries most of
whom had to carry on a hand-ta-mouth
basis. Some of them even closed
down production.

Many consumers in India, who have
made it a point to watch the .z!obal
situation for sulphur, although they
have no responsibilities for importa-
tion, warned MMTC of what is hap-
pening and urged MMTC to pricure
additional imports from non-traditional
gources, to supplement the shortfall It
is a tragedy that MMTC did not either
appreciate the view points of the in-
dustry, offereq in good faith, nor Jid
it permit any individual parties to en-
ter into direct contracts with tne non-
traditional suppliers, which it could
have done and which the Import Trade
Policy permits. Some of the consu-
mers whose requirements could not be
met by MMTC approached the Chief
Controller of TImports and Exports
(Monitoring Committee) for appropri-
ate relief by way of direct imports.
Thig was in January 1979, It is a mat-
ter of regret that although more than
a month has passed the CCIE has not
Eiven relief by way of direct imports.

Fertiliser industry is a seasonal in-
dustry. Whatever demand is rot met
during the fertiliser season is n de-
mand completely lost for ever. Tnere-
fore, it is of utmost importance fhat
all steps must be faken to augment
supplies of sulphur to the industry.

There is considerable waiting period
in the Indian ports due to congestion
and it takes 2/3 months for the raw
materlals' to reach the factories after
it ig shipped from abroad, because of
the heavy congestion in the Indian
ports. Many factories have nlrudy
started feeling the pinch.

The shortage of suiphur h.u. become

80 acute thtt users have begun ukm;

'Wm

e
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‘loans’ trom those with stocks till their
own supplies are made good by
MMTC, the sole importer. The fear
among the fertiliser manufacturers is
that there may be a shortage of phos-
phatic fertilisers when the farmers do
want them and the consequent rigging
o! prices.

The shortages created by circumst-
ances beyond the control of MMTC
have been compounded by a develop-
ment which is of MMTC's own making.
For the past four months or so, cver
40,000 tonnes of sulphur were lying in
stream off Bombay docks because of
berthing difficulties and the MMTC,
it ig alleged, was unwilling to lighter
the cargo and give it to the users only
because it was not sure who would
bear the lighterage charges. In this
‘waiting game’, MMTC would 1ather
pay demurrages in foreign exchange
than pay lighterage in rupees and pass
them on to the Indian users. The
userg gay the extra costs have to be
willy-nilly borne by them as now it is
not the cost of the raw material which
bothers them, but keeping their pro-
duction going. In fact this is what one
or two users have done in claiming
about 20,000 tonnes of this cargo on
stream by bearing the lighterage char-
ges. The situation now is that even
when the other users are prepared to
repeat the process, the decision is vet
to be taken by MMTC,

Even if a decision is taken to obtain
sulphur from somewhere now it may
take over six weeks for the steamers
to reach Indian shores and as usual 60
o 100 days to find berths for them in
Bombay. Are the industries from
fertilisers to textiles to dyestuffs and.
other chemicals to wait so long and
bring their production to a halt?

The Minister is requested to take
urgent measures 8o that the stipulated
requirements of sulphur are obtained
‘ang supplied to the different sulphur-
based industries, particularly fectilisers.
All the three Ministers have fo reply
and I want an immediate reply,

. MARCH '_1,_'1m

(i) REPORTED STEEP FALL IN THE PRICES
or POTATOES THEREBY .- CAUSING
HARDSHIP TO POTATO GROWERS .

SHRI BHAGAT RAM (Phillaur):
Sir, under Rule 377 I want to ralse the

following matter of urgent public im-

portance. The potato grower peasants
are facing a grave crisis due to steep
fall in the prices of the potatoes. The
potato growers are not getting even the
cost price. These are being purchased
even below Rs. 30 per quintal. The
NAFED {failed {o guarantee even
the support price of Rs. 50 per guinial.
The small and marginal peasants are
complaining against the partisan atti-
tude of the NAFED officials. The pea-
santry is being ruined as it has been
denied fair price of sugarcane, cotton
ang now of potatoes. There 15 prevail-
ing great resentment among the pea-
santry against this gross injustice.
They are agitating to get justice. Hun-
dreds of them courted arrest them-
selves at Jullundur.

I request the Minister to make a
statement fo assure the potato growers
a support price of Rs, 50 of their whole
marketable produce.

(iiiy KERALA STATE CasSHEW DEVELOP-
MENT CORPORATION

SHRI K. A, RAJAN (Trichur):
Sir, under Rule 377 1 want to raise
the following matter of urgent public
importance. Cashew Industry is one
of the traditional industries of
Kerala, export oriented, providing
employment to more than two lakhs
of workers mostly women. :

This Industry was always depend-
ing on the imports of raw cashew
mnuts from the East African countries,
as the local raw units were sufficient
otly to meet 1/3rd of the total
requirement. During the past - few
yearg the import from these countries
have dwindled down as they’ are pro-
cessing their own nuts. T

In view of this the Xerala Govern-
ment- is making conceried efforts for
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seif:sufficiency by various = schemes
for cashew cultivation,

Last year there wag steep fall in
the kernel price in the international
market. Hence the private cashew
processors refuseq to lift the raw-
nutg allotted to them. Then the State
sponsored -the Kerala State Cashew
Development Corporation so as to
takeover temporarily the 90 private
processing factories,

Now because of the slump in the

international market huge stocks of
kernel is lying with the State Corpo-
ration. The Corporation is facing a
financial crisis, As the Government
of India is not agreeable for s export
subsidy, the Government of Kerala
had requested for an additional loan
of Rs. 5 crores as an interest free
loan and also to waive the interest
for the earlier loan sanctioned.

1 request the Government of India
to heed to the request of the Govern-
ment of Kerala.

(iv) DISSATISFACTION AMONG TEACHERS
AND STUDENTS IN DIFFERENT PARTS
oF THE COUNTRY,

PROF. DILIP CHAKARVARTY
(Calcutta South): Under Rule 377,
Mr. Speaker, I would like to point
out that education, teachers and
students are given only low priority.
The teachers and students in our
academic institutions are restive in
different parts of the country. In
Tamil Nadu, more than 800 teachers
have courted arrest upto February 27
in different parts of the State, The
teachery only demands were security
of service and direct payment of their
salary. In the course of the move-
ment in Tamil Nadu, more than 25
women teachers were alsp arrested.
A new dimension hag been added
when more than 150 students also
courted arrest in support of the
demands of the teachers.

-__.I.n Kerala, a 20-year old Ayurveda
_student, P. K. Rajan, was murdered
" in his class-room. :

In Patna, 2 teachers of the Patna
University had been murdered,

I would urge the Union Education
Minister to coma forwardq with a
statement ang to do the needful to
arrest this rot in the academic world
by taking appropriate stepg at the
Central Jevel as also by persuading
his counter-parts at the State level
to do the needful for education in
general and the teachers and students

in particular.

(v) TREATMENT METED OUT To KIsAN
SATYAGRAHIS RELEASEp FROM TiHA®w
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MR, SPEAKER: The House will
now take up further consideration of
the motion :.noved by Shri H. M. Pate_l
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for the Nazi leaders'

the freedom of the person, the free
of the Press, the right of assembly,
the privacy of the post, the protec-
tion against house search and arrest
without a legal warrant.” )

Iue aTq WY geT:

“The first concentration camps
were built. Newspapers inimical
to Ritler were banned, opposition
meetings dispersed, the leaders of
the opposition arrested.”

Wit g IR sgh &

“QOn 24th March 1933 only 535
out of tota] of 847 Members of the
Reichstag were present. The
absence of some wag unexplained—
they were in the concentration
camps. As a result of Nazi pres-
sure gnd terror, the Reichstag ap=
proved the ‘Enabling Act’,’ 441
members voting for it. This event
represented the seizure of politi-
cal control by the conspirators.
Wtih the Ensbling Act, Hitler be-
came absolute dictator, Weimar was
dead, democracy strangled.”
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“We need hardly say that there is
1o law of limitation for eriminal pro-
secutions. Somehow, a few manage
10 be above the law and the many
remain below the law, How? 1 hesi-
tate to gtate.”

T wgy §:

“Every system of government re-

seli-geeking, Al power i lke a
. trust. Those who derive it from the
people are accountable to show that
@t has been exercised for the people.
-"To repeat what I said recently, gbuse
of "

.;i;
I

of authority paves the'm to authos -
ritarianism and dictatorship,”™ - '
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fem wr o § 9wk fawg § o o W,
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#Another good reason for uphold-.
ing the classification is the legalily of

the State’s power to pick out a hectic

phase a hyperpathological period, a
flash flood and treat that gpell alone,
leaving other like offensive periods
well alone because of their lesser
trauma. It is a question of degree
and dimension,

If the law presumably hits the evil
where it is most felt, it is not to be
overthrown because there are other
instances to which it might have
been applied. There is no doctrin-
naire requirement that the legisla-
tion gshould be couched in all em-
bracing terms,

It may be remembereq that article
14 does not require that every regu-
latory statute apply to all in the same
business; where size {s an index to
the evil at which the law is directed,
discriminations between the large
and small are permissible, and it is
also permissible for reform to take
one step at a time, addressing itself
to the phase of the problem which
m!" most acute to the legislative
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Mr, Speaker, Sir, this House ig now
discussing a Bill which, if I may say
80, is unprecedented in the legisla-
tive history of our country. In the
point of the matter of initiation, on
the point of the matter of course it
took, on the point of the content of
the Bill, on the point of the thrust
of the Bill and on the point of the
repercussions that the Bill will have
on the judicial system of this coun-
try, this Bill is a piece by itself and
quite unprecedented in the legisla-
tive history of our country.

Now, I would pose a question
which is in dispute: Is it ¢ bona-
fide piece of legislation as claimed
by the Government aimed purely at

a speedy trial, at g fair trial, of
person or persons classiffied by
permissible and intelligible stan-

dards—this is the claim of the
Government—or is it as is alleged
by us, an instrument of oppression
desjgned to hand down pre-arranged
sentences and convictions through
hand-picked judges to hand-picked
persons with respect to hand-picked
offences, If the former is the case,
if what the Government says is the
case, the Bill deserves to be sup-
ported, If the latter ig the case, if
what we say is the case, the Bill
deserves to be condemned gnd to be
rejected.

‘Having posed this issue which is
in dispute, I would seek of you to
consider the vires of the Bill, whe-
ther it is vicious, it js constitutionally
wvelid- and all that, Let us remem-
ber that on a reference to the
Supreme Court, ull the judges have
held that there is very much left ‘to

MARCH 1, 1% Special Courte Bl = 2§

be desired in this Bill, - quile a lot
of wrong things, quite a 1ot of un-
desirable aspects about the Bill, Two
judges have held that the undesira-
ble aspects are found going to the
extent of rendering the Bill consti-
tutionally invalid; four judges have
held that there mre certain wun-.
desirable aspects but it is not for
them to adjudicate about it and they
do not sagy that undesirable aspects
g0 to the extent of vitiating the Bill
on the basis of constitutionality.
Undersirable aspect is considered by
everybody;  unconstitutionality is
established by two judges; uncostitu-
tionality i not sustained by four of
the judges. This is the position. Let us
remember that at least two judges of
the Supreme Court have held that the
Bill is, constitutionally invalid. This
is ¢ matter which you wil] have to
bear in mind,

Now, one of the major points about
it is the classification of the offences
and the persons who have to come
under the purview of this Bill. The
Bill is to cover persons and offences
from the point of view of two aspects:
one, from the point of view of the
period; and two, from the point of
view of thel status of the persons in-
volved. The Bill confines itself to
the period of the Emergency, and the
Bill says that the persons who had
held high political or public offices
alone will be covered by this Bill.
There are two clasges which will
come: those with respect to-whom the
Commissions found a prima facie
case; and the other class, which the
Bill says, is: Government, by their
independent agencies, have come to
the conclusion that there ig a prima
facie case. Therefore, it is not mere-
ly the persons who are covered by
the Commission—the Commission had
a Bood coverage; they picked up, they
identifiled, certain persons; over mnd
above that, the Government says that
they made their investigation and
they have found that there is a prima
facie case with respect to certain
persong with. regard fo those similar -
offences, So, the entire offences are
now sought to ‘be covered by -this.
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- This m nt ‘the Bill is spelt out

by the majority judgment on page
J8A  which hes been given to wus.
Here one important matter is this, T
do not wart to go into the entire
coverage of it. Justice Krishnm lyer
hag asked, ‘Why, limit here? Why not
8o on to the offences against persons
high-placeq before the Emergency
ang subsequent to the Emergency;
the danger to the democracy is the
feeling that high-placed persons are
beyond the reach of the law'. It does
not matter whether it is within the
‘Emergency or not. Anybody who is
beyond the reach of the law, who is
supposed to be beyond the reach of
the law, must be covered, Otherwise,
democracy will not be safe. This is
the argument of Justice Krishna Iyer.
I am not going into the whole thing.
I will confine myself to one simple
question arising out of this clause
‘high-placeq people holding public
offices and political offices’. A leader
of a political party may not be a
Minister but holds a political office;
and a Minister may not be a high
political personage but holds a public
office, If these persons had committed
offences during the period of Emer-
geney, would you seek to cover the
whole lot of them or would you pick
and choose some among them? This
js the major question I would like to
ask at this stage,

Now, there are three classes. The
whole queu'hon is the question of the
Pmergency wag against

dmocrley That js the contention.
Our argument is that a succession of
offencegs committed by high-plated
people in the political arena led to a

Offences, there were, Number two
is, offences were committed in the
matter of the implementation of the
prochmation of Emergency; this has
got to be covered. Number three,
offenves were committed by people
holding political offices to meet the

tation of the Emergency.
The second two cases come under the

puhdo!t’hehmﬂw!-

Mmm:&thhqmm

Mr, George Fernandes was a person
holding 4 high political office, leading

- 8 great political movement. Did he

or did he not commit offence during
that period? To meet the Emergency,
may be. But did he or dig he not
commit the offence of ypturning 52
trains? Was it or was it not an
offence? Take the dynamite case.
Was it .or was it not an offence? Does
it not satisfy consideretions that I
have spelt sut here? Now, if that
has happened, then would the Gov-

ernment put him also before the
special court?
I would submit here that the

Supreme Court held jt in favour of
validity on one assumption. That
assumption is given on page 87 by the
majority judgement. This is what
they have stated:

“,..if the Centra] Government is
of the opinion that there is prima
facie evidence of the commission of
an offence during the period men-
tioned in the preamble by a person
who held public or political office
in India and that in accordance
with the guidelines contained in the
preamble the said offence ought to
be dealt with under the Act, the
Central Government shall make a
declaration to that effect in every
case in which it is of the aforesaid
opinion. Thus, formation of the
reguisite opinion casts on the gov~
ernment an obligation to make the
declaration in every case, without
exception, in which the opinion is
formed. Upon the making of the
declaration, another consequence
follows compulsively...”

That is, that it gogs to the Special
Court mnd no other court at all
Therefore, they said:

“It ought to be mentioned that
there is no scope for the argument
in the instant case that the Bill
leavesg it to the arbitrary and un-
canalised discretion of the Central
Government to pick and choose
persons for trial before the Special
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Courts and leaves the ruttobé
tried by the ordinary procedure in
the regular courts.”

This ig the basig for what they said
that there is no constitutional infir-
mity and Art. 14 is not violated. But
1 would like to have a clarification
whether they accept this priniciple
that every coffence committed by every
political personality of a high office
would be covered and everybody, in-
cluding Mr. George Fernandes, with
respect to whom it is an admitted fact
that there was g dynamite conspi-
racy, would be put before the Special
Court for adjudication? If that
does not happen, it is only instanc-
ing. There are persons who may be
accomplices in the government, What
‘happens about them? Are you putting
them or mre you not putting them?
Or are you restricting yourself to
one? What happens is: offences which
led to the emergency, you condone;
offences which were committed to
meet the emergency you condone and
in case of offences committed in
course of implementation of the
emergency, some you pick up and
some you condone and those alone
you put before it. I submit it is in
contravention of the contemplation
and Condition under which the
Supreme Court hag spelt out that the
Bil] is not vitiated. I would usk the
Minister to give an explanation as to
whether he accepts this prineiple that
the Supreme Court has spelt out and
on the basis of which the majority
judgment sgaid that it iz constitu-
tionally valij end they said, other-
wise it will be constitutionally in.

valid. Thig i3 the position. '

It you are going to select this pick
and choose business, let us remember
this is not the end of the matter. This
will not be the end of the battle.
Political phases can change, govern-

- ments can change and for offences,
let it be remembered, there is no time
ber at all. The same machinery can
be used, the same methods can be
‘used. What you use to-day can be an

instrument - against other - offenders
when others come into power. Jlet us
remember these aspecty of :this
matter. Anyway this pick and choose
legislation is meant only for
particular purpose. :

Assuming thig classification is cor-
rect, then the question is whether you
are giving g fair trial Here, the
type of the court that iz coming up
is graphically described by Mr.
Justice Shingal in his judgement after
analysing the whole thing and this is
what he said:

“The Special Courts envisaged in
the Bill are therefore courts the
like of which has not been provided
in the Code of Criminal Procedure
or any other law, and are in fact
unknown to the criminal law of the
country., The question is whether
our Constitution envisageg the crea=-
tion of such courts.”

It is saig thet the instrument that
we are putting up is absolutely un-
known in the criminal jurisprudence
of the country. There must be a
compelling justification to set up such
a court. Now, what is the justifica-
tion? The only justification that they
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' category as the “ordinary eriminal
eourts” and the making of any pro-
eedural’ changes which may have
been considered necessary in that
sontext to exclude avoidable delays
in the trials,

# - Thére would have been nothing

unusual if such additional courts

. had been created to save the or-

- dinary congested criminal courts

from the burden of more work and

to bring the contemplateq prosecu-
tions to speedy termination.”

Thet was permissible under the exist-
ing law and it would not have been

to introduce the present
Bill in Parliament.

Therefore, one judge, after survey-
Ing the entire criminal structure came
to the conclusion that the Criminal
Procedure Code and the Constitution,
ag it js, provide for an exclusive
assignment of this task either to the
Special Court or to a particular ses-
sions court. it is possible and nobody
has refuteq it. If that is so, then why

another court is the question,

Then, inferences will have to be
drawn by your attempt to make an-
other court. Here again I ask: what
type of court you are creating? Woulg
it give a fair trial to the accusers?
Again I would just quote Justice
Singhal: '

“Speaking in prectical terms, the
Bill thus enableg the Central Go-
vernment to decide which of its

- mominated judges shall try which
sccused or, in other words, which

-of the accused will be tried by

“'which of its nominated judges”,

This is the totality, the gist, of the
entire legislation that is coming up
before us. Again it says: e
“It iz not, therefore, permissible
for the Executive to appoint a par-
ticular judge or magistrate to pre-
Side wt the trial of a particular ac-
cused under the Code of Criminal
Procedure. This is fair, just and
reasonable and relieves the accused
of any possible apprehension”

Now, again, it bears a quotation: .

“It has to be uppreciated that the
problem is of much greater signi-
ficance in the caseg of trials before
the Special Courts envisaged in the
Bill. As is obvious, g trial by the
fiat of a successor government, how-
ever justified, is noticed with an
amount of scepticism. If one mmay
be permitted to say so, a ‘successor
trial’, broadly speaking, seeks to hit
the adversary a second time after
hig initial discomfiture and displace-
ment from power or authority and
in the case of an accused who has
held g high political status, it may
have the effect of destroying his
political future, It is, by the very
nature of things, difficult to disabuse
the mind of such an accused of the
lurking suspicion that the trial is
motivated by political considerations
and will not be just and fair, or to
convince him that it will ultimately
lead to justice, It should therefore
be the effort of those ordering the
tria]l to do nothing that may, even,
remotely, justify such a suspicion.
They sghould in fact do all they can
to convince everyone concerned, in-
cluding the accused that they had
the best of intentions in ordering
the trial and hed provideq a fair
and straight forward procedure,
and the clearest of judges, for the
trial in an open and fear less
manner. That will not only fore close -
avoidable criticism but uphold the
majestys of the rule of " Law in

its true sense”. - [

- “Moreover, i the result of the
trial has to carry comviction with
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ihe people ag & Whole, and is meant
to acquaint them with tha ‘true
<haracter” of the persons who have
committed the offences for the
survival of the democratic jnstitu-
tions and cleanliness of the political
life, as professed in the statement
of Objecty and Reasons of the Bill,
1t is in the interest of those making
the declaration referred to in clause
4 of the Bill to convince everyone,
including the accused, that the trial
is not spectacular in purpose and
does not expose those fecing it to a
risk greater than that taken by any
other accused at wn ordinary
trial, under the ordinary law.
" That kind of agsurance,  that
there is no pre-arranged result, and
that the accused have nothing to
" fear from the presiding judge of
the Court, is the basic reguirement
of a ‘“successor trial”, Human
dignity is a concept enshrined in the
Preamble of our Constitution and
runs through all that it provides.

It is therefore necessary that this -

treasure ghould be the priceless
possussion and the solid hope of all
our fellow citizens including those
who have to face trial for the
officences charged against them".
*But the clause of the Bill re-
ferred to above are in derogation
of the majesty of the judicial
edifice so gloriously and assuredly
built up by the Constitution, and
is a serious inroad on the in-
dependence of the judiciary.”
Now, could there be a more sweeping
and more graphic statement over the
dangerous implications of the Bill?

You want to select somebody, to plek -

up somebody; you will pick up a per-

you give comviction. You are
to give normal trial,

not seek that. Then

?

Krishna Iyer has this observation fo
make ahout it: . |

“Before I conclude, I must admit
the force of the remsoning in
Shinghal, J’s powerful plea against
nominated judges. I am persuaded
to the view that the sure solution
to the tangled web of problems
Taised by the Reference, consistent-
ly with the present object of - the
Bill, is to make the High court the
custodian of the pew jurisdiction.
This suggestion cropped up even as
the argument saileq along but
counsel for the Uniop of India as-
sured the Court that respectful
consideration, not more, ‘would be
Biven to the tentative idea ex-
pressed from the Bench. The rizk
of constitutional litigation defeating
the purpose of guick justice may
well be the price of ignoring the
considered suggestion. It iz for the
wisdom of Parliament to trust the
High Courts or the hand-picked
judges from the High Courts und
face constitutional adjudication. I
say no more. There i; something
to ponder, for those who cherish
accountable judicial autonomy, in
the apprehension expressed by
Shinghal, J. that subtle encroach-
ments on independence of this in-
strumentality may eventumfe in
temporising with a fundemental

the réason_._ingot the learned Judge,
T desist from pronouncing on the
point.”

Now, two judges have very strongly
said about. May I put the question
to the Minister? The Supreme Court
during the erguments put forth the
suggestion as to why not entrust this
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There gre two methods for asking
any particular judge of the High
Court or Sessions Court to do it
Leave it to them. If it §5 Sessions
Judge subject to the supervisory de-
cigion of the High Court and if it is
High Court in itg origina] jurisdiction
subject 10 the Supreme Court. Why
«ould you not do that? If procedural
changes are necessary they can be
provided for. Why are you fighting
shy of it? Why do you want to pick
up your own judges? Why do you
want to throw out the accuse before
the judges of your choice. Why do
You want to interfere in the whole
matter? It is a question that you will
have to answer,

Seconaly, Lok Pal Bil] came here.
It was referred to the Joint Select
Committee. Because there were pub-
lic men, what was the suggestion
made. It is now before the House.
‘The President will appoint in con-
sultation with the Chairman of the
Council of States and the Speaker of
Lok Sabha who wil] consult the diffe-
rent party leaders, if they so choose.
Because it is a public office confidence
must be imparted—successor govern-
ment in the former government. It
has got political tingle about it.
Therefore, assurance must be given.
‘Why are you fighting shy of it? Con-
stitution says that the President
appoints and when ad hoc judges
have got to be appointed the Chief
Justice appoints. Why in this case
the Government of Indiag and not even
the President. May be the President
functions in the name of Government
of India. That is g different matter.

Now, in the case of appointments, the _

. majority judgment says what? Let us

not forget that, That is majority
judgment not the dissenting judgment
The majority judgment has this to say
about that:—

‘The right of an accused to iife
and liberty cannot be made to depend
upon pious expressiong of hope,
howsoever past experience may
justify them. The assurance that
conventions are seldom broken is z
poor consolation to an accused wihose
life and honour are at slake. Indeed,
one must look at the matter not
s0 much from the point of view of
the Chief Justice of India, nor indeed
from the point of view of the (ov-
ernment, as from the point of view
of the accused and the expectaticns
and sensitivitieg of the society. It iz
of the greatest importance that in the
name of fair and unpolluted justiee,
the procedure for appointing a Judge
to the Special Court, who is to be
nominated to try a special class of
cases, should inspire the confidemce
not only of the accused but of the
entire community. Administration’
of justice has a social dimension and
the society at large has a stake in
impartial and even handed justice.

This principal has got to be applied.
Now, unfortunately, the Chict Justice
fell that if his concurrence is obtained,
this requirement is satisfied. Instead
of consultation, if it is concurrence,
this requirement is satisAed—that is
what he thought, It is for the accused
persons to say about this, following
the self-same dictum. In this House
I do not want to criticise any judiclal
authority., But let us remember what
is the judgment of the SBupreme Coust
about the present Government, They
have said this. (Interruptions) This
is what they have stated, Bir, that ‘hey
are ‘amenable to influencing’. That s
stated by the Supreme Court.

MR. SPEAKER: Who? Judges?

SHRI C. M. STEPHEN: I am core
ing o it. Phis is what they sy. This
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is on pages 100 and 101, They were

discussing about the Retired Judges
coming in and they said this:— -

‘A retired judge presiding over a
Special Court, who displays strength
and independence may be frowned
upon by the Government and there
is nothing to prevent it from termi-
nating his appointment as and ‘wheu
it likes....The process of consulta-
tion hag itg own limitations and
they are quite well-known. The
obligation to consult may not neces-
sarily act as g check on an executive
which is determined to remove an
inconvenient incumbent,’

Let us remember that this deals with a
particular case, a case of a temporary
legislation, its immediate, expeditious
disposal. Anq this ‘Government has
the Supreme Court in view, And then
they say, a retired judge is not accept-
able because it is likely that the Gov-
ermnment may frown upon them. It is

likely that independent judge coul] be-

removed by them. They have got in
their mind the retired judge. Who?—
The present Government. The Gov=
ernment ig likely to do that. If that is
the type of thing that is possible then
do you expect us to accept your
appointment of a judge as impartial,
88 inspiring confidence? If you ere
capable of frowning on an independent
judge, removing an independent judge,
the supreme court says, ‘there {g a
likellhoogq of your £ upon him’
don't put a retired judge but only a
Judge who is protected by the Consti-
tution. 1If that is the type of thirg
would you expect us %o accept it as
impartial appointment? This is what
I have got to say. -

MR. SPEAKER: Mr, Stephen, you
have taken half-an-hour,

. SHR] C. M. STEPHEN: Five minutes
more, 1 am concluding, Sir. T am
‘elosing. This is the position about
* the Chlef Justice; Concurrence is mnot
_ enough. This s all that I have got 1o

Chief Justice agreed to go into certain.
matters which the Prime Minigter choae:
to refer to him. 1t was stated in the
Rajya Sabha that the Chiet Justice
went through the statement and
approved of It. This is something
which we don't expect from the Chief .
Justice of India, Thig is a matter in
which law doeg not compel him.. He
went into it, he examined it. And if
that concurrence is all that is necessary,
my submission is, that concurrence
will not give any confidence at all, Sir.

We know the purpose of this Bill.
You have been carrying on a surt of
prosecution. After 1977 many things
have been done. Many Commissions
of Enquiry were appointed, nothing
has come out of them; the capsule was
dug out, nothing came out of it, a sort
of photostat copy of a cheque on a
Swiss Bank was produced, but it was
proved that it was fake. Then, it was
said that money was sunk in Sri Lanka
and Mauritius; enquiries were made
and nothing came out of it; sleuths of
the Government went out everywhere,
but nothing came out of these *hings.
One after the other, eflorts were made,
but nothing could be brought jut of
these. Finally, Shri Charan Singh
tried to arrest her and put her in jail,
but the courts said that she was inno-
cent and she was released. Then, the’
floor of the House was used to put her’
in jall. All right; that has been done,
she has been put In jail. Finally, Shri
Charan Bingh sald that under normal
laws of the country, it may not be
possible to put her in jail and, there-
fore, Nuremberg trial. Mr. E. M.
Shankaran Namboodripad, the reallst

::!;t he is, said that under ordinary

How o put her in the jail? Plek out
a judge, pick out an offender, put the
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'Il'lum Jnﬂhumd!ngabout it
'Mhﬂﬂnhmtlﬂuaboult
the people are convinced that the jall-
ing i» as a result of a crime commit-
ted. Jailing will not have any sting
jabout it. You are bringing this BIL
and are creating conditions under
which a presumption will go about to
the effect that this is an act of prose-
cution and there would be no presump-
» tion that the conviction has got a moral
turpitude attached to it. If that hap-
pens, then these things will not be
thne the purpose will be defeated,
* judiclary will have been concocted,
will have been polluted, nothing will
have been achleved and we must gay
we lJook at this in this manner,

. Shrl Ram Jethmalani had moved
this Bil; it is absolutely unprecedent-
ed. Yhrl Jethmalani said in his Bill
“Whereas the Government has come
prima facie to this conclusion.” May
I ask: “How did he come to know of
this?" If the Government came to a
prima facie conclusion, how did a Pri-
vate Member come to know about it?
And, he has been going about it.

Nov;, in the Jesnata Government,
there are three types of persons.
There are people who say: “People
have punished her let us leave her”.
There are others, who say: “Let the
court take itg course”. There gre still
others who say: “Blood for blood; tooth
for tooth. We were put in jail, we
will put hep in jail”. They are divided
in twy classes. Some say: “I was put
in jall I will, therefore, put her in
jail.” Then, “my
jall and therefore, I will put her in
lail”. Shri Jethmalani comes under
that--“My client wag put in fail 1 wil
But her in Juil. Some smuggler was
put in jail, Hajl Masten was put in jall,
‘therefore, Iwmwtherinjall" And,
thmﬁo!e ﬁnt

Now:ucnwﬂhmt mug is
38t oyer. We have last he baitle, the

stands adjourned for Ilunch till 14.00
will be Shri Kamath, :

14.05 bre.

The Lok Sobha adjourmed for Lunch
till Fourteen hours of the Clock.

The Lok Sabha re-assembled after
Lunch, at flve minutes past Fourteen
of the Clock

[Mr, DeruTy SpEAKER in the Chair]
SPECIAL COURTS BILL—contd.

- SHRI HARI VISHNU KAMATH
(Hoshangabad): The Special Courts
Bill is a long awaited Bill. Ever since
the vigilant people of our great country
won the mighty battle of the ballot
two years ago, this very month, March,
two years ago which marks a distinct
politica] watershed in free India's his-
tory a great political watershed, people
outside and inside Parliament have
been asking with greater and greater
impatience; how about those criminals,
what about those offenders against the
Constitution, against the ' people who
during those dark days of tyranny
torture and terror emasculated, the
Constitution, sabotageq democracy and
crippled Parliament. These questions
were being asked, and people were
getting impatient and at last we have
come to grips with the question, and
the Bill is before the House.

Last year, In April 1978, when the
Home Ministry's demands were on the
anvil and were being discussed in the
House, 1 referreq to this matter. The
Shah Commission’s first report was
presented to the Housg by the govern-
ment was placed on the Table of th#
House by the government on the 12,
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‘mission, whoever they may he; let
there be a special law, a special snact-
ment, 3 special statute passed by Par-
liament, and let there be special tribu-
mals.” Exactly a year ago or a little
leas than a year ago, I demandeg of
the Government that this should be
done. But there was some shilly-shal-
lying, ditheringy sbout this matter. 1
do not describe it as mala fide, or busi-
ness, or lackadaisicalness or dilotori-
ness, because the Janata Government,
the Janata Party, the Janata, the peo-
ple who have installed them in power,
the people, the party and the overn-
ment have heetm anxious to maintain
and cherish and promote the rule of
law in this country. Therefore, the
Government referred the matter to the
‘Supreme Court, and the Supreme Court

gave its vewdict in December or there-
-about,

SHRI . N. TTWARY (Gopalganj):
Not verdict, but opinion, feans

SHRI HARI VISHNU KAMATH:
“The verdict on that reference came in,
December or so. That is why this
delay occurred. Perhaps, it could have
been obviated and this Bill could bave
come before this Parliament earlier.

Only last week two of the offenders,
two of the anti-people criminals during
the Emergency period have been
iried, have been convicted and sentence-
ed by the Sessiong Court. Two of the
Delhi- mafth, of India's Emergency
Gang of Four—in Hindj there is 3 more
expressive and more popular term.
two of them have been convicted aand
sentenced by the Sessions Court;
One is reminded of the glogan

o, ek,

that he is helg forth, long amd Joud.
as is his wont, on ocertain matters
which, according to him, would vitiate
or taint this measure, this Blll. He is |
a lawyer and he is accustomed to
courts, lower and higher courts, the
Suprehe Court also, 1 believe.

AN HON, MEMBER: No, no.

SHRI HARI VISHNU KAMATH:
May or may not be,

He read out certain extracts, con-
venient to him, from g certain judg-
ment; he read out certain obiter dicta
made by two Judges. Well, | am uot
a lawyer, but 1 have reaq the law and
I have administereg the law also. He
referred to Justice Krishna Iver en-
dorsing what Justice Shingal said. 1
am not referring to that. I am refer-
ring to what Justice Krishng Iyer said
in the course of his opinion, which is
very important and has 5 direct bear-
ing on the Bill before us,

“It is common knowledge that cur-
rently in our country eriminal courts
excel in slow-motion, The proce-
dure is dilatory, the dockets are
heavy, even the service of process is
delayed and, still more exasperating,
there are appeals upon appeals and
revisions and supervisory jurisdic-
tions, bafling and beulking speedy
termination of prosecutions, not to
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of denying or delaying basic amepi—
‘ties for the judiciary to function
smoothly.”

It is the ordinary criminal courts that
he is referring to.

“Justice is a Cinderalla in our
scheme. Even so, leaving V.V.I.P.
_accused. ...

—not V.IP., but V.V.LP.—

“_...to be dealt with by the routi-
nely procrastinating leval orocess is
to surrender to indeterminable delays

i as an inevitable evil.”

So, that is why the Government has
come forward with this Bill as it does
not want to surrender to this inevitable
‘evil. Myr, Krishna Iyer concluded by
saying:

“Therefore, we should not be firi-
cal....

—I do not know whether it should be
finicky' or ‘finical'—

“....about
equality. ...

absolute w»rocessuzal

—it is new language, new coinage I
-welcome it because it enriches the
English language—

“,...and must be creative in irno-
vating procedures compelled by spe-
cial situations.”

Here is a special situation. Des-
perate diseases need drastic remedies,
ang this was 5 desperate evil a drastic
evil, the evil of the emergency’s dark
days of tyranny and terror, which
therefore called for a special remedy,
and this special Bill,

Mr. Stephen referred to—perhaps
that is on his brain, on his mind, very
much, 1 do not know whether it was a
command performance thig morning, I
do not know but even if it was not—he
referred to my colleague, Mr. George
Fernandes. I do not know with what
logic or with what wisdom that God
has endowed him with he raised this

matter, because this is equating the
criminal and the hero, because Mr.
George Fernandes fought against tne
emergency, fought for the people, and
was part of a resistance movement.

What happened in Europe? Did the
Nuremburg Tribunal try the resistance
movement people also? No, Hitler's
criminals were tried, the Nazi criminals
wWere tried by the Nuremburg Tribunal.
Not those in France, not those in (;er-
many, not those in Switzerland, not
those in Holland, not those in Italy
were brought to book by any Tribunal,
because they fought for the resistunce
movement against Hitler, against his
emergency, against his anti-people
laws. Nobody among them was brought
to book. Such was Shri George Fer-
nandes who fought for the people, who
fought against the emergency. fought
tooth and nail, fought with might and
main against the emergency during
the dark days of tyranny and terror,
and kept up the spirit, tried to main-
tain the gpirit, of the people during the
emergency, and called upon them with
whatever force he could muster to fight
the emergency and to destory thnose
who were perpetrating this evil of the
emergency on this country. There-
fore, it is wholly unjustifiable that <hesa
perpetrators of the emergency, of the
evil, and the fighters against the emer
gency shoulj be equated py such -
able lawyer as Mr. Stephen. I do @
know if it is just a political gimmidi
that he introduced in his speech.

SHRI DINEN BHATTACHARYA
(Serampore): Legal gimmick or joliii-
cal gimmick?

. SHRI HARI VISHNU KAMATH:
Political gimmick.

Today, I am sorry to say, as far as I
am aware, he and his party on this
particular issue, because Nemesis has
overtaken them, has overtaken the
leader of the partv, that party stands
isolateg in this Parliament.. ..

SHRI C, M. STEPHEN: Hear, hear!

SHRI HARI VISHNU KAMATH:
Even his former colleagues, the news-
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papers tell us, in the Congress party to
which he himself belonged before he
crossed over, even they have let him
dawn. They have taken a stand on the
Bill which is diametrically opposed to
his stand.

"DR. V. A. SEYID MUHAMMAD
(Calicut): That ig not correct. You are
wrong.

. SHR; HARI VISHNU KAMATH: I
am sure, therefore, because of this,
there wil] not be any difficulty, and
hurdle, in the Biil being passed ny the
Rajya Sabha also.

Then, he was talking about battles
and war, he used to battle before he
joineq the party of which he js the
leader in the House, he perhaps was &
hero of a hundred battles which he
must have fought. Now, his leader is
not with him in this House but the
Jeader is there outside. Parliament
took that decision....

SHRI C. M. STEPHEN: You abstain-
ed in the voting, you disagreed.

SHRI HARI VISHNU KAMATH: It
wag the decision of Parliament. He
bad the temerity to say that Parlia-
ment behaved like this saying, she put
us in jail ang so we put her in jail,
Bhe did something and we do the
samething. What gumption he had to
say this? It is lex talionis, a tooth for
a tooth, an eye for an eye. Have we
done that?

SHRI C. M. S’I‘EPHEN That is what
. you are doing.

SHRT HARI VISHNU KAMATH:
How many have we detained without
trial? Have we tortured anybody as
Mr. Lawrence Fernandes wag tortured
or as was Mrs. Snehlata Reddy tor-
tured and killed?

SHRI VASANT SATHE (Akola): It
wmvedhbaaﬂenfberaninqulry
SHRI C. M. S'I'E!’HEN The commis-
. slon of inquiry has said that it__ja_m.]:h

said, if is. all vendetta. Iaenotmw
-.Mhbmnﬂ.

MARCH 1, 1979

nmmmotmmm
about the Bl I have given notice of
amendments, and!wmlpukmﬂum
later on.

He said that he will lose battles hut ;,'
win the war. He is welcome, his party
is welcome. Let him be med to
face any battle. He gloats aver Chik-
maglur, he lost Samastipur, lost Fateh-
pur, lost Khaniwa. Come on and fight
battles. We are prepared.

SHRI VASANT SATHE: Manipulat~
ed,

SHRI HARI VISHNU KAMATH: You
are experts in rigging with 30 years
experience of manceuvring. Now, the
people have taught you a lesson. You
can never do that again.

SHRI VASANT SATHE: At Samasti-
pur, you manipulated at the counting.
It is a shame on you,

SHRI HAR] VISHNU KAMATH: ITe
talked of war and, I hope, he means
non-violent war.

SHR1 C, M. STEPHEN: Non-violent
war,

SHRI HARI VISHNU KAMATH:
When he talked of battles, I hope, he
did not mean violent battles,

SHRI C. M. STEPHEN: Not at all.

SHRI HAR] VISHNU KAMATH: ft
he had in ming violent battles, let him

_ sharpen hig weapons, let him choose

his weapons. We are prepared to face
his party and his weapons. Let him
think of war. He is not a strategist, he
is not a tecticlan for a war.  Let him
fight battles. He has lost most battles
in the last 2-3 months. Let him prepare
for a war to the finish with no-holda
barred.

SHRI C. M.~ mcomeon.
mdoelmekeﬁunl.;.-

' MR, nmm-snam Plnue m:-
c‘.lude. .

s mmmmmx
m'mmmum

: mm Nv mmm_




_:49 wmam PHALGUNAN,M(SAKA} smiazcmnm 250

-miﬁ- Sanjay Gandhi have been con-
victed ang sentenced. Under the scheme
" of the Bill under Clause 7 of the Bill,
46 expedite matters, those cases which
‘are pending in appeal can be transfer-

+ similar Bills, will in future prevent,
deter, any would be tyrants anti-people
criminals, anti-Constitution criminals,
anti-democracy’ 'criminals, anti-Parlia-
ment criminals, from behaving ag Shri-
‘mati Indira Gandhi and her gang did
during the Emergency.

SHR] SOMNATH CHATTERJEE
(Jadavpur): Mr. Deputy-Speaker, Sir.
I feel that it was overdue that the
Janata Party) should have kiept its
tryst with the people of this country.

It is our solemn duty not only to
dismantle the structureg of Emergency
but also to give abject lessong to the
perpetrators of the most heinous
crimes against humanity, so that the
free people of this country may never
become slaves again.

What does this Bill seek to provide?
It is to authorize setting up of Special
Courts to try offences committed by
some highly pleced individuals wield-

- Now, what ig that periog which has
been selected ag the relevant period
-ynder the Bill? It is the period when
the hoax of Emergency was proclaim-
©d to perpetuate » family rule, when
‘the light of freedom of the teeming

lpachcl.otthamdcdeuhhdlﬂl

. comprehensive attack on basic con-

cepts of freedam democratic rights ;nd
‘civil liberties.

With the avowed object of nullifying
an inconvenient judicial verdict and for
projecting a theory of Indispensability
of one individual, make-believe situa-
tions were created, sponsored demons-
trations were held, the slogan of ‘Indire
is Inaia’ was raised, thousands of poll-
tical leaders and workers were put
behind the bars without trial, ang a
rampage was let loose on all demoera-
tic institutions and values.

A dictator propped by a paransic
progeny and surrounded by cringing
cowards and sycophants became the
sole arbiter of the fate of 600 milllen
people of this country during these
nineteen months. Detentions without
trial, degradation of Parliamentary
processes In this country, diminution
of judicla] power and authority, a com-
prehensive censorship, extinction of
fundamental rights of the people, pro-
mulgation of Draconian laws, changing
the electoral laws to give ex-post facts
sanction to corrupt practices, and muti.
lation of the Constitution of India were
some of the infamous achievements of
that darkest period in the history of
India since independence.

Free people were subjugated in an
all-pervasive manner, being denuded of
all basic human and Constitutional
rights, On the one hand there was a
joke in the name of 20 point pro-
gramme and on the other hand, a
ruffian under the benign guidance and
maternal inspiration was let loose and
he carried out hig misdeeds on the pec-
ple of this country, having been turn-
ed into slaves. They became playith- .
ings in the hands of one Individusl.
Life liberty and property became the
subject matter of the benign dispensa-
tion of Gandhi, not "Mahatma ULut
duratma, We found that houses and
shops were demolished to beautity
cities, people were jalleg to silense

‘dissent and the young snd the old were
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castrated to sstisfy one’s perversity.
What happened during those 19 months

was nothing but a calculateq brigan-
dage on the people of this country.

The history of emergency is a history
of crimes, it is a history of humiliation
of India. It is a history of subjuga-
tion of her free people and the annihi-
lation of all democratic rights and
values and all these, for the sake of
one individual a vindictive, arrogant
and power-hungry individual,

To-day we are witnessing the sicken-
ing spectacle of the abettors of rrimes
against humanity carrying out tneir
performances—as Mr. Kamath said,
their command performances in a man-
ner which will bring shame to svery-
body In this country. I believe the
opposition to this Bil] is nothing but
an insult to the democratic rights and
values of this country. Ome will take
hours and hours to recount the blac-
kest deeds during the emergency. I
believe the Shan Commission has «is-
charged a very solemn duty o the
nation and the historic document which
it has produced as its report, is replete
with instances of draconian actions on
the part of the ruling auihoritieg at
that time. Not having any defence on
the merits, the principal actor and her
cohorts fled away from the Commission,
did not face the Commission and 1s a
result we have now found that the
facade of innocence that was sought
10 be put up has been ripped open and
now ugliness has been laig hare.

In these circumstances, what would
an institution lke the Parliament, a
responsible institution do? I feel it is
to-day charged with the splemn duty
of mot only undoing and dismaniling
the foundation and structure of the
.emergency but also evolve messures to
see that in future the liberty of the
pecple iz never tampered with.

What is the context in which this
Bill yas been moved. Our Party has
been demanding for a long time from
4he very beginning that crimes agmnst

humanity, crimes against the ordinary

the Supreme Court have referred to
that. Criminal cases take years imd
years for disposal. There are appeals,
there are revisions and there are easy
methods of delaying the hearing of the
cases In ordinary criminal courts.
And we have seen, recently, until
the intervention of the Supreme Court,
how one of the accused in the Kissa
Kursi Kq case was trying to take dila-
tory tactics by bogus pleas or Irivolous
pleas for obtaining adjournments
thereby trying to delay the matter be-
cause they had no defence before the
courts. Now, with proper safeguards,
if provisions are made for the consti-
tution of a court where the only change
will be that there will be speedy dis-
posal of cases and no other cases wikl
come up, to delay proceedings, how can
any responsible person or any person,
who bong fide feels, that justice should
not be delayed, can oppose this Bull?

Therefore, the opposition to this Bilk
cannot be for the purposes which my
learned friend, the Leader of the Oppo-
sition was labouring to make out. If
we Iook at the provisions of the Bill,
we will find that this Biil provides for
greater safeguards to an accused than
in an ordinary criminal oourt. The
trial will e before a high court which
ig ordinarily the appellate authority.
The procedure under the CrPC. will
be applicable here. Secendly, the very
important sateguard is an automatic
appeal to the highest court of the and
the -Supreme Court—both on facts and
on law. 1t will have to be appreciated
that in ordinery cases, the sparoach 1o
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. ‘automstic or-a matéer of right. One
has to get a special léave from ‘the
Bupreme Court. In many cases of con-
victions, the Supreme Court does not
grant speclal leave and does not ltake
up the matter. In case he is convicted,
he will get the statutory right of appeal
to the Supreme Court. The Supreme
«Court will hear the appeal not only on
questions of law but will go into the
question of facts. The point here is
‘simple. Has the hon. friend faith in
the Supreme Court or not? Have my
hon. friends got faith in the judges of
the Supreme Court or not? We have
;ounct how they tried to manipulate the
dispensation of justice during the
emergency. At that time the learned
judges were picked and chosen for the
purpose of showing favours to them
because they danced to their tune. How
persons were selected to grant favours!
Even then we are proud that the judi.
ciary in the high court lsvel in this
country tried to protect the rights of
citizens as human beings. We have
seen how the learned judges fried to
give relief to illegally detained persons
without trial. They could not tolerate
that. They brought it before the
Supreme Court and a judgment was
delivered in their favour, Then the
Supreme Court was to their liking.
They had no objection to the suprcme
court when they upheld this conten-
‘tion. when they gave a decision that
the people had no right to lfe and
liberties during the emergency. . .(In-
terruptions).

SHRI C. M. STEPHEN: Is it possible
for the Supreme Court to write g judge
meat in our favour? Somebody said
that that is possible even now. .

SHRI SOMNATH CHATTERJEE: I
am not saying anything about the-
Supreme Court. What I am trying to-
point out here is that my hon, friend

_has been trying to make imputations

insinuations about the judges of the
high courts, When the judges deliver
ed their judgment to your liking that
was all right. You will remember that
here is an automatic right of appeal to-
the Supreme Court. There is also a
very important safeguard so far as the-
exercise of the executive authority is
concerned. Clause 7 makes it vevy
clear that the selection of cases by the
Government will not be accusedwisz or
personwise but offencewise. That is of
great importance, The Supreme Court
has stressed on it. There is no yues-
tion of picking out any accused during.
a certain period. Once that declara-
tion is made, then without any distine-
tion all the cases will come up befure
the special court—whoever may‘be the:
offenders or accused in the cases.

Here it is for expeditious disposal
o! criminal cases of persons and it doss.
not suit persong who precrastinate such
trials. Sir, what we are witnessing is
that strong arm methods are being
employed during the trial of the
offences in the subordinate courts in
this country here and everywhere. A
few days back it hapened in the court
of the Districts and Sessions Judge, A
judge was deliberately insullec. The
persong got entry to the court and rais-
ed slogans and threw missiles at the
judges, We found that when the Coma.
mission - of Inquiry was appointed by
their favourite Sri Siddartha Shankar
Ray =8 in Calcuita where one of the
m:n.wns of the then prince had  tor
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appear there, what heppened was that
no hearing could took place. There
hordes of hoodlums entered the court
room, created disturbance, set on the
judge's chair and stood up at the
judge's table. Ig this the way they
want courts to function in this country?
Now, that type of ‘tamasha’ will not
£o on throughout the country and then
they will have the revisions and appeals
<ne after another.

Sir, at the same time I do not know
why these learned judges do not take
contempt of court proceeding. Prob-
.ably, they are afraid of these gangs
of hoodlums. Therefore, my request
to the hon'ble friend is that every
reasonable and right thinking person
in this country should welcome this
Bill. And I should have thought if
.anyone hag a feeling that he or she is
-an  lnevitable accused before the
Special Court then he or she should
-search her heart to find out whether he

"-or ghe has any defence, If she has any
defence she should welcome it because
“icial will be over quickly and she will
be acquitted of the charges. Therefore
‘take that chance. Why don't you
‘take that chancel! ‘(Interruptions).

Sir, the government although it was
not required to do had gone to the

‘Supreme Court to obtain its advisory

-opinion. Now, Mr. Stephen has become
greatly enamoured of the dissenting
‘opinion. Of course, they never tolerat-

ed any form of dissenting opinion

during those nineteen months. Sir, let
‘him also read if he has got spare time
«or if he has been allowed to read the
‘majority judgment also, If T ma:r with
- your permission quote. . :

macuim& WMNR

MR.DEPUTYBPEAKER Phuemn
clude now. No more quotat.im vy

SHRI SOMNATH CHATTERJEE:
Sir, on page 77 on the question of dls-
crimination the Supreme Court has’
sald:

o 5__:.35 '

“It is irresistible that the classi-.
fication provided for by the Special

Courts Bill is valid and no objection
can be taken against i .';

Sir, as you are imposing time-limit may
I draw your attention and attention of
the hon'ble Members {o the judgment
at page 84 where question of delay and

dispatch has been dealt: 5,

“that it is imperative for the fune-
tioning of the Parliamentary demo-
cracy and the institutions created by
or under the Constitution of India
that the commission of offences
referred t0 in the preamble should
be judicially determined with the
utmost dispatch, If it be true, and
we have to assume it to be true, that

- offences were committed by persons
holding high public or political offt-
ces in India
declaration of emergency and in the

- name of democracy, there can be no
doubt that the triel of such persons

.under cover of the

. must be concluded with the utmost

dispatch in the interest of the. fune-
tioning of democracy in our ceuntry
and the institutions created by our.
Constitution. Longer these trinh
will tarry, assuming the to be iulﬁ-
fled, greater will be the impediments
in fostering democracy, which'ls not
a plant of easy growth. - It preceu-
" tions which the Bill envisiges are
allowed to have their normal leai-

5

surely span-of anything between. B
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to 10 years, no fruitful purpose will wi wfrwa fazmn, @1 wfawa fasen, aorw
be served by launching them. Speedy sfans | F1 A1 39 FfAaw @

termination of prosecutions under & %a@r | ww & 5@ frewd Oz qg% i 39
the Bill is the heart and soul of the @t & fgars grgar dar€ dW oFAd &
BilL” W 37% faers ugew me f@d s arfgd
ag @ &1 Arg A1 wew wSAfedl F g I9Er
' gEE 1 7, Wi oA Fr T AR
Therefore, Sir, if my friends on the UFEA I F@ A1 aad & € Suw
other side, who are opposing this Biil, q% 4g @ATH Ga1 goAT W& ag a&r @ fw
if thEy. ha\‘.re any sense of dispensation ?éf;a;‘:ﬁmilﬁﬁ'lﬂ W%ﬁm FLG
of justice in proper manner then they 1 F7 gAaré FATAT WAy Ifaw T@ g ?
should welcome this Bill instead of W # Wg fafefees & & sev 7 @
opposing it 9 H °I% a¥ 9% &Fr T4 §
The answer to that question can be
@ vayww fad (wfEEw) 0 one and one only namely that offences
fiw s fafaE #1 @I FE g | alleged to have been committed during
W oavad & fF oagt 93 og fagas the emergency by persons holding high
fadts 7@ & foq & o @2 & IFE public and political offices in India
AT e A s E o A faw dzaw stand in a class apart.
fear T &1 U% WU WWAG @%Eq A .
wn fafefees dfwcdos & aqar & 84 ag a% far s & f& @ d feafero
I SEA &7 wA9E T 91 gg AY @M g wifed faw w @ s fafeww §
F a8 g &1 ¥ fadms @ doraw o IEN_AFA T g\ dfEd awafasa ag
R NI FoWE wm o & e wa_'gn_-s&wawmwwaﬁw
e ® d @ qd fegow g 8 Qo § 0% i sffedfy @ i s
qarn feew & W@ 4, g ¥#H T T N wrdd e g § aifafess wfes
¥ vl ® faas gEem T@w & fg g foq o, fedfer @ sk dfafera
mﬁfw@ﬁmﬁﬁmﬁﬁ"m maﬁﬁamﬁm,mam
frigs &1 WET §A< fFAr W s wEw fﬁ%fﬂfmﬂqla'rq’rmquﬁrf
T F gim € A ur @ T o Imd § I At &%, fam e &
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has decided not to issue any formal
whip for voting on this Bill Mem-
bers are free to speak and vote ac-

speak on thia
conscience and conviction, And
when I speak, I speak with my own

a large number of pecple. The other
day I was reading Mary Tyler's,
‘Pive years in Indianprisons’ where
she graphically describes the condition
of undertrials in different jails in

L ) . 1 have

s in my *stite the unfortunate
spectacle of special’ tribunals for

Maxalite prisoners, people who, may

- /be, did wrong but with convictjon.
‘ot that thete is speedy trial, as if
. ‘they ‘were ' hardened criminals. In
‘AWest ‘Bengal and in Kerals . speclal

place. 1 cannot

1
351
N
|
4

precedented in .this country. It has

- happened in this country before, it

has happened in respect of people wha
have fought for their convictions,
So there is nothing Dbasically
antagenistic to what has happened
in the past. '

The vexations question grises as to
how I look at the Bill. The Spe-
cial Court, Bil] is an .offshoot
the Emergency Courts Bill that was
brought forward by hon. Mem-
ber and ~esteemed friend Shri
Ram Jethmalani: The Bill was re-
ferred to the Supreme Court and the
Supreme Court in its judgement
suggested several meodifications.. I
am glad that the government had
accepted some of the modifications.
I was totally at variam with Mr.
Jethmalani when he tried to force of
the emergency from: May 1875. That
has been struck down by the Supreme
Court. This Bill doeg not include
that clause. - , -

Instead of three tiers, this Bill pro-
videg for a two tier court as in the
case of the kiection petitions which
many of us have faced. It allows the
Supreme court to go into the facts
and the law of the case which will be
referred to it and decided upon . by

the judge. It is natural that when a
Bill arouse; controversy if any sort,
the government should be very care-
fu] in’ formulating its approach. But
the Bill says: the special court shall
consist of a sitting judge of the High



donviction that
A {8 concerned nobody .should
geel that judging anybody, not pre-
judging, who has bien accused of
emergency excesses is

in certain respects, but 15 curely
saved by application of pragmatic
principles rooted in precedents.”
As 1 sald, there are precedents for this,
He goes on to ray: - _
Justite .is best done by a parmanent

able' power-wislders have 100G
sinister yet constant mmp.&ﬁg at
development in developing voun-

© tries”

This is where the Government ctould
have shown g little more . foresight.
This was the occasion when it rould
have shown its sincerity in laying dowi
a permanent statute for all sorts of

a very healthy precedent for future.
n fact, Chisf Justice chanduchu_'l!.

pleaded for enlarging the scape of
the Special Courts Bill. Addressing
the delegates, the CRI& Justide did,
there ¥s o eason Wiy the oseri-
tion of Special Courts should he
limited to try offences conmécted with
m --I'E!l-l " 0“.— : " si-c- .
which hag & bearing on soclety
shonld also be included within - the
purview of the Specist Courls 'shi@

© *hould be empowered to determine
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BHRI XKANWAR LAL  GUPTA:
‘There are those’ who still grumble and
grouse against the Bill, those who
complain of discrimination ang perse-
cution, as my friends did. I wish
that those who were so eloguent
against this Bill today were at least
one-tenth of that eloquent one the
floor of this House in those days. I
krow that they are only asking for
immunity for Shrimati Indira, Gandhi
from prosecution for offences.

" iy war g § 7 o e & B fegi
gnﬁmt,ﬂﬁﬁmml i faarr
wra g faeay, aeareTe gy, dEr ) e

SHRI C. M. STEFHEN: You are

not answering the point I raised. My

point is simply this. Ag suggested by
the Supreme Court at the time of the
argument, and 8as emphasized by
Justice Sinhgal and Justice Krishna
Iyer, why can’t you agree tp make
any of the High Courts as Special
Courts for trying these offences? Why
do you want to pick up Judges and
eréate Special Courts? Why could
you not agree to the suggestion made
by the Supreme Court?

' d'l'inul_lxu: ¥y
waftz b dteawd v agagr e AR o o
a4 W 3w # oY e W W § 96 & wEre
oy W fedaw §, LI
% o § Wi g Y

Personally I do not mind it, It could
have been dene one yesr back. Per-
sonally speaking I woulq have pre=-
ferred that. It should have been
. done earlier, Now it is too
late, We have to compensate for that.

a “must”.

1 say today thig is

v ey & e R @ ot W‘l i ¥
fe am.m.m-.gm:f TR

I would have preferreq that. That is

.my ‘personal opinion and I must con-

fess it before you.
wore g Fefrrr srérore W o1 @ T #
ot aww W RS, o el Tt '

I would prefer that. I wduld not
ming it.

2
i
3
3

“Let me sound a note of warning.
A nation that looks upon crimes
against democracy and rule of law
breeds despotism. These are crimes
which we can ignore only at grave
peril to gur system. A routine crime
injures an individual. A group erime
poses a greater threat, Organised
abuse of authority by those to whom
it is given in trust is a crime against
the entire nation.®

2
i
3
i
3
1
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- aqrener g, & oF o W ax qifEay
& oY i wac 437 &, g wigar § 1 AW
{ 5 @ tw & wwww @, € w9 o
AT @, T F X §Y, T @ w1 a7 o
wfer &t W 7 @ w0 W9 @ fadws
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SHRI A. K. ROY (Dhanbad): Mr.
Deputy-Speaker, Sir, it has become a
custom in this House to preface =ach
and every lecture with the words 19
months of Emergency”. Whether it is
a Bill on Courts, a Bill on animal wel-
fare a bill on unemployment, a debate
on Budget, a debate on President's
Address or on flood or drought, we
must start with “19 years of Emergen-

Why is it very cold today? It Is
because of the 19 years of emergency.
Why is it - today? It .8 be-
capse.of the 10 years of emergency.

AN HON. MEMBER: Ninteen years
or 19 months?

SHRI A. K. ROY: It will soon be-

. come 19 years.

:.- :Durtn' thin.ls mthl.l.-'nl in-jail,
and I think very Sew Merbars here hag

to fight the elections from jail and

" were released two days after the results

were broadcast. But 1 think - that
everything should have a limit. If
you stretch a thing beyond limits, it
becomes counter-productive, and tuat
is what it is becoming today.

1 stand here not to support, not to
oppose, but to expose thig Bill and
also to take this Bill to the people.
The regime of the Congress Party has
got a notoriety for making all- unfair
things in a very fair way, and ihis
Janata Government has earned, by its
foolishness, a name for doing fair
things in an unfair way, and the gpe-
cial Courts Bill jg a special exhibition
of g fair thing done in an unfair way.

1 would gdvise the new Home Minis-
ter to beware of lawyers and Bars. He
has taken this Bill to the Supreme
Court, and spent four monthg to Jdeter-
mine the constitutional validity of this
Bill. t know that the Indian Parlia-
ment is not as sovereign as the Parha-
ment of England to make any law that
it likes, that the law made by it must
stand the test of constitutional validity,
the test of the competence of the legis~
lature to make it, and the test of article
19 of the Constitution. But here what
matters is not the constitutional validi-
ty, what matters is political wvalidity.
Whether it is constitutionally all right
or not is a minor thing, the major thing
ig whether it jg politically desirable or
not. For that the Bill must go to the
people and be debated in every forum.

. A lot of constitutional exercises are
being made on the jurisdiction of per:
sonal liberty before the court of law,
on . the jurisdiction of Parllament, on
the jurisdiction of the Supreme .
etc., but nothing has been said on the
jurisdiction of the people,

You will be surprised to know and
I was also a bit upset to know, that -
this Bill took its present shape because
of the Forty-second Amendment. The
Forty-second Amendemnt made a pro- -
vision for making this type of law hy -
transferring the subject from the Stute-



Uit to the Concurrent List. That has
gnableq the Government to come ot
with this Bill under article 246(1) and
{2). That means we are adopting the

of the Forty-second Amend-

ment in an indirect manner,

I have also give an amendment cn

the clagsification ang selection of the
Judge and the name of the Bill. I
want this Bill to be called not the
Special Courts Bill, but the Janata
Courts Bill or the People’s Courts Rill,
because the Janata Government also
should be against anything speclal
And then, the nature, scope and the
fechnique of introducing it must also be
changed. That is why I gay that, this
Bill must go to the people, must be
debated. Who was the worst sufferer
in Emergency? The politicians, people
like us, spent 19 months in Jail but
remained 38 months in Parliament. I
think this is not bad. Many people
outside will agree, Anybody, if he is

given an option that he cam remain

19 months in jail and in lieu, of that,
he will be in office for 38 months, he
would agree. There will be a long
1€ ~ that. Who suffered most
during Emergency? In ten years, 1
hed spent flves years in jail during

m.h._. _qther. i :
unerrian . tha fagproene ot

Who sabotaged the Constitution in
India. First, it was the Congress
party. 1 remember that while I was
in jail in 1968, I read a statement of
Mr. Morarji Desal. He was the per-
son who with Mrs. Gandhi, the them
Congress President was pressurising
Mr. Nehru to pull down the constitutio-
nally elected Communist Government
in Kerala. 1t is you people who did all
these things together. When the cther
people take politics to street you say
that violence is being resorted to.

This is not democracy. This 18 ax
exhibition of a superb performance of
hypocrisy and the Special Courts Bill
is a special example of that. Who can
correct us? There are some political
pundits also like Prof. Madhu Danda-
vate who claims that he is a soclalist.
I say that....

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): 1 do.
not want him to insult me by saying
that I am a pundit, o )

SHRI A. K. ROY: I withdraw that.
Can mﬁlﬂm{ of political s jence
think ' such a big thing conld hap~
pen only because of the mischiefs and
mistakes of a few Individuals? OgFr
Professors used to tell us that Romans
were sheep and 50 Caesar coulg bécome
 Caetar. We will have to understend
and accept that Indiang were shéep
and 8o a lady could become a C _
or ‘we have to understand arid snalyse
the socio-politica) consequences ang the
soclo-economic  reasoms for that '
they ‘are engrained -in’ the system it

self and we are continuing that gystem. ~

Is there any alternative? Is there any .
moribund society? Tt has got s atbers”

= g




I do not blame them. It is not a
question of shame, it iz a question of
<compulsion. This system, thig socio-
political order, cannot work in a2 com-

be there or there will be g chaos or
there will be a revolution. When you
cannot have a revolution, either you
have a chaos oy an autocracy. It is a
mixture that they are having. That is
why [ say that the Special Courts Bill
is a political Bill. It has got a political
motive, 1t aims at some political per-
song, it pims at a certain period.
Everything is political. We should te
bold enough to announce it that it is a
volitical Bill and we will punish those
who aré responsible for Emergency.

SHRI RAM JETHMALANI (Bom-
ay North-West): Mr. Deputy-Speaker,
r, my intervention in this debate Is
miinly an attempt to carry some con-

_Sir, there are léeeiﬂl
_ First of all, S s

courts end  speclal courtx.

Bl 1n-a very special sense, not in the’

sense in which the special courts bills
are normally understood. Even Pakis-
tan has special courts in which the
apcused have no right of proper de-
fence, in which adjournments are nof
granted, in which ihe accused will nof
get an opportunity to prepare their
defence and in which the right of
gross-examination is curtailed,

This Special Courts Bill is special
only in two senses, firstly, that it is
designed tp deal with a very extra-
ordinary and specia] kind of an offen~
der and, secondly, that it confers ex-
tra-ordinary generous rights upon am
accused person which no accused in
the history of criminal administration
in this country has ever enjoyed. But
the only fault of this Bill for which
this Bill is being abused, for which
this Bill is being maligned, for which
this Government i{s being maligned, is
that it takes away the right of a dis-
honest accused to frustrate the judi-
cial process by causing inordinate and
extra-ordinary and special kinds of
delay.

The object of this Bill is that those
people who want to go to the polls, the
people who wish to throw themselves
open to the public for the purpose of
an electoral process, those who wish
to be returned to political power again
in this Parliament and in our legisla-
tures, their real character must be
determined before the next elections
take place in the country. The object
of those who are opposing this Bill is
precisely to foreclose the possibility of
their real character being exposed be-
fore the next Election takes place.
They hope that the crdinary procrat-
inating process of other courts will
drag on, They drag on at the best of
#'mes but they ean certainly be made
tA dvag on by a powerful accused of
th~ kind who are going to be dealt

with hv th- proposed Special Courts. . -

It is their ehiect that people, after five
years, will forget thelr crimes, that
pf*sr the Election again they will put

for*h another argument ie. why con-

finue the trials since another Election
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" [Shri Ram Jethmalani]

has intervened, It is this hope, this
last glimmer of hope, which the dis-
honest accused sure of conviction in
his case is trying to exploit. This is
the last | ble straw which a drown-
ing man can catch

The Special Courts Bill was promot-
ed by three experience in the light
of which the performance of those
who have brought this Bill before the
House must be understood. First of
all, the accused who are going to be
tried by these Special Courts, have
shown an extraordinary ability to sub-
orn evidence and corrupt witnesses.
The strongest possible evidence of that
is not the judgment of a special court,
nor the judgment of a Judge who has
been hand-picked by the Janata Gov-
ernment, but it is the latest judgment
of a Sessions Judge—a Sessions Judge
who was not selected by the Janata
Government but who existed long be-
fore the Janata Party was born and in
whose selection as a Trial Judge this
Government or its prosecutors had
played no part. That Judge, today.
has gone on record to declare that two
accused before him suborned and cor-
rupted 23 witnesses at one trial alone,
Some of these witnesses were persons
occupying the highest administrative
positions. One is today the Chief Sec-
retary of a State Government and the
other belongs to the Indian Adminis-
trative Services, not to speak of the
hurabler people whose evidence was
suborned,. Humble people can be for-
given that they may succumb to the
temptation of money - and bread but
those In the position of Secretaries to
Government succumbing to the corrupt
influence of these accused persons s
an eye-opéner to all—and I hope it
will be an eye-opener to the distin-
guished Leader of the Opposition as
well. We did not want to have courts
over whom the accused can exercise
some influence, which they exercise
over Secretaries and Jolnt Secre-
taries. After all it is a subor-
-dinate Judge sitting as a Magistrate.
1 am prvid of the Judiclary that, in

spite of the temptatisn (o which' they
are exposed and the' pressures 1o

which they are subordinated, thers are

gems amongst them who are still able

to do justice. Thig is a tribute which

this House should pay to the Judiciary.
But if the accused ‘have tried to cor-

rupt people in high administrative po-

sitions, is it not a reascnable assump-

tion to make that they must have tried

at least to bribe the smaller people

who, against odds, are trying to carry
on with integrity and honesty the ju-

dicial processes of this country? The

accused in this case hag shown a re-

markable capacity (Interruptions)

MR. DEPUTY-SPEAKER: Is it a
point of order that you want to raise?

SHRI RAM JETHMALANI: Raise
something intelligible at least!

SHRI M. RAM GOPAL REDDY
(Nizamabad): He is bringing in the
names of Judges. He says that some
people who supported their cause are
gems and the otherg are not gems,

SHRI RAM JETHMALANI: The
accused have demonstrated in an
abundant measure their capacity to
cause delay. Trials which ghould be
disposed of in exactly thirty minutes
have gone on for years. I do not wish
to blame the Magistrates, bui I blame
the accused who are appearing before
these Magistrates. There is at least
one trial which could be disposed -of
witlin a few minutes and yet the great
accused has seen to it that the trial is
nowhere near the end. We do not
want that to take place. Therefore,
there must be some courts which do
only this work and try these mighty
offenders and bring them to justice.
May I say thig that an innocent accus-
ed, convinced of his innocence, having
some belief and confldence in justice

.. (Interruptions)
SHRI VASANT BATHE You de-
fended the smugglers..

_SHRI RAM JI.'I'H:MALANI I have
defm«dﬂmwhmm
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" "SHRT VASANT SATHE: Can you

feil-us a single case where it has been

$eposed ‘o1 in 30 minutes? (Interrup-
) i

\, SHRI RAM JETHMALANI: I de-
‘fend everybody who comes to me, and
every one is ertitled to come to me,
including Mr. Sathe, One day he will
need me. - (Interruptions)

‘Now, as far the fairness of these
courts, we have not created any new
offences, The offences with which the
accused are being charged have exist-
ed on the Statute Book for over cen-
turies, for hundreds and hundreds of
yerrs, A large number of accused in
this country have been convicted of
these offences. The principles of law
which are there for the benefit of an
honest accused—the case must he prov-
ed beyond reasonable doubt, that the
benefit of doubt should go to the ac-
cused; that the accused must have the
fullest opportunity of defence—are not
touched at all in the glightest degree
by the present Bill. The whole of the
Crimingl Procedure Code is made ap-
plicable, And no accused in this coun-
try has enjoyed the right that he goes
to the highest fountain of justice,
namely, the Supreme Court, The Ses-
sions court might make a mistake, the
High Court might make a mistake but
at least in the theory of law, as far as
human beings can ensure, the best
fustice you get is in the Supreme
Court, and so far I have not yet heard
you challenging the Integrity of the
Supreme, Court iteelt.

. Now, fet me say this, Only the
ether day when a court other than a
special court pronounced judgment—
and this is one great experience that
we have had—a large number of hood-
fums c¢ollected in the court room, the
hoodlums assaulted the public prosecu-
tor, the koodlums assaulted the police,
assaulted the judge. One of the hood-
Tums got on to the judge's chair and
pronounced a judgment of ‘not guilty’
in favour of Mr, Senjay Gandhi and
Mr. ghukla, The hoodlums e¢an be
pardoned. .... (Interruptions) but am-

ongst those hoodlyms . ihere was pre-
sent a man from whom a greater sense-
of responsibility is expected; I prefer to:
my distinguished colleague, Mr. Vasant
Sathe, who was an eye-witness to
everything that happened in that court
room, and Mr, Sathe did not even
show the common courtesy to a fellow
lawyer. Mr. Sathe, you are a practis-
ing lawyer, and when your lawyer-
friend was being assaulted by the
hoodlums, you did not open your mouth
and try to tell them ‘Don't assault a
public prosecutor’. (Interruptions)

SHRI VASANT SATHE: Sir, 1
want to give my personal explanation
at this point lest it should be misun-
derstand, Because he {8 making an
accusation, I must explain this.

MR. DEPUTY-SPEAKER: Yes.

SHRI VASANT SATHE: The facts
of the matter are that, on that day.....
(Interruptions)

SHRI VASANT SATHE: 1 was there
in the Court. To begin with, when the
court announced its decision handing
over the sentence, there was perfect
peace in the court room. Sir, there-
atter, the so-called hon. junior of Mr.
Jethmalani made a very unworthy abu-
sive remark. ...

SHRIMATI PARVATHI KRISHNAN'
(Coimbatore): Unparliamentary.

SHRI VASANT SATHE: ....which I
cannot repeat against a person who is
gitting there and who is also a lawyer.
Therefore, that lawyer—I do not want
to take names here..retorted against’
that gentleman whom he calls his hon.
colleague. That is where the fracas
started and 1 would like to say that
Policemen came in which is normally
not done—a whole platoon of Police:
rushed inside the court room—at that
time people got provoked and they
started shouting slogans against the-
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SHRI VASANT SATHE: The Magis-
- Mrate had already gone to his Chamber
ﬂrhaf&rdeclaﬁngtheﬁntmee

PROF. MADHU DANDAVATE:
Aﬂnr the slogans.

SHRI VASANT SATHE. Slogan®
~came later on when the Police force
-came in. But the fact is—my friend
-pver there was not there but he must
"have been tald. I got up on the chair
in between and I appealed to all to
keep quiet and I also appealed to the
Police saying ‘Please withdrew from
the court, I will take the responsi-
Tility to see that np one will make
disturbances here provided you are
willing to co-operate.” But the Prose-
-cutor said, ‘No'. Mr. N, K. Singh who
"was there refused. He said ‘No. 1
will not withdraw the Police force, 1
will stand here’

‘"Then one of the Sub-Inspectors
‘manhandled an advocate who did not
belong to any party. He said ‘I have

nothing to do with any Party! But

“that advocate was physically caught
"by the collar by that Sub-Inspector, He
‘was asking the name. That name was
mot given. AN that was told to you.
Why don’t you tell the truth? This is
what happened In the court.

SHRI RAM JETHMALANI: This is
-a story which is wholly contrary . (o
truth. He does not deny that he was
present, He also does not deny that
the hoodlums got up on the Table and
‘promounced  the judgment of ‘Not
-guilty’. You were present and you
“interfered only when the Police force
argived into the court room. At that
. 'stage you found....

SHRI C. M. STEPHEN :
‘point. of order.

With respect to an incident which
took place somewhere, two versions
are given. One by a Member who
nys '] was present and T swear “to

1rluon.a

what happened.” Also moﬂm-m ,
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(Interruptions)

DR. SUBRAMANIAM SWAMY
(Bombay North-East): Mr. Bathe, you
were not in your senses there.

SHRI RAM JETHMALANI: So far
as the fairneéss of this Bill is concern-
ed, apart from the extra-ordinary
rightg which no other accused hag ever
enjoyed in the administration of Cri-
minal Justice in this country, let me
refer briefly to the history of this Bill
when it was being argued before the -
Supreme Court,

When the arguments were on in the
Supreme Court, it was said to the
Supreme Court that our objective was
only to secure a quick disposal of
these cases. Suggestions for the bene-
fit of the accubed person werk gecept-
ed by Government. The judges mugs
gested three things which were imme-
diately accepted'on behalf of the Gov-

Thereafter, Mr, Justice - Chandra- .

chud; speaking for himself, and for
three judges has gone on record to-say’ .
‘we do mot accept that by resson of
those considerations, the creation of
a special court is calculated to damayge
or destroy the' constitutional -safe- -
guardg of judiciel independence. The
reason-for this view will bécome clebr
er after’ we deal with the qtllltlcnl

lrll!ngumhra\d‘l& ihdzl. M!_

]
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wifice o say at ihis stage that the

provisions in clause 19 of the Bill are

for an appeal to the Supreme Court

fom every judgment and order by

special court and the provision for

" transfer of one case from one special
eourt to another.”

In the course of the arguments, it
was pointed out that only a sitting
judge shall have to be appointed from
the Supreme Court. That judge will
carry with him his constitutional sta-
tus. rights and privileges and obliga-
tions. There is no reason to apprehend
that a mere change of venue will affect
his sense of independence or allow him
to be apen to the influence of the Exe-
%4 wtive. One can also be unmindful of
’ the benign presence of Art, 226.

" It was suggested by the Supreme
Court strongly and in stronger terms
supported by the fifth judge Mr. Jus-

- fice Untwalia and also supported by
Mr. Justice Krishna Iyer. There is
oly one judge who took the view
which, as a student of law, I say is
the wrong view and, in any case, is
negative by the majority of six to one.
According to him it is not permissible
at all to create any kind of special
tourt outside the existing hierarchy of
courts.

SHRY C, M. STEPHEN. What about
the fourth suggestion of the judge?

SHRI RAM JETHMALANI: I was
in court and I have heard the argu-
ments. I have not forgotten that,

SHRI C. M. STEPHEN: Sir, I rise
on a point of order. That is he cannot
be permitted to make a misstatement
in regard to the Supreme Court in the
House with reference to the proceed-

ings of the Supreme Court. He gaid
that three suggestions were made.
That is a misstatement. Mr. Justice

Untwalia, it was stated during the
course of the hearing of the reference,
made four suggestions, regarding cne
of which, he said, was still under con-
sideration of the Government. There-
fore, when he says....(Interruptions)

282.

I am entitled to say that he made a-
wrong statement before the House, 1
am entitled to know the other sugges-
tion that was made.

MR. DEPUTY-SPEAKER: You have -

already enumerated the four sugges-
tions. Let him continue with his.
speech,

SHRI RAM JETHMALANI: Sir.....
(Interruptions)

SHRI C. M. STEPHEN: A wrong
statement is made here. (Interrup-
tions)

SHRI RAM JETHMALANI. If Mr.

Stephen thinks that the personp who is .
present in the court is entitled to more -

credence, I was and he were not.

SHRI C. M. STEPHEN: He said four
suggestions were made. The fourth
one is under consideration. What hags

happened to that? That is what I ant-

asking. If four were under considera-
tion of the Government, what
happened to the fourth? That is what
I am asking,

SHRI VASANT SATHE: He is say-
ing that Mr, Justice Untwalia wwas
Wrong.

SHRI, RAM JETHMALANI: 1 am
not saying that Mr. Justice Untwalia
was wrong. Mr. Singhal is wrong. The
arguments which I have heard from
Mr. Stephen and the rest of his col-
leagues on the ather side would have
carried some greater authenticity if
these were the principles which they
steadfastly adhered to in the past. What
were their principles in the past? They
had been a party to the creating of a
whole Chapter in our Constitution
which creates administrative courts
for the trial of offences. The adminis-
trative courtg will be presided over by
the judges appointed by, Mrs. Gandhi
according to the procedure decided by
Mr. Sathe and imposition of punish-
ment will be decided by Mr, Stephen.
This is the kind of courts they had
agreed upon under Art. 321 of the

has .
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Constitution. At that time you had
forgotten all these principles which
_¥ou gre talking gbout now. And, Sir.
‘what is more? When Mrs. Gandhj and
the Congress party moved an amend-
mernt that no Prime Minister ghall ever
be liable to be tried for a criminal
offence committed before she became
Prime Minister, after she became
Prime Minister and after she ceased
to be Prime Minister these gentlemen
did not at that time remember
the high principle which have sud-
denly occurred to them now. (Intﬂ-
ruptions)

1600 hrs,

1 would heve greater’respect for
.you if you had steadfastly adhered to
these principle and talked about them
when hundreds gand thousands of
people were taken into custody and
put in jail. You denied them even
‘the trial. So, you have at lemst no
right to talk about it now. '

‘Sir, only a word about the point
which has been raised and continu-
ously raiced on the Floor of the
House: Why is Mr. George Fernan-
- des’ trial not taking plece? Why has
that case been withdrawn? Let me
give the reply once for all. If today
Subhas Chandra Bose wers to turn
up in thig country and were to be

succumbing like you plﬂph on your
prostrate bellieg to the dictator, - You
succumbed like prostrate nhﬂdm 2]
is much more honoursble that you
must take up cudgols and fight.

And, 8ir, it is the succes; of a
revolution which ultimately decides
the chdracter of the people. If the
vevolution does not succeed they
will be trested like criminals but if
it succeeds they are herves, they are
representatives of the people and
get to the terrace of power and t
is precisely what is causing you all -
that mental pain that how is it that
‘people who were kept in custody for
s0 long are now ruling over you
They will because they rule by the
success of the revolution, by the will
of the people and I call upon all right-
thinking people to support this mes-
sure. Immocent accused can call it
not a Special Courts Bill but the
Speedy ~establishment of innocence
Bill provided you wre an innocent
accused. But the dishonest accuséd
and crocks will continue to say that
this Bill is designed merely to inflict
punishment on them, which ig not s0.
Punishment will come because of your
deeds and it will come when the
deedg are proved by the civilized laws
of evidence, by the civilized code of
criminal procedure and at the hands
of civilized judges whom we shall
not influence because we are opposed
to the abhorrent notion of a com=
mitted judiciary = which you started
and by which you have polluted the
fountain of justice. We are only try-"
ing to remeédy and weed out the seeds
of Corruption sown by you In  our
otherwise unblemished judicial woll. '

1'm hrs. :
[&mn xsmwmummnl
'SHRI VASANT SATHE - (Akals):

Sir, we havi heard the protagenists of
the Specisl Courts Bill  peaiting 8

support of iy Bﬂiuﬁmﬂu,
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‘#ven when argue you could
iy that ﬂm;u:gq*t carry conviction.
it is because -they are obsessed in
their minds constantly by the fact that
-thig Bill is brought for one purpose
€hat they cannot get over that feel-
ing. They are therefore talking all
the time about the emergency, about
the 10 months, about the atrocities,
about thé excegses and so on and

. about Mrs. Gendhi and family cult
and all that.

Sir, if they are clear in their hearts

"that this Bill has all the elements of
normal rule of law and of justice
then, they would not be obseased by

this consideration.

And, the elementary lacuna in this
Bill is that it restricts thig to g parti-
cular period. Let me say this. Why
should it be restricted? Why was this
period of emergency selected? If you
say that only in emergency certain
illega] things took place then you are
presupposing that impositon of emer-
gency itself wag illegal. Then you
could say that in an illegally imposed
emergency these things took place
and that is why the period is selected
and so on. But tell me this, No one
bas challenged this and the Supreme
Court has not pronounced in any of
Its pronouncementy that the impom-
tion of emergency under Art, 352 was
ultra vires the constitution, and was
illegal in any form. If thet was not
80, then whatever may be said about
Bhah Commission gbout misuse of
authority and so on, could not per se
be described as something done con-
trary to law. It was all within the
framework of the law. If it was
within the framework of the law then
what happens? You have said that
¥ou have restored the rule of law as
you call it. But I say let the normal

law take its course. Thet would be -

the basic principle of the rule of law.
ut, no,

-to come.

But may I say this? If that is the
objective, then. it must apply io all
the people in authority, for al] times
You can't say that people
in authority in this time alone will he
selected for this kind of a treatment.
There is ordinary, common, law. It
applies to wll. In that law everybody
is equal. As the Judge has said, if
there is no limitation for an offence,
then, you throw people in authority,
wherever they might have been, at
whatever point of time, you say that
they are guilty of offence and you
establish Special Courts and all of
them are capable of being brought in
within the purview of the Special
Courts Bill. Why don’t you have the
honesty ang the courage to say. I say
here on my authority that if you were
to say that there will be g Speciul
Court to try the VIP; or people in
aythority any time, we will support
it. Come along, let us have it. But
it is not to be done in this manner.
The elementary principle of law and
justice ls that justice must not only be
done but also appear to be done. It
must inspire the confidence not only
in the ordinmry citizens but those who
g0 before the court for trial. He must
have the confidence in them that he
will get a falr deal. Is that ap-
pearance there? You see the gtmos-
phere in the country for the last
two years and the way that Govern-
ment is going on or has been going
on. Have you found in the last two
years an iota of evidence which can
be called as a proof of any offence in
law yet to be established, At best, at
the ex pare evidence before the Shah
Commission, all that you got was mis-
use of authority.

AN HON. MEMBER: What about
the ‘kissa kursi ka case’?

SHRI VASANT BATHE: I will come
to that. Even in this case on which
my friend has been waxing eloquently,
you see how you have denigrated the
judiciary. It was so unfortunate that
we have never seen this kind. Who .
brings pressure on the witnesses? Ian
ordinary times, who has the power?
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m out of office, persons without
any nuﬂmxtr, in the jail...?
Here is the
machinery. "mey do pot influence the
witnesses, they cannot influence the
witnesses, witpegses turn hostile, ac-
mnunx to my friend, under the pres.
sure of beuu accused, Officers, Secre-
taries, all of them, according to him,
are subjected to pressure. But ac-
cording to you it is not like that. And
I will tell you why? Because you have
the temerity to say openly that the
judgement was in your pocket. :

m; RAM JETHMALANI : Yoy are
... (Interruptions}

SHRI VASANT SATHE: You have
tiie temerity to say even if there is
tot a single witness, I will secure it
ds the conviction is in my pocket..
(Idlerriptions), You have the hmo-
rlbtbi&!“lqt.m Jethmalani. You
have comimitted the biggest contempt
o judiciary and the Judge was to say
“oh, you jocularly remarked”. But
fhat is not a joke and I think that is
the saddeét commentary that any man
éan mdke. Wé have . assuréd you if
you hand over the conviction, you
will be made a High Court Judge.
If this the integrity? Is this what you
Wint to do? (Interruptions), That
té why I say so, Sir. Is this the way
&f functioning? I havé never seen
fhings happening like this. I have also
Been practising all these years, parti-
¢ularly, on Criminal case and I know,
& my friend knows, how the case de-
¢idéd. Do you ever know who de-
cidés in a trial court? Whether the
accused is guilty of swedting, if the
trial court knows best the trial court
says ‘No, be is moi guilty’. The High
Court says ‘o-.go into the case, he 'is
not guilty’. What doeg Mr, Jethmalani
do? He takes the matter . to the Sup-
runemnnmdmsupmcmhu
_ﬂlledupon h.lm‘hd’lhmm en.
e dramé to cancel thie bgit order.
joes this addtothemdmiﬂtrf fne

Hr- Jf‘"-l 'm _ ““% m'
gb_uu every .hidné 18 théte any Sg
dibility? _ ]
| (Interruptions)

SHRI VASANT SATHE: 8ir, when &
Judge, dfter the Arst notorious in-mt
.22 (tterriiptions)

MR. CHAIRMAN: Your time is over.
You have already taken 10 minutes.

_ SHRI VASANT - BATHE: Sir, you
have extended the time. Let me be
given more time. We are the persons
who are sufferers,

MR. CHATRMAN: 1 can give you '
two or three minutes. You can comtl~
rye.

SHRI VASANT SATHE: One poini [
would like to say about the sitting
Judge, Mr. Singhal I will quote:

“In all probability, ‘sitting’ judgés
of High Courts will refuse to serve
as presiding judges of the gpeclal
Courts, mdthﬂeulwpmvlalonin
.the Constitution under which they
can be compeiled, or ordered asa:lmt
their will, to serve there. That

_ eventuality will make the mﬂ:t
ot the Bill un&orka
were aisumed for the sakeé. of u"u-
ment that they are otherwise valid and
constitutional, At apy _rate, ihé
thlt thﬂ

'utuu' mi’h
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" Ngreed to give his opinion on a private
. matter, referred to him, the Kantibhai

case, that goes against the very grains -

~ ot justice and impartiality of the Jjud-
e,

© SHRY RAM JETHMALANI: Nehru
did it, when he asked justice Das to do
it.

SHRI VASANT SATHE: I hope, you
will not do anything to reduce the pres-
tige of the judiciary.

.1 would conclude by saying that
thig Government is continuing to suffer
from the phobia of hatred of one per-
gon. 4

CHOWDHRY BALBIR SINGH
(Hoshiarpur): One and a half.

* SHRI VASANT SATHE: Yes, half is
more important.

ot wren www (Afrer) : awrefa waea,
w e} dren vy Y, wforr et o aen
m oo & w7 R £ o W

SHRI VASANT SATHE: Do not
come under the inflience of those
maniacs, megalmaniacs, the RSS cult;
it is they who are forcing you to bring
such Bills.
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SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr. Chairman, Sir: Frank.
ly, I feel very much intrigued at the
opposition to this measure, if not very
much amused at it. But 1 have a
shrewed feeling that the hon. {riends
who are opposing this measure, are
indeed welcoming it in their heart of
hearts.

It is indeed @ special tribute that
this regime is paying to a special cate.
gory of persons, And I think this
House should be doing less than res-
pect and justice to them, it it did not
pass this measure for Special Courts
For, have wedo not found that some-
times, Commissions are appointed to
take evidence from special persons?
They do not have to go to tke court. In
fact, the Commissions go to them, and
take evidence from them. Is that in
any way a measure of humiliation or
disrespect, or does it involve any kind
of justice to them? Now, if some of
my hon. friends who happen to belong
to that special category, are saved the
trouble of going to a Magistrate, or to
a district court, I should think that they
should be thankful to this house and
to this regime which is instituting this
measute,

Mr, Chairman, why should anybody
take a dark view of it? Is this regime
saying that the Special Courts wiil be
doing the same thing to the accused,
as the courts did, during the period of
Emergency? The courts said then, to
people who were affected by the Emer-
gency, to all the citizens of this coun-
try, “Mr. Citizen. you cannot entér
my precincts. You have no right
to life and property.” And we did not
have any court st all worth the name
during the period of Emergency. Now
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here is an opportunity given to them
for the fairest trial possible.

My hon. friend, the Leader of the
Opposition has said that this is going
o be a hand-picked court, a band
picked Judge dealing with hand-pick
‘ed persons, handing out pre-arranged
judgements. If 1 take them out from
the hand-picked category, they will
not feel happy about it, because they
belong to the hand-picked category;
and if they are treated as hand-pick-
ed, there is nothing surprising about
it. But even so, what I would like
to submit is that there is nothing un-
fair that is going to be done to the
hand-picked persons. After all, they
did not represent the entire seciion
of the soclety at that time; and if
the society had opted for Emergency,
of course they would not have been in
the hand-picked category; but the so-
ciety did express its opinion unmis-
takeably that it was not in favour of
the Emergency and the kind of re-
gime that they had clamped on the
country. And sv, they had, in fact,
opted for the hand-picked category,
and if they find themselves in that
unenviable category, it is not because
of the fault of this regime. or because
of the party which is dealing with
them. In fact, it is the entire country
which is dealing with them, as such.

It had also been suggested but they
did not weigh their words very care-
fully when they said it—that it was
going to be manned by a hand-picked
judge. I ask them to tell us honestly
whether they had filled the High
Courtgs with handpicked persons. Out
of the 300 or 350 Judges who happen
to adorn the office of Judges. I think
hardly 50 Judges would have been
selected by the present regime. And
is it their suggestion that we are
going to confine the selection only to
the 50 who have been selected by the
present regime? Nobody in his

senses can suggest that the choice is

- going to be conflned only to these
50. If they are going to be hand-
picked Judges, they have to. thank
themselves for this, In faot, they

have to take the credit, for they hed
made the selection; and we had not
found any fault with their selection.
Why should they find fault with the
selection thet we are going to make?
If we had found any fault with their
selection we would not have in fact
filled the highest post in the judiciary
in the manner in which we did. I
do not want to cast any reflections on
the hon, judges who happen to be on
the benches in the Supreme Court,
But it had been their way and prae-
tice to hand-pick judges. Therefore
you found that the Chief Justice of
India was handpicked by them super-
seding the most deserving and the
senior most judges. Was it not a nak-
ed case of selection according to their
choice? In fact it is they who had
done this:this regime has not done it.
Everybody would concede that, There
was one case which has enough to
knock out the judiciary and the Sup-
reme Court and most of the judges
and that was the Habeas Corpus case.
In the habeag corpus case the hon.
Supreme Court had held a view and
we respectfully differed from  that
kind of view; the entire country dif-
fered from that kind of view. And
yet we had honoured their choice;
we have made the person who hap-
pened to be your choice, without su-
perseding him, the Chief Justice of
India. It is the practice of the op-
position to which my hon. friend the
Leader of the opposition belongs to
hand-pick judges; it is mot our prac-
tice and we are not going to do it.

Then, it has been said that thers:
would be pre-arranged judgements
But before I proceed to that may I
also ask the House was it a handpick- -
ed judge who had tried Mrs. Gandhi
and pronounced that she must be

making  selectiong like that, Mrs
Gandhi would not have been released,
after her arrest about a year or so0
back, We have not been of that view
and we are not going to pay them
compliments by emulsting them = by .
handpicking judges. After all, the spe-, -
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.clal court is not going to be a novelty.
Elections constitute the foundations
of our democracy and election cases
sre tried by special courts. We do
not have to come from the bottom of
ihe ladder. Is it their suggestion that
the special court which tried the elec-
tion petition against Mrs. Gandhi,
Justice J, M. L. Sinha, was selected
by the present regime. If that were
80, if the verdict were adverse 'in the
‘present situation, probably these peo-
ple would say that that was because
of the fact that Justice J. M. L. Sinha
‘was hand picked by the present re-
gime, Justice J. M. L. Sinha was
selected by the High Courts of those
days and the distinguished judge who
is going to be remembered in history
'was one of the selections made by the
previous regime, the regime which
lasted for thirty years or so. Most of
the judges who find themselves on
the benches had been selected by the
previous regime. All {hese things
which my hon. friend the Leader of
the opposition said with great fair and
gusto—hand picked judges, hand
picked accused and pre-arranged
judgement—are only high. sounding
empty words which cannot carry con-
viction with any person, I think that
if they dread the situation that con-
fronts them, that faces them in the
future, I really do not think that
there is any cause for it. They have
nothing to. dread because it is the
fairest kind of trial that they are
~ going to -get at the hands of the
court. At the same time but here I
have a complaint with which, I would
deal first. After closely scrutinising
the measure, I will try to show how
the Bill suffers from many lacunae.

poses, it is the Chief Justice of the
High Court who makes the choice, Bo
I feel thdt is there is sbsolutely  no
justification for obtaining the concur-
rence of the Chief Justice of India
so far as the appointment of the
judge is concerned. It is the High
Court concerned which could say
whether a particular judge would
be able to perform the task properly.
From the highest pedestal, the Chief
Justice cannot do justice to this mat-
ter. I think this matter should have
been left in the hands of the Chief
Justice of the concerned High Court
from which nomination would be
sought to be made. But the point I
was trying to make was that this
situation was of their own creation. I
think this situation could have been
avoided if after the ‘clear and
decisive verdict at the elections, my
hon. friend, the Leader of the Oppo-
sition and his party came to the
House and confessed the guilt; they
had made a clean breast of the guilt
that they had perpetrated on the
people of India. If they wanted a
Gandhian remedy, they had to create
conditions for a Gandhian remedy. If
Mrs. Gandhi, who happened to come
to the House after some time, had
made a clean breast of the guilt, I
think the pressure for the special
courts and dealing with the cases
with despatch and expedition would
have been much less than it has been.
We are all committed to Gandhian
values, It is farthest from our mind
to be vindictive or to nourish feel-
ings for reprisals. But after having
waited for 19 months or so, we now
see that there cannot be any let up
in giving expression to the public will
in this matter. The public will was
clear. They did not like the emer-
gency. They did not like répressive
measures, If that 'were so what stood’
in the way of Mrs. Gandhi and her
party from coming before the House
and say, “Mr. Speaker, this is the
clear verdict of the people. I bow
dowa to the verdict of the people. We.
have indeed’ committed a guilt. We
have perpeirated an excess on the
people of Indta and we are sorry for
it*? But they did net dg it.
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Coming to the Bill proper, I am
afraid, it is not going to be much less
cumbersome than the normal proce-
dure, because there is a provision that
there can be appeals from interlocu-
tory orders to the Supreme Court. It
ig not my suggestion that the accus-
ed should be prevented from making
an appeal from the interlocutory or-
ders, I am only stating the position
as would obtain even after the insti-
tution of the special courts. There
would be interlocutory orders both
on facts and on law to the highest

court. This Bill provides enough scope
for it

. Take for example people in high
public or political places. What are
the words used here?—“persons who
have held high public or political offi-
ces”. What would be meant by it?
Who will define and determine these
and which would be considered high
public place or low public place? All
these things will be taken to the Su-
preme Court. Let there be no doubt
about it. You have not tried to de-
fine it. So, I am submitting to my
hon. friend, Mr. Sathe and my hon.
friend, the Leader of the Opposition
that there could be all manners
appeal from interlocutory orders to
the Supreme Court.

There are other things also where
they have provided scope for it. The
Preamable itself, I must say, is a
piece of declamation par excellence.
I really do not know how any drafts-
man could bring himsel? to putting
in all that is required to be placed,
in the Statement of Objects and Reasons
in the body of the Bill. That is  the
rightful place; it should have pro-
perly found its . place in the State-
ment of Objects and Reasons. As it is
this is a pompous thing. This should
not have found place in the body
of the Bill itself,

However, what is being claimed .so-

fnrnthemnmblaumwerml,

lines, I think. abm
a :hnrt process, Nobony

a short pram buam avmtw:l
would be challenged on the -basis of
the preambile itself and whether you
are conforming to the guidlines. The
preamble again says that it iz the
moral and constitutional duty of the
Government to do it. ‘Where does
morality find its place in a plece of
legislation? I really do not know.

15.38 hrs.

[Mg. SezAxkER in the Chair]

I was submitting that the preamble
is a piece of declamation. It is n pem-'"
pous thing. It contains so many
things which cannot be interpreted or’
defined properly. To repeat it is
said that it is the normal and cons-
titutional duty. Butmay I submit that
even if I break my oath, violate my
oath, that would be in a sense cons-
titutional offence but not a legal of-
fence. That is not an iilegal offence. Si-
milarly, it is said that it is the moral
duty of the Government. Although I
do think that no piece of legislation
can be immoral plece of legislation
and yet it had to be an amoral thing.
But here morality is brought in, ethics
is brought in, constitutional propriety
is brought in. I really do not know
whether the draftsman had done jus-
tice te the drafting of this measure.

All this is going to land the whole
process into complexities and difficul~
ties go that you would find in the end
of all that it will not be less cumber-
some than it would have bean thmulh
the normal course.

Now lmkattheﬁrstandla'econd .
paragraphs. What do they mean? I’
really do not understand what the
two paragraphs mean: They are not -
disjunctive; they are conjunctive.
What does it mean? It means - thet -
both processés have to go toegther,
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kmmll!tdiwlomadiﬂumtkind
of gituation, then what happens? Ac-
wording tp this Bill, you will have to
disclose the findings both of the
" agency of the Government as also of
‘the Commission. And it both of them
have to be disclosed, then there can
be many points of conflict and contra-
diction between the two. And,—if my
reading is correct that both of them
have to be read together—in that case,
the position would be that, so far as
the second paragraph is concerned,
that has to be preceded by the kind
of action that is envisaged in the first
paragraph. Otherwise on the basis of
the findings of a separate agency of
ihe Government, the Government
cannot take any matter to the Special
Court. That will have to be preceded
by action under the auspices of the
Commission.

MR. SPEAKER: He ghould con-
clude now,

SHR] SHYAMNANDAN MISHRA:
Give me some more time.

MR. SPEAKER: You have taken
more than 20 minutes.

SHRI SHYAMNANDAN MISHRA:
Tifteen minutes for a Bill of this kind
is not sufficient, This is what brings
down the quality of the debate. You
should kindly consider that this brings
down the quality of the debate. I am
trying to analyse the Bill in its com-
ponents.

MR. SPEAKER: We are very much
behind the schedule.

SHRI SHYAMNANDAN MISHRA:
Then, you will kindly observe that
in another paragraph, for example in
clause 5, “persons connected with it”
havebeenleitaut In the first para-
grap]; persong connected with the of-
fances have been brought in but in
the operative part the persoms con-
nected with it have been left out.
‘Would it not mn‘te another kind of
sitpation?

Then, hurrying to another 1wlnt-'1

would be completing soon—in clause .

7:4t is said that-matiers pending in
the. . Jower courts  ‘would be taken
mmumwm Ha

hm mun the convicted spoke in

district level in the court of revigion
since it has been disposed of by a
lower court, it will be takén straight
to the Supreme Court. If that is so,
is there any meaning or justification
for the institution of a special court?
So Clause 7 of the Bill completely
knocks out the justification for the
institution of a special court. To
repeat, if you have to take it straight
1o the Supreme Court even from the
lower court, without going through a
higher court as is suggested in this
measure, then there is no justification

for this kind of a step that you are
envisaging.

Sir, since there ig no time, I would
not like to strain your patience, I
know you are governed by the limita-
tion of time, But I am quite clear
in my mind that I have not been able
to do full justice to the measure in
the manner I ought to have done.

SHRI B, SHANKARANAND (Chik~
kodi): Mr. Speaker, Sir, I must thank
a few speakers on the other side who
have really helped us in projecting our
view, for had not my friends like Shri
Jethmalani and others spoken on this.
it would not have been clear to the
entire House that this Bill is meant
against Shrimati Indira Gandhi and
Shri Sanjay Gandhi, not only meant
against them but it is meant for their
conviction. If you go through this
Bill, because you have had very vast
experience in the Supreme Court....

MR, SPEAKER: All that has been
forgotten, because in this House it is
not Necessary.

SHRI B. SHANKARANAND: This
looks like a Leiter of Intent of the
Janata Party to convict Shrimati
Gandhi very shortly, You must ack-
nowledge that it is the intention of
the Janata Party to put Shrimati Gan-
dhi in jail within three months. Ru-
mours are afloat . aiready, and they
have been given credence by the few
speakers who have spoken in this
House. And more 50, a person, an hon.
Member who has been a prosecutor to
see that Mrs. Gandhd and othery are
suppert - of this
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Bill in this House? Mr. Bpeaker, if it
is really meant for justice to Mrs.
Gandbi, why is this hurry? The Jana-
ta Party take it as their honour that
they waited for 2 years, they wanted
to give time and all that. Heavens
ar¢ not going to fall if Mrs. Gandhi is
tried in the ordinary courts. But they
have not. They would have done, but
they were fighting amongst themselves
for two years and they further feel
that if Mrs. -Gandhi ig left outside, per-
haps they will see their end very soon.
But they are mistaken. I warn the
Janata Party that if they see that Mrs.
Gandhi is in jail, they will see their
fate. The more they hurry to send
Mrs, Gandhi to jail, the earlier they
will end their rule in this country.
(Interruptions) I am not repeating
the arguments that have been put for-
ward by my friends on this side, but
the only thing that I am going to point
out from the provisions of thig Bill is
how there is a design in this Bill. I
will point out from the provisions of
this Bill that there is a design in this
Bill to see that Mrs. Gandhi is con-
victed and that is, Mr. Speaker, this
Bill is not only for the people who have
held high offices, political and public
offices. It iz not only for them. I
will read the Preamble as follows:

““Whereas Commissions of Inguiry
appointed under the Commission of
Inquiry Act 1852, have rendered re-
ports  disclosing the existence of
prima facie evidence of offences com-
mitted by persons who have held high
public or political offices in the coun-
try and others...

And who are these ‘others’? Nobody
kag defined who are these ‘others’. I
will tell you who are these ‘others’.
Mr. Speaker, these are the others who
will be created ag co-accused and they
will be pardoned to involve Mrs.
Gandhi, And that pardon clause is
here. Tt is clause 9. And what does
clause # say? We have never seen
any Acts giving special provision for
pardoning the accused. In no criminal
law it iz there, 'l_'hen is « wpecial
clause in"this Bl ' pardoning sn

sccused. And for Mmm

~ %) of clause 9 says:

. “A speclal court  may, with a
view to obtaining evidence of any
been.
dlrectlycrindimqtlyc&nmedjn
or privy to an offence, tender a
pardontosuchpmoncoud:t}m
of his making full and true dis-
closure of the whale circumstances
within his knowledge relating to
the offence and to every other per-
son concérned whether ag principal,
conspirator or abettor in the
commission thereof.”

Now, there is a bribe, a legal bribe

given by this Government in this Bill,
an open corruption, to corrupt the
witnesses. And some of my friends
are speaking here that 23 witnesses
have been corrupted in Sanjay Gandhi's
case and so many people have been
corrupted in that. Mr. Speaker, here
is an evidence, and here is a piece of
Bill that has been brought before this
House. Can we put our hands on our
hearts and say honestly that this Bill
is honests? It is fraught with disho-
nesty only with an intention to convict
Mrs. Gandhi by hook or crook. Other.
wise, this proviso would have found no
place in thig Bill And & this is how
the draftsman of this Bill—I do not
know the mover of the Bill, I do not
hold the Home Ministry guilty of this
because there is somebody behind this
Bill, in drafting this Bill who is guid-
ing the scene in this House. I do not
hold even the Law Minister guilty.
Otherwise this Bill would not have
been drafted in such a ghabby manner.

~ N

Mr. Speaker, you have read many,

Acts, you have interpreted and analys-

ed them See the language of m
Bill

See the language of this Bill Ags
Shyammandanji has said, the piirpose
of the Bill has been mentioned in the
Preamble, He says that it~ .pem
about mora] ob]illtim. I quotg the

pmmh

“Mﬂmmmm
nal courty due tp mnalnn of
‘work. . ::uuot Mh Lex-
-mmm.n :

g
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Had it been only this, I could have
. understand it, that there is rush of

work and 50 such cases cannot be
decided early, but it says:

“And whereas the ordinary cri-
minal courty due to congestion of
work and other reasons..."”

What are those reasons?

" This Central Government has been
neglecting the trial of hundredg and
thousands. There are 82,000 under-
trials in this country who have been
languishing in jails from six monthg to
many year:. They are not caring for
" the release and early trial of these
people. This is what the Janata Go-
vernment is. It is only for the
Supreme Court to issue directions and
writs under habeas corpus.

I have given some amendments.
The only thing that I say is that this
Bil] should not have been introduced.
This Bill will create a sound ground
for establishing incredibility in the
honesty and impartiality of the Jud-
ges, ] do not decry the Judgeg or the
administration of justice, but this Go-
vernment ijs maligning the Judges by
bringing in such Bills and creating
Special Courtg that doubt is created
about the administration of justice. I
oppose this Bill. My request to the
Home Minster is: don’t malign the
administration of justice, do not
malign the Judges, withdraw this Bill.
There are law courts, there are other
laws by which the accused can be
tried and convicted if found guilty.

. MR. SPEAKER: The Home
M.tnista;. )

SOME HON, MEMBERS rose—

MR. SPEAKER: No, we have ex-
ceeded the time. 1 will give you
opportunity at the time of the
amendments.

PROF. P. G. MAVALANKAR
(Gandhinagar): This is g Bill on
which several points of view have

MR. SPEAKER: No. I am sorry,

. PROF. P. G. MAVALANKAR:
T object. You are not even listening
to me. .

'MR. SPEAKFR: That is all right.

PROF, P, G. MAVALANKAR:
You cannot brush me aside like that.

MR. SPEAKER: 1 understand your
importance, but I cannot give you a
chance on every occasion.

PROF, P. G. MAVALANKAR:
1 object to your words. I wil] be the
last mman to go against the Speaker, I
respect the Speaker’g office, but my
point is. ..

MR. SPEAKER: That you must be
given an opportunity.

PROF, P, G. MAVALANKAR:
Please bear with me for a minute. If
you wish me not to speak for the
whole sestion, I wil] keep quiet, but
that is not the point. The point is

~this. Kindly look at this Bill and its

background. Some of ug have to ex-
press g point of view which has not
been expressed so far in the House.
Would it not be proper for you to in-
clude an Independent either at this
stage. ..

MR, SPEAKER: J have given inde-
pendents also every opportunity.

PROF. P. G. MAVALANKAR: .....
or at the stage of Third Reading.

MR. SPEAKER: 1 will consider it.
I wil} give others who have not had
the oppartunity during the Amend-
ment stage or.

PROF. P. G. MAVALANKAR:
1 have not given any amendment,

MR. SPEAKER: Then I will give
at the final stage.

PROF, P. G. MAVALANKAR:
I have deliberately not given any
amendment, because I do not want to
speak at length. I only want to
bring. ..

MR. SPEAKER: I will give you
opportunity at the Third Reading.

PROF. P. G. MAVALANKAR:
1 am not here to speak for the sake of

-gpeaking. I am here to express a

point of view. I object to your re-
mark; and the use of the word ‘im-
portance’. I am here to eéxpress my
point of view. It is not fair. What
is the point in spesking at the stage -
of Third Reading? At the Third
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Reading, you will limit me to only
“Yes” or “no”. 'Because I am neither
whally for “yes” nor “ne”, I want to
speak something more than that. So,
I, want to speak at this stage. (Inter-
ruptions)

MR, SPEAKER: I am sorry. We
have exceeded the time limit. There-
fore, 1 cannot allow.

PROF, P. G. MAVALANKAR:
Would you allow me to speak on the
Third Reading by going into the de-
tails? You will not. Under the
Rules, you will stop me.

MR. SPEAKER: 1 have heard you.

PROF. P, G. MAVALANKAR:
What is the point of your hearing
me? I am not here to be merely
satisfled that you have heard me. I
want to get justice.

MR. SPEAKER: Every Member
will ask for it. What is the point?
1 have already called the Home

PROF. P, G. MAVALANKAR:
The debate ig not complete. If my
point of view cannot be heard...

MR. SPEAKER: There will be
hundreds of points of view.

PROF, P, G. MAVALANKAR:
No. Time was extended to accom-
modate Members of other parties. I
agreed, that is good. Would you
allow me to speak in detail at the
stage of Third Reading? Would you
allow me to speak during Clause-
by-Clause consideration?

. MR. SPEAKER: 1 have salready
called the Home Minister,

PROF, P. G. MAVALANKAR:
I do not appreciate your peint of
view at all

MR. SPEAKER; I understang that
also, _

PROF. P, G. MAVALANKAR:
I abide by your decision. I sit down.

J am sorry, because you used the

word ‘importance’. We come here to
make speeches. Then, why use the

worda like- ‘importance’? In this.
- very House, on these matteérs, on sl

the matterl of the Pmmbh, 1
spoken a number of times.
right to express my pol:nt_ m
How can you deny that right? I. _
make no speech for the reit of
session, if you want. But. you cannot -

person, not backed up by any party!
You cannot do that. You cannot do
anything. . . (Interruptions). In Par-
liament, things are not going merely
by party position, I am not in-

terested in making... (Interruptions)
I object...
MR. SPEAKER: I am on my legs.

I have heard you. J know your
importance.

PROF, P, G. MAVALANKAR:
Again ] am objecting.

MR. SPEAKER: Everybody's
importance is recognised, Every-
body has a point of view. It is not
physically possible to give all the
Members a chance. There are ut
least 20 Members in the list who still
want to speak, who feel gg impor-
tant ag you do. I feel everybody is
equal.

PROF. P. G. MAVALANKAR:
With great respect to you, I object
to what you are saying. I am not
used to walking out and making the
theatrical protests, I sit down, But I
object to what you are saying.

THE MINISTER OF HOME AF-
FAIRS (SHRI H. M. PATEL): Mr.
Speaker, Sir, this is a very important
Bill and I am sorry that the Leader
of the Opposition and some of his -
colleagueg have chosen to deseribe it
as a Bill which will destroy the
judicial system or something of that -
kind and made very serious reflec- -
tions on the judicial syltm of thil

. country.

SHR] ' VASANT SATHE. Yﬂl-l:
credibility is gone. 'I'hemdlhtmy'
of the judiciary wil also go. o
SHRI H M. PATEL; wm_' _you
stop?  Did I interfere? If you with
to go on interjecting like this, T am .
very sorry. Yoy are. so mum
tondsbehavinz... e
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BW?ASANTBAM Doaot-

_m proveked. :

- BSHRI H. M. PATEL: I am sorTy.
Mr, Bpukar _8Bir, the hon. Member
is behavjng in an a:tra-m:lmary
manner, He is entitled to it..
17.00 hrs.

- SHRI, VASANT SATHE:
an extra-ordinary remark.
~ SHRI H. M, PATEL: He is accus-
tomed to doing this.

SHRI VASANT SATHE:
apecial remark.

SHRI H. M. PATEL: His behavi-
ou-iﬂ seen here by mll of us. There
is no question of any non-eye wit-
ness here in this regard. The judg-
ment on how he behaveg is there for
everybody to =see. I have barely
begun when he proceeds to
interject. ..

SHRI VASANT SATHE: Are you
to speak on the Bil] or on me?

SHRI H, M. PATEL: If he goes
on like that, I am compelleg to
speak, through him, on the Bill. The
hon. Member is so accustomed to
authoritarian methods. ..

This is

It is a

MR. SPEAKER: Let us go to the
subject.

SHRI H. M. PATEL: I am speak-
ing on the subject. He applauds the
remark ‘speak on the subject”. I
do nothing else but speak on the
subject which i totally different
from what my hon. friend does
invariably.

The last speaker brought in the
question of under-trial prisoners.
This is illustrative of their methods
of discussing this Bill. He said,
“Why are You wasting your time on
a Bill like thig when there are so
many underirial prisoners? How
long have the under-trial prisoners
baen there? Have they begun to be

what has been during the period
since we came to power. Did they -
ever take notice of them? Ag ggainst
that, this Government has teken up
the question of under-trial prisoners
in right earnest and intends to see
that the question of under-trial -
prisoners is handled in such a way
that the number iz reduced and that
the cases of those people who re-
main as under-trial prisoners for
various difficultieg of their own, their
inability to represent their cases pro-
perly through lawyers and so on and
so forth, are handled properly. This
is what this Government does. It is
not as if, as my hon. friends say, we
are indifferent to such matters. But
they are. You consider this.

The honourable Leader of the
Opposition was very eloquent on
various matters. But I would like
merely to say this. I you look at
the Statement of Objects and Remsons
for bringing for this Bill, it says:

“Reports of various Commissions

of Inquiry appointed under the
Commission; of Inquiry Act, 1852,
have disclosed the existence of
primg faeie evidence of offences
committed by perzong who have
held high public or political office
in the country and others con-
nected with the commission of such
offences during the Proclamation
of Emergency...”

It further says:

“It is the eonstttutmnal. legal
and moral obligation of the State
to prosecute persong involved in
these offences...

SHRI C, M. STEPHEN: From
where are you reading?

SHRI H. M. PATEL: I am reading
from the Statement of Objects and
Reasons.

SHRI C. M. STEPHEN: What
about the Preamble?

SHRI H M, PATEL: This shows
that] the Leader ‘of the Opposition, -
has not chosen to understand the.
Bill. Whatever it sounds like to -
him he should try to -understand
thuepdntsastowhrthhnilim

forward. -

been brought
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Having said this, the Leader of
the Opposition and his other friends
referred to the fact that this Bill
suffers from  varioug disabilities
which will create many difficulties.
But what he did say was that this
Bill will result in the accused not
receiving a fair trial.

SHRI C. M. STEPHEN: That is
my point.

SHRI H. M. PATEL: This is not
the case. Not one Supreme Court
judge in his judgment has saig that,
if the Bil] is freed from certain in-
firmitieg that are pointed out, there
is no question of the waccused not
receiving a fair trial.

So far as this Government is con-
cerned, it is only interested in this,
that those against whom there is a
prima facie case are prosecuted and
the prosecution is completed with
the utmost despatch and that the trial
is fair. That is why emphasjs was
laid by a number of speakers on this
side of the House on the point that
there is no change in the procedure.
The procedure remains the same as
it would be if it were not before a
Special Court. Therefore, there is no
question of anybody being tried in a
different way.

Now, 1 would like to quote from
the judgment. (Pmterruptions).

“As stated in the 5th para of the
‘Bil¥s Preamble, the ordinary cri-
minal courts, due to congestion eof
work, cannot reasonably be ex-
pected to bring the prosecutions
contemplated by the Bill towards
'a speedy termination. The con-
gesion in courts the mounting
arreers and the eesy and uncon-
cerned dilatariness which charac-
terises the routine trials in our
courts are ‘well-known facts of
temporary life”.

“They are too glaring to permit

disputation. Seminars and sympo-

| siums are enxiously occupied in

finding ways and means of solving

. what seemg to be an intractahle

~ and frustrating problem. The Bill
therefore justifiably provides...

SHR! VASANT SATHE:  Where
are you reading from? o
SHRI H M, PATEL: I um read-
ment which you have not taken the
trouble to read. It ig the Supreme
Court’s opinion that I am reading
from. (Interruptions). :
“The Bill therefore justifiably
provides for a methodq whereby
prosecutions falling within its
scope may be terminated speedily.
It is not that a speedy trial is m
universal requirement of every
trial... .
SHRI VASANT SATHE: That's

right.
SHRI H. M. PATEL: 1t is not: that is
what it says. (Interruption).

“A recital of the sixth para of the
preamble shows the true nexus
between the basis of classification
under Clause 4(1) and the object of
the Bill. That paragraph says that
it is imperative for the functioning
of parliamentary democracy and the
institutions created by or under the
Constitution of India that the com-
mission of offences referred to it in
the preamble should be judicially

terminated with the utmost dispatch.
It it be true—and we have as-
sumed it be true—that off-"
fences were committed by
persons holding high public or
political offices wunder the cover of
declaration of Emergency and in the
name of democracy, there can be no
doubt that the trial of such persons
must be concluded with the utmost
dispatch in the interests of the func-
tioning of democracy in our country
and the institutions created by our
Constitution. Longer these trials
will tarry, assuming the charges to
be justified, greater will be the im-
pediments in fostering democracy
which is not a plant of easy growth.
It prosecutions which the Bill envis-
ages are allowed to have their normal
liesurely span of anything between
five and ten years, no fruitful purpose
would be served by launching them.
Speedy termination of prosecutions
m:mmni-mmnmdmz
or tbt BHL" (Interruptions)
MR. SPEAKER: If you attend to tn--' :
terruptions, you will never cmm it
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SHRI VASANT SATHE: I would like
to know about the ‘kernel’. You talk-
" éd about ‘hand-picking’: You justify
that. )

SHRI H. M. PATEL: The Hon. Mem-
ber spoke selectively queting from
extracts. He may permit me also to
quote extracts which I consider rele-
vant.

SHRI VASANT SATHE: You have to
meet the arguments you advanced, Mr.
Home Minister.

SHR] H. M. PATEL; The Hon. Mem-
. ber cannot be silenced, it is true. He
was silenced only during the Emer-
gency. [ have seen that. He is a lion
today, but there was not one whimper
when he signed away everything. He
signed away every right. When the
Constitution Amendment Bill was
brought here, he supported it without a
single word. Today he is a Hon. And.
he is the lion today!

SHR; VASANT SATHE: The jion is
slttmg by your side. The lion is Babu-
JI

SHRI H. M. PATEL: I will not waste
my time on this, ([nterruptions)

Regarding classification, about which
they spoke so much, there are ample
arguments here to show that there is
no objection to the classification in the
manner that is proposed. In fact, the
distinction is not discrimimatory in
every case. There is no such thing as
that invelved in this. Whet we should
really go by is the fina] opinion of the
judges, which is what we are doing,
‘ang we have amended the Bill, we
Mave rettifieq the Bill that was submit-
ted to them for opiniom in respect of
those thres matters.

My hon, friend appsite thinks that
there ig hand-picking. What is the
_meaning of this word ‘hand-picking’?
By whom are alj the Judges appeinted?
The judges are appointed by Govern-
‘mant. I3 that hand-picking? Al the
judges of the High Court throughout
the country are appolated by Govemn-
ment. Therefore, there is mo hand-
vtckiniofanymﬂm:ﬂynewm
- {Interruptions) Tt iy in order to safe-
: .mmmmumm

legs charges, that we have accepted the
Supreme Court judges” advice ang sald
that it would be done with the eomcur-
rence of the Chief Justice. I do not
understand where the hand-picking
comes. What is most objectionable is..
(Interruptions)

SHRI A. BALA PAJANOR (Pondi-
cherry): Herg the question of oppoint~
ment of judges ig not there.

SHR] VASANT SATHE: It is not
initial appointment. When you select
some judge (Interruptions)

SHRI A. BALA PAJANOR: It is oniy
nomination.

SHRI H. M. PATEL; You are entitleg
to your opinion. Here I gm replying
to a point. You may not necessarily
agree with what I say...

SHRI B, SHANKARANAND: Nomi-
nation is there in the Bill. It is aot
our opinion. Mr. Home Minister, have
you read the Bill?

SHR] H. M. PATEL: You did not
even know what was there in the Bill?

SHRI B. SHANKARANAND: You
do not know. You were talking about
appointment,

SHR] H, M. PATEL: Hi;s intelligence
is conditioned in this way. He con-
sider that the intention of this Bill is
to finrd Mrs, Indira Gandhi guilty.
What an amazing king of understand-
ing of English or law!. Where does
the Bill say that jt is intended only to
find Mrs. Indira Gandhi guilty? Where
does it say that? There is no such
thing. (Interruptions)

I really do not think that there was
anything in the observations made
from the Opposition side which really
cal] for further answers. It is clear that
every single point which was made |Is
based on the assumption that we have
some ulterior motives. There jg no
ulterior motive beyond what is stated
clearly and frankly in the Statement
of Objects and Reasons. If they wish
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prolongeq angd in order to do that, we
thought of this Special Court and be-
pause we wanted also to ensure this,
that there will be no objection and it
will be constitutional and proper, we
sought the opinion of the Supreme
Court before bringing this Bill. We
have abided by the opinion of the
Supreme Court and we have
‘brought this Bill. I think the Bill is
sound in every respect. I know hon.
Member, Shri S. N. Mishra made cer-
tain observationg anq said there were
lacunae. It ig possible. I will not
question that, because he has studied
‘this Bill far more than the Opposition
took the trouble to study.

1 would, therefore, commend the Bill
to the House.

SHR] C. M. STEPHEN:; He was re-
plying. You heard me. I specifically
‘asked for an answer to a question
which I raised repeatedly. He is avoid-
ing that. T want to know if he is pre-
pared to answer that,

The Supreme Court put forth four
.suggestions. The fourth suggestion
-that the Supreme Court put was that a
speedy trial is possible under the pre-
.sent frame-work giving the original
jurisdiction with respect to these mat-~
.ters top the High Court and the Sup-
reme Court has said that the ‘Govern-
ment informeq them that they were
considering this matter. That has not
‘been incorporated into that. Why has

" it not been incorporated? Why was
that suggestion not accepted? Speedy
trial can be completed and no procedu-
_rgl changeg are effacted ang the only
change is that ‘we will pick out the
Judge'. They say, ‘Have the High
Court’. Why are you not accepting it?
Give gn explanation about it.

SHRI H. M. PATEL: There iz no
question of my not answering the
question, '

So far as the advice of the Supreme
Court is concerned, it iz an opinion
running into 100 pages.... (Interrup-
tions) ‘1 understand you fully. It is
for me to ;luyoutheroplyﬂmyou
have asked for and not for you to give
';_meu reﬂlmamlboundhpvem

reply uyouuhe. mwum

_um This is the opinion.

“In comlullou our answer to x.hn
reference is as tollowl_

SHRI C. M. STEPHEN: T‘hat is not
what 1 usked.

SHRI H. M. PATEL:; This is the
answer. We asked the Supreme Couit
for their opinion ang they have given
it. This is the answer—what is stated
in the Judgement on pages 108 and
108.

AN HON, MEMBER; Please explain
to him. He hag not understood itf.

MR. SPEAKER: I have a umlted
function,

SHRI VASANT SATHE: You please
explain it to him properly so that a
proper rep'y comes. That is one part
of your functions.

MR. SPEAKER: Now I shall jsut the
amendments tp the vote of the House.

SHRI B. SHANKARANAND: Sir. I
rise on g point of order. Sir, the Home
Minister of this country on such &
very important Bill has finished his
speech within five minutes,

MR. SPEAKER: That is all right.
You are respansible for this. You are
putting him so many questions. This
is not a point of order,

SHRI B. SHANKARANAND: Please
listen to me ang hear me fully. Here
the Home Minister has finished his
speech within five minutes. It was Lhe
duty of the Government, Mr. Speaker
to reply. Many questions have been
raised in this House. The debate is

going on for hours; how can the Home

Minigter escape from the replies?
MR. SPEAKER: There is no point
of order.

SHRI B. SHANKARANAND:  The
House is entitled to know the reasons.
MR, mrw eompﬂ'
mybod,r .
mammm m
is no ‘question of ‘compelling anybody.

'Thltllthed_ut_yortuaoﬂmtto

satisty us’ _ . _
MR, SPEAKm I canno't'.'mmpnl I
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SHRI B. SHANKARANAND: Please

--lnu-ut. You are the custodian of our

rights in this House. You have to com-

" pel him to satisfy the House.

' clear and specific object.

MR. SPEAKER: I am sorry. ] can-
not do that,

‘SHRI B. SHANKARANAND: Maybe,
we may not be satisfied. But, let him
reply fo the questions that we have
raised.

MR. SPEAKER:
tunction,

Now, I shall put the amendments to
the vote of the House unless the hon.
Members want to withdraw their
amendments.

(Interruptions)

SHRI M KALYANASUNDARAM:
Sir, I rise on a point of order. On
this side there are memberg who, while
supporting the Bill made some sug-
gestiong that this Bill may be made a
permanent measure for all similar
offences of persons in the future. What
is the objection of the Government?
He has not made that point clear. We
are gsupporting this Bil] and while doing
that we have made suggestions. At
least two Members on this gide made
the suggestions. What is the attitude
of the Home Minister if he replies,
that will help us, He ghould clarify
that.

MR. SPEAKER: Would you Hke to
say anything on this?

SHRI H, M. PATEL: Sir, the B'll as
it has been brought in here is for a
It there is
a possibility or advisability of extend-

That is not my

‘ing the scope, that can certainly be

considered. But, it cannot be cosidered
now because it hag many implications.
Then comes the question of definitinn
and putting in other clauses etc.

- Whether we want to have it as a per-
manent measure or not is something
sgatn which calls for a careful and fur-
ther consideration, That is my reply
so far as this iz concerned. (interrup-
tions) I am sorry my hon. friends. do
mmum The basic or essen-
ﬁdpﬁﬂhtﬁls!ﬂ!hthﬁtthenwﬂ

314-

an emsrgency from June 1875 to Jan-
tary 1877 during which period, a num-
ber of excesses were committed; injus-

“tices were inflicted upon the people and.

various other things had taken place..
And those who were perpetrators of
those offences should be brought to
book as quickly as possible and the
trials completed speedily.

If the hon, Members think that a hill
of thi; nature should have a perma-
nant place in our statute book, we can
certainly consider this and examine it.
But, it cannot be done now when this
Bill is before us. (Interruptions)

SHRI M. KALANASUNDARAM (Ti-
ruchirapalli): Sir, this relates only to
Shah Commission angd other Commis-
sions. There was Sarkaria Commis-
sion also appointeq in that period.
There was another commission during
this period against for the Chief Minis-
ter and other ministerg which will not
come within the purview of this Bill
That is why I suggested that it cpuld
be made a permanent measure against
all the persons whether connected with
the emergency or not, to be tried
Why should he object to that?

MR. SPEAKER; It is for him. [ can-
not answer this,

SHRI M. KALYANASUNDARAM:
We want an answer,

PROF. P. G, MAVALANKAR: Mr.
Speaker, if you will permit me, I
would suggest one thing. You will
kindly see the statement of objects
ang reasons. Please see the first few
lines. ‘What does it say? Reports of
various Commissions of Inquiry ap~
pointed under the Commission of In=
quiry Act, 1952, have disclosed the
existence of prima facie evidence of
offences committed etc. Now, the
point which the Home Minister is not
able to answer, and which we want him
to answer so that we can support it, is,
namely, whether all such oftences. ...

MR. SPEAKER: _Therg are amend-
mént; when you can take that - upl
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PROF. P. G. MAVALANEAR: Mp

point is this, way of Teply, the
Minigter should atleast inform in the
House 88 to what is the Government
stang on this?
If the Government says that all
prima facie cases established by all
Commissions of Inquiry will be
Jooked into as of right and automa-
tically, then we support it. But if
it is limited to a particular portion,
then Government's intentions are to
be doubted. (Interruptions)

‘SHRI A. BALA PAJANOR: Sir,
‘the Home Minister is misleading the
House because he said that if there
is anything in future we will consi-
der beceuse my point is already
there is Sarkaria Commission con-
stituted mueh earlier where prime
‘facie cases hag been established. Why
are you not including it? (Interrup-
tions)

SHR'! NARENDRA P, NATHWANI
(Junagarh): Mr. Speaker, Sir, 1
want to Spesk on two points. Dur-
ing the conduct of the present debate
soma Members wanted the hen'ble
Minister to explain why certain
alternative course is not taken re-
garding the nomination of trial
judges. (Interruptions) i you allow
me two minutes I will explain.

MR. SPEAKER: Not at this stage.

Now, I shall put the amendments
tmoved by the hon'ble Members to
ihe vote of  the House wunless any
hon'ble Member wants to withdraw.
Amsendment No. 10 stands in  the
name of Shri- A. X. Roy. He is
absent, Btill I have to put it to the
Vote of the House. The question is:

“That the Bill be circulated for
the purpose of eliciling opinion
‘ther=on by the 25th, June, 1879.”
(10) .

TM.mﬁmme-

MR. SPEAKER: Now I come to
“Mr. Lnxhpns amendment No, u
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SHRI K. mmmm}
1 would lilee % speak.  This:ds. my
mﬁﬂmﬂm me

MR. SPEAKER: Mr. Lakkappa, it
is a motion for consideration now.
Later on, the amendments will come,
At that time you wil] have oppor-
tunity. Do you want your amend-
ment to be put to vote.

SHRI, K. LAKKAPPA: Yes,

MR. SPEAKER: There js snother
amendment in your name—Amend-
ment No. 33. Then there is amend-
ment No. 101. It is in the name of
Shri Rajagopal Naidu. 1t is barred.
Then there is amendment No. 102 in
the name of Shri Eduardo Faleiro.

SHRT K. LAKKAPPA: Sir, my
amendment ig that the Bill be re-
ferred to a Joint Committee of the
Houses. But you have not mention-
ed that. My amendment No. 33 is
very tlear. You have mentioned
Mr. Falei-o's amendment. My armend-
ment No. 38 is a very clear amend-
ment.

MR. SPEAKER: This question
will come onfy when the amendmest

SHRI K. LAKKAPPA.
you not put it to vote?

MR. SPEAKER: Thig will come
only when the amendment comes.

SHRI Kk, LAKKAPPA: By which
order do you take? You should

guide properly. We are sitting on
this zide, .

MR. SPEAKER: You have not
spoken, Yes, Mr. Lakkappa, ¥youw
Can say. '

(Interruptions)

SHRI K. LAKKAPPA:

withdraw that order,

MR. SPEAKER:. Yuﬂmm«'
tinue. You say what you . haye .gok
to say about your amendment. .. .-

'SHR' K. LAKKAPPA; 1 have
nmmnmmmmﬂa&m‘ﬁ;

Why have

Please
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speedy trial of a certain class of
offences, be referred to a Joint Com-
mittee of the Houses consisting of 15
members, 10 from this House, name-
ly: (1) Dr. H. Austm, (2) Shri
G. M. Banatwalla; (3) Prof. P. G.
Mavalankar. ...

‘MR. SPEAKER: That is all; you
icome to the point.

SHRI LAKKAPPA:...(4) Shri

A Bala Pajanor, (5) Shri H M.
Patel; (6) Shri Balwant Singh
Ramoowslia; (7) Dr. V. A, Beyid
Muhammad. .

MR. SPEAKER: That is al] right;
You need not mention names..

SHR] K. LAKKAPPA:..(8) Shri
B, Shankaranand, ...

MR, SPEAKER: You only speak
in support of it.

SHRI K. LAKKEAPPA: Mr. Spea-
ker, Sir, at the time of introduction
of the Bill itself, I objected saying
that the present gpecial Courts Bill
brcugh forward by this Government
is not only in conflict with and in
violation of the Constitution, Article
14 and so on, but that it is in conflict
with certain procedura]l rules of the
House. Therefore, not only does the
Government want to blackmail this
House but thev are bypassing the
Rules of Procedure. Rules 67 and
69 of the Rules of Procedureg are
there. The present Private Mem-
ber’s Bill i; pending. And that gues-
tion has not been properly answered;
{Interruptions) —properly answered,
according to me. And also on that
issue, 1 moved a privilege motion.
Even in spite of all these things,
please see the provisions regarding
objects and reasony which have been
enumerated. They not only create
confusion in the whole country, but,
the people ‘also will ultimately de-
cide and ecome - to the conclusion that
the present Government.,

MR SPEAKER: You can spesk
in support of the amendment. '

SHRI K. LAKKAPPA: Why I am
_movinz is this; (Interruptions)

MR. SPEAK¥R: Please don't dis-
turb the proceedings.

SHRI K. LAKKAPPA.:
will not get ug anything.

MR, SPEAKER: You are speak-
ing on an amendment. Please be
brief.

SHRI K. LAKKAPPA: Kindly
don't disturb me. In fact I wanted
to speak on this Bill. But my party has
no whip. And unfortunately somebody
has spoken, but I am not allowed to
speak, but I wanted to speak. There
was no whip in my party.

Shouting

MR. SPEAKER:@ Nnbodv objected to
your speaking...

SHRI K. P. UNNIKRISHNAN (Bada-
gara): Thig is very unfair. He should
discuss this matter in the party, not
here.

SHRI K. LAKKAPPA: Therefore,
even as a matter of atundant caution,
when such hasty and rash Bills are
being brought, what should we do? It
ig brought forward with this purpose
only. As Prof. Mavalankar rightly
pointed out, the Statement of Objects
and Reasons enumerated here refers to
the 1952 Act. On the basis of that you
have got other people who are found
as guilty, Mundhra and others. So
many people are involved who are
higker up in society, in politics, in
power, every where, But it is most
unfortunate that only for a specific
period, a specific purpose, this legisla-
tion has been brought in only to indict
an individual and a group of people.

MR, SPEAKER: Mr. Lakkapps,
you have to speak only on your amend-
ment and not on a general basis.

SHRI K., LAKKAPPA: I have to
convince many of the Members here

. and also persons outside.

MR. SPEAKER: I have nothing to
do with outside persons.



319  Special Courts Bill

SHRI K. LAKKAPPA: Please. re-
fer it to the Select Committee.

(Interruptions) k

In the Objects and Reasons, they
have mentioned only Mr. Jethmalani's

Bill, that is, “Emergency Court's Bill
1978",

MR. SPEAKER: That hag already
been dealt with.

SHRI K. LAKKAPPA. This shows
the guilty mind of the Government.

MR. SPEAKER: You come to the
amendment. You are only to speak on
your amendment. Nothing more. I
have to follow the rules.

SHRI K. LAKKAPPA: It is my
right to say that.

MR. SPEAKER': It is not your right.
We are how at the stage of amend-
ments.

SHRI K. LAKKAPPA: Is it not my
right?

MR. SPEAKER: No.

SHRI K. LAKKAPPA: Then how

is it that yoy are protecting the rights
of the Member? I have no reason to
believe the present Government. Sir,
they have some motives behind.

MR. SPEAKER: Mr. Lakkappa, at
the time of moving the amendment, a
Merober has no right to speak. But I
have still given you a chance to speak
only on your amendment.

SHR] K. LAKKAPPA: Then you
say that you are not giving. me a
chance.

MR. SPEAKER: Now, I wan't
allow you to speak.
SHRI K. LAKKAPPA: Sir, why

" cann't you allow me to speak for a
minute now?

MR. SPEAKFR: No, I hwe a!md!
given you time.

'SHRI K. Laxmpm- You .um
thon people, but you are not. allowing

MR. SFEAKER: No, No.Da not
record. :

(Interruptions) **

MR. SPEAKER: Now, there are two
amendments regarding circulation of

the BIill for the purpose of eliciting
opinion. Amendment No, 32 i{s moved
by Mr. Lakkappa. I shall now put the
Amendment No. 32 moved by Shri
Lakkappa to the vote of the House,

The questiop, is;

“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the 1st June, 1979". (32)

The motion was negatived.

MR. SPEAKER: There are two
amendments, amendment No. 33 agnd
102, by shri K. Lakkappa and Shri
Eduardo Faleiro for referring this Bill
to a Joint Committee of the two Houses,

I will now put these to the vote of the
House.

The question is:

“That the Bill to provide for the
speedy trial of a certain class of
offences, be referred to a Joint Com-
mittee of the Houses consisting of 15
members, 10 from this House,
namely :—

(1) Dr. H. Austin

(2) Shri G. M. Banatwalla

(3) Professor P. G. Mavalankar ’
(4) Shri A, Bala Pajanor. :
(5) Shri H. M. Patel

(6) Shei Batwant sm.n nimoo»,
J walia

7). Dr. V. A. Seyid Hutmuﬂ
(8) Shri B. Shankaranand -
(9) Shri xoumdtn Surynnt-

'”Mmenrded.
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(10) Shri K, I-MM
and 5 from Rajya’ &bh&

that in order to coasutute sitting
of the Joint Committee the quorum
shall be onesthird of the total number
of memberg of the Joint; Committee;
that the Committee shall make a re-
port to thBHb\i‘n by 31st July, 1979;
that in other ' respects the Rules of
Procedure of this House relating to
Parliamentary Comomittees  shall
_apply with such variations and modi=
fications ag the Speaker may make;
and

that this House do recommend to
Rajya Sabha that Rajya Sabha do
join the sajd Joint Committee and
communicate to this House the names
of 5 members to be appointed by
Rajya Sabha to the Joint Commit-
tee.” (33).

“That the Bill to provide for the
speedy trial of a certain class of
offences, be referred to a Joint Com-
mittee of the Houses consisting of 15
members, 10 from this House,
namely:—

(1) Shri G. M. Banatwalla
(2) Shri Bedabrata Barua
(3) Shri P. K. Deo

(4) Shri V. Kishore Chandra 8.
Deo

(5) Shri Hitendra Desai

(6) Shrimati Parvathi Krishman
(T) shri H, M. Patel
(8) Shri Mohd. Shafi ‘Qureshi

(8) Dr. V. A. Seyid Muhammad
(10) Shri Eduardo Faleiro

and 5 from Rajya Sabha;

.ly;uhmmummlnumber
of members of the Joint Committee;

apply with such variations and modi-
fications ag the Speaker may make;
and

"that this House do recommend to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the names
of 5 members to be appointed by
Rajya Sabha to the Joint Commit-
tee.”(102),

The Lok Sabha divided.

Division No. 2] {1745 hrs

AYES
Ahmed Hussain, Shri
Alagesan, Shri 0. V.
Avari, Shri Gev. M.
Balakrishniah, Shri T.
Banatwalla, Shri G. M.

rve, ghri J. C.

Basu, Shri Dhirgndranath
Choudhury, Shrimati Rashida Hague
Dabhi, Shri Ajitsinh
Faleiro, Shri Eduardo
Gotkhinde, Shri Annasaheb
Jaffer Sharief, Shri C. K,
Jayalakshmi, Shrimati V.
Kadam, Shri B. P.
Kidwai, Shrimati Mohsina
Krishnan, Shri G. Y.
Lakkappa, Shri K.
Lakshminarayanan, S§hri M. B.
Laskar, Shri Nihar
Mallikarjun, Shri
Meduri, Shri
Meduri, Shri Nageswara Rao
Mirdha, Shri Nathy Ram
Mishra, Shri G. 5.
Murthy, Shri M, V. Chandrashekhara
Patil, Shri Vijaykumar N.
Ramamurthy, 8hri K.
Rao, Shri M. 8. Sanjeevi
Rao, Shri Pattabhi Rama
Reddy, Shri G. Narasimha



Reddy, Shri M. Ram Gopal
Reddy, Shri 8. R.

Roy, Shri Saugata
Sayeed, Sbri P. M
Shankaranand, Shri. B
Shrangare, Shri T. 8.
Stephen, Shri C. M.
Sunna Sahib, Shri A.
Thorat, Shri Bhausaheb
Unnikrishnan, Shri K. P.
venkataraman, Shri R.

Abdul Lateef, Bhri

Agrawal, Shri Satish

Ahuja, Shri Subhash

Amin, Prof. R. K.

Arit Beg, Shri

Babuguna, Shri H. N.
Bahuguna, Shrimati Kamala
Balak Ram, Shri

Balbir Singh, Chowdhry
Baldev Prekash, Dr.
Basappe, Shri Kondajji
Berwa, Shri Ram Kanwai
Bharat Bhushan, Shri

Borole, Shri Yashwant

Brij Raj Singh, Shri
Burande Shri Gangadhar Appa
Chakravarty, Prof. Dilip
Chandan Singh, Shri
Chandra Pal Singh, Shri
Chandravati, Shrimati
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
‘Chaudhary, Shri Motibhai R.
Chavda, shri K. 8

Chowhan, Shri Bharat Siagh
Chunder, Dr. Pratap Chandra
Dandavate, Prof. Madhu
Das, Shri 8.8, -

Dasgupta, ghri K. N.

Dawn, Snri Raj Krishna

u-m-, mvuvxm

Desai, Shrt m -
Deshmukh, shrl n.m Pmul
Dharis, Shri Mohan .
Dhillon, gbri Igbal Singh
Dhondge, Shri Kesbavrao
Digvijoy Narain Singh, Bhri
Dutt, Shri Asoke Krishna
Faglur ‘Rahman, Shri
Fernandes, Shri George
Ganga Bhakt Singh, Shri
Gattani, S8hri R, D.

Ghozal, Shri Sudhir

Gore, Shrimat{ Mrinal _
Guishan, Shri Dhanna Singh
Halder, Shri Krishna Chandra
Harikesh Bahadur, Shri
Hukam Ram, Shri

Jagjivan Ram, Shri

Jain, Shri Kalyan
Jethmalani, Shri Ram

Joshi, Dr. Murli Manohar
Kachwai, Shri Hukam Chand
Kailash Prakash, Shri '
Kaldate, Dr. Bapu

Kamath, Shri Hari Vishny
Kamble, Shri B. C.

Kapoor, Shri L. L.

Kar, Shri Sarat

~———Khan, Shri Kunwar Mahmud Al

Kishore Lal, Shri .
Kisku, Shri Jadunath

Krishan Kant, Shri
KuraeLBhristhPru_nd
Kureel, Shri R, L.
xummmm .y
mmm '

mmmw
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Mandal, Shri B. P.
Mandal, Shri Dhanik Lal
Mangal Deo, Shri
Mafinir, Shri Jugdish Prassd
an 8bri Syed Kazim AN '
Mehta, Shri Ajit Kumar
Mulity, Shri Prassnnhial
Mhalgi, Shri R. K.
Mistws, Shri Janeshwar
Mishra, Shri Shysmnandan
Miikherjes, SAri Samar
Muhds, Shri Karia
Nathuxi Rem, Shri
Nathrwani, Shri Narendra P.
Nayak, Shri Laxmi Narain
Nayar, Dr. Sushila

Negt, Sbri T. 8.
Orsom, Shri Laly
Paraste, Shri Dalpat Singh
Parmar, Shri Natwarlal B.
Peewas, ghri Ram Vilas
Putel, Shrl H. M.

Fatel, Km. Maniben VaBabibhai
Patidar, Shri Rameshwar.
Patil, Shri 8. D.
Patil, Shri U &
Patwary, Shei H. L.
Phirangi Prasad, Shri
Pipll; Shet Mokad Lal

Ral, &hei Nermada Prasad
Raj Kesthar Singh, Shri
Rajda, Shri Ratansinh
Rakesh, ghri B N.

 Ram Dhan, Shri

mwmm_

mm.m

Ram Bagsr, Shri
Ramachandran, Shei P,

" Ramji Singh, Dr.

Ramjiwan Singh, Shei
Ramoowalia, Shri Balwant Bingh
Rangnekar, Shrimati Ahilys P.
Rasheed Masaod, Shri

Rathor, Dr. Bhagwan Dass
Rodrigues, Shri Rudolph

Roy, Dr. Saradish

Saeed Murtaza, Shri

Sahoo, Shri Aintha

Saj, Shri Larang

Sai, Shri Narhari Prasad Sukhdeo
Saini, Shri Manohar Lal
Samantasinhera, Shrl Padmacharan
Saran, Shrl Daulat Ram
Sarda, Shri 8. K.

Satapathy, Shri Devendra

Shah, Shri Surath Babhadur
Shajza, Shrimati Rano M,
Shakya, Shri Daya Ram

Shanti Devi, Shrimati

Sharma, Shri Rajendra Kumar
Skharma, Shri Yagya Datt
Shastri, Siwi Bhanu Kumar
Shastri, Shri Y. P.

Shejwalkar, Shri N. K.

Sher Singh, Prof.

Shrikrishna Singh, Shri

Shukla, Shri Chimanbhai H.
Shukls, Skri Maden Lal
Stkander Bakht, Shri

Sinha, Shri M. P.

Sinha, Shri Satyendra Narayan
Somani, Shri 8. 8

Sukhendra Singh, Shri

Suman, Shel Ramjl Lal

Suman, Shri Surendra Jha

Tej Pratap Bingh, Sbri
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Tiwary, Shri D. N.

Tiwary, Shri Ramanand
Tripathi, Shri Madhav Prasad
Tripathi, ghrl Ram Prekash
Tyagi, Shri Om Prakash
Ugrasen, Shri ’
Vajpayee, Shri Atal Bibar{
Varma, Shri Ravindra

Verma, Shri Brij Lal

Verma, ghri Chandradeo Prased
Verma, Shri Hargovind
Yadav, S8hri Jagdambi Prasad
Yadav, Shri Ramyjilal

Yadav, Shri Roop Nath Singh
Yadvendra Dutt, Shri

MR. SPEAKER: Subject to correc-
tion, the result®** of the Division is:

AYES : 40
NOES : 173
The motflon was negatived.

MR. SPEAKER: The question is:

“That the Bill to provide for the
speedy trial of a certain class of
offences, be taken into consideration.”

The motion was adopted.

Clause 2—(Definitioris)

MR. SPEAKER: We now take up
clause-by-clause consideration of the
Bill. Clause 2. Voting on the gmend-

ments will be tomorrow. Mr. A. K.

Roy is not here. Now Shri Shankara-
nand, '
snmn.mxmm 1 beg
to move:

-y

Page 2—  ©
munumanalﬂ_—-(w
Page 2,— _ ) }
for line 17, substitute—

‘(a) “offence” mu;m
involved in or disclosed during the
inquiry by the Commission of
Inqulrynppo&nhumdurthlﬂnm-
(11 o o

MR. SPEAKER: We will put all the -
amendments to the vote only tomorrow.
You can speak on both the amendments.

SHRI B. SHANKARANAND: I have
a very small amendment here, All my
amendments will tend “to show that I
am not agreeing to give powers in the
hands of the Government to make a
declaration with respect to any offence
as envisaged in the Preamble. The Bill
is so shabbily drafted that certain
clauses make references to the Pream-
ble. I have not read any law under
which any clause or section of a Bill or
an Act can refer to something which
is there in the Preamble. This is what

§
5
o B
o
:
£

an amendment to sub-clause (5)
clause 2 which says:"

‘¢ declaration,’ mnhttonio
offence, means a declaration
under section § in respect of
offence;” s

I have further given an gmendment to
remove claule 5 and fof & new

to be substifuted in its That is'
why I say that since thig right of de-

i

n-n.,muotaﬂsummu-mmummwxmuﬁd ?

102 separately.

The following Members also recorded their Votes: FUN ey
AYES: nrnmrysuunmma R. Badri Narain. SRR S

NOES: mmmmﬁbﬂ
Sachindrala] Singha and Shri Syed

mmmmmﬁ'

Liaquat Hussain,
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quiry eppointed under the Commis-
siong of Inquiry Act, 1952."

Why I say ‘disclosed during the inquiry
by the Commission’ is this. Many
offences have been sought to be dis-
closed in the inquiry by creating false

Page 2—
- after line 23, insert—

My amendment is very simple. I
taken this Issue at the highest level
The entire gbjects and reasons parrat-
ed here belong to declaration of emer-
gency under Art. 352 of the Constifu-
tion of India. It provides if there
any mutiny, if there iz any revolt,
there is any invasion or erosion of

th

oy

parliamentary democratic system -
any group of people because at tha
time the JP. movement had led the
nation into catastrophe and also certain
violent activities were let loose by the
groups of RSS and Jan Sangh........
There are Members of Parllamenf who
were also Members when this Constl-
tutional amendment was made. We
were all party to this. It wag an act
of Parliament. Of course, they have
brought out excesses of emergency.
This {8 a very vague term.

SHRIMATI PARVATHI KRISHNAN
(Cotmbatore): T am on a point of

-

to have this clarification?

SHRI K. LAKKAPPA: As far as
these excesses of emergency are con-
cerned, here we have been advocating
that these are confining to the political



[Bhri K. Lakkappal

fore, it is very necessary that the hon.
Home Minister ghould appl¥ his mind,
it any he has got The only thing is
that you exercise due cass and caution,
Now I would like to bring another im-
portant. . .. . .

MR. SPEAKER: You are only speak-
ing on your amendment. You seem to
be speaking on soméfling else,

SHRT K. LAKKAPPA: This is very
MR. SPEAKER: Otherwise, you
won't speak I know, -

SHRI K. LAKKAPPA: It is there-
fore mecessdry to speak about the

ordinary criminal courts because of
congestion and other reasans.

MR. SPEAKER: That is not the
point. Now you want to delay it.

SHRI K. LAKKAPPA: I would not
delay if, because this law which they
bave drafted is not perfect.

MR. SPEAKFR: That is not the
point. We are on the amendment.

1
it
'_.Eg
H

% __::
I

MR SPEAKER: I Me. ghickan-
M u. P nﬂndm‘? kL

) "m"' e ——
want the Law Mirister to aigreé with
my . ! i gt ,I : a

SHRI M. KALTANASUNDAMM
My amendment No. i{s 8. _

SHRI B, SHANKARANAND: 1-Bave
94 and 03 aleo. :

SHRI K. LAKKAPPA: ] beg to
move, . .

Page 2, line 20,—
add at the end—

“and in comnsultation
liament and the person or
persons concerned in the

(34)

2
ﬁz '

SHRI M. KALYANASUNDARAM:
I beg to move:

P“e 21 line nl_"

il
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Conourrence is there,

BHRI M. KALYANASUNDARAM:

BHRI B. SHANKARANAND: No.
38 and also Nos. 94 and 95. I beg to

|

Page 2,—
after line 20, insert—

“Provided that no Judge shall
be nominated if he was a member
of a political party before his ap-
pointment as a Judge and he has
put in less than 5 years of service
as a Judge of a High Court and he
is aggrieved on account of Emer-

gency directly or indirectly”. (38)

Page 2, lines 25 and 26,—

' Mﬂmb move:

Page 2, line 2¢,—

for “shall” substitute “may” (103).

SHRI B. SHANKARANAND: I beg
speak tomorrow.

SHRI B. gHANKARANAND: I beg
to move:

Page 2,—

for lines 28 and 29, substitufe—

“nominated by the President of
India in consultation -with the
Chief Justice of India, the Chair-
man of the Council of States, the
Speaker of the House of the People
and the Prime Minister:

Provided that the Chairman of
the Council of States and the
Speaker of the Lok Sabha shall
consult in the mmtter, the jeaders
of opposition and other recognised
tion in their respective Houses.'
(118). :

SHRI SAUGATA ROY (Barrack-
pore): I beg to move:

Page 2, line 27—

after “High Court” insert—
“or Supreme Coust” (124),
Page 2, line 28,—

for ‘“nominated by the Central
Government with the oconcurrence
ot“

substitute “to be appointed cn the
advice of” (125)

MR. SPEAKER: Amendment No. 126
does not arise; it is already covered.
We g0 to clause 4. Shri A. K. Roy and
Dr. Ramji Singh are not there; thelr .
amendments are not moved. .
-

Claase &—(Cognizance of cases by
Special Cm)

SHRIMATI PARVATHI KRIGHNAN:
I beg to move:
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Page 2,—
after line 31, ingert

“Provided that no offence which
may attract capital punishment
shall be referred to such gpecial
Court.” (68),

SHRT SAUGATA ROY: I beg to
move:

Page 2,—
after line 31, insert—
“Provided that no offence possib-
Iy attracting capital punishment be

referred to such Special Court.”
(72).

SHRI O. V. ALAGESAN: I am not
moving 113.

Clause 5—(Declaration by Central
Government of cases to be dealt
with under this Act)

MR. SPEAKER: Clause 5. Shri
Narasimha Reddy. He is there.

SHRI G. NARASIMHA REDDY:
(Adilabad): I beg to move:
Page 2, line 35—
after “held” inserte—
“or may hold” (8),

MR. SPEAKER: shri A. K. Roy is
not there, Amendment Nos. 36 and 36.
Are these moved? Is Mr, Lakkappa
moving these amendments?

SHRI K. LAKKAPPA: I beg to
' move:

Page 2, line 30—
add at the end— :
“provided the Central Govern-

the Houses of Parliament and the

" concerned “gécused ‘persons before
making such’ dedudhn-" tw- .

- Page 2/~
omit line 40. (30),

SHRI B. SHANKAMNAND 1 beg
to move:

Page 2,—
for clause b, substitute—

‘S, (1) If the Central Govemn-
ment or the State Government, as
the case may be, i8 of the opinion
that there is a prima facle evis
dence of the commission of ap
offence committed during the
period of Emergency as per the
report of a Commission .of Inquiry
appointed under the Commission
of Inquiry Act, 19562, the matter
shal] be referred to .a Special
Court. :

(2) On receipt of a reference the
Special Court ghall hear the par-
ties concerned as per the provi-
siong of the Code of Criminal Pro.
cedure 1872." (39).

SHRIMATI PARVATH] KRISHNAN:
I beg to move: ;

Page 2, line 34—

omit “during the period mentioned

in the preamble hereto™. (87).

SHRI R. VENKATARAMAN: 1 beg
to move: S

Page 2, line 32—

for "ot oplnion™. mehm
fled™  (108). .

sz,unusamdss,—

- cmit“inwhiehlthd&lw.
nldoﬁnim”{lm

Page 2, lines 35 and $8,— .

hhmum.'ﬁrﬁm‘
111 uﬂamumhﬁ



337 pecial Courte Bl PHALCUNA 10, 1900 (SAKA) Speciel Cowrte BUI 338

Clause 8—(Effect of declaration).

‘SHRI B. SHANKARANAND: ] beg
to move:

Page 2, line ¢I,—

omit “On such declaration being
mdelqmoctoﬁanyoﬁmm." (40).
Page 2, lines 43 and 44—

omit ‘“designated by the Central
Government”. (41).

Page 2, lines 43 and 46—

© omit “designated by the Central
Government” (42).

MR. SPEAKER: Amendment No. 79
is the same as Amendment No. 40,

SHRI B .C. KAMHLE (Bombay
South-Central): I beg to move:

P.“ 2, line ‘an_"

for “only in a Special Court”
substitute—

“in a Specidl Court onfy” (80).

SHRI O. V, ALAGESAN: I beg %

move:

Page 2, lines 44 to 40,—

omit “and any prosecution in res~
pect of such offence pending in
any court shall stand transferred
to a Special Court designated b¥
the Central Government”, (114).

SHRIMATI PARVATHI KRISHNAN:
Tomorow some members may say that
these amendments were taken after gix
O'clock.

SHRI R. VENKATARAMAN: Kery
may be circulated to the Members,

MR. SPEAKER: The key may be

circulated.

18.05. hrs.

The Lok Sabha then udjtmmul_ﬂu
Eleven of the Clock on Friday, March
2, 1979/Phalguna 11, 1900 (Saksa),



